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LEGISLATIVE ASSEMBLY. 

Saturday, 10th October, 1936. 

'fhe Assembly met in the Assembly Chamber at Eleven of the Cloek, 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

DUTY AND FUNCTION OF THE POLICE FORCE ON RAILWAY STATIONS. 

1007. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kant 
:Malayiya) : Will Government piease state the duty and funcLion of. the 
police force posted on stations and patrols on platforms ana gates on 
State Uailways in India' 

The Honourable Sir Henry Craik: The attention of the Honour-
able Member is invited to Appendix B to the Repod of the Railway 
Police Committee, 1921, in which the duties of the Government Rail-
way Police employed on Railways are specified. 

Pandit L&ksbmi Ka.nta Maitra. : Have the Railway Administrations 
1I'0t any control over the police force ~ 

The Honourable Sir Henry Craik : The control rests mainly with 
the Local Governments . 

. Pandit Lakshmi Kanta Maitra : May I know if the Railway ,Ad-
ministrations exercise any control at all over the railway police 1 

The Honourable Sir Henry Craik: My impression is that they do 
control one section of the railway police. A larger part is under the 
control of the Local Governments. 

Pandit Lakshmi Ranta Maitri.: Is the Honourable Member in a 
position to say what part is under the control of the Local Goyern-
ments Y 

The Honourable Sir Henry Craik : If the Honourable Member will 
put down a question, I will try toll.nswer it. 

Mr. M. Ananthasa.yanam Ayyangar : In view of the fact that 
recently there have been innumerable cases of outrages in female 
compartments by persons getting into the compartments from the off 
side of the platform, will the Government be pleased to dirpct that the 
police on duty on platforms should take ~ t  care to Sf'e thRt nobody 
jumps into the female compartments from the off side of the platforms' 

The Honourable Sir Henry Cra.i1r;: That is a matter of detail 
which must be left to the executive heads of the police. 

( 28U, ) 
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'Pandit Lakshmi Kanta Maitra: May I know, Sir, having regard 
to the Jlllruel'OUS outrarres in the Railways, whether GoverIl!ll.ent will 
issue to the Provincial'" Governments and the Railway Adlllillistrations 
a Eote to the effect that steps should be taken as far as possible to 
prevent the recurrence of such outrages Y 

The Honourable Sir Henry Craik :  I have no doubt whatever that 
the Local Governments and the Railway Administrations are perfectly 
.Bware of the desirability of taking such steps, 

Mr. M. Ananthasayanam Ayyangar: Are any railway poliee 
either under the Railway Administration or the Local Governments 
t.ravelling· in the trains? 

The Honourable Sir Henry Craik: I must have notice of that 
question. 

Prof. N. G. Ranga: Why is it that the Government do not want 
to take greater care of passengers, and especially of women, than they 
are doing at present , 

The Honourable Sir Henry Craik: That is a matter of argument. 

RULES FOR SUING GoVERNMENT FOR BREACH OF TRUST IN RESPECT TO SERVICH 

CONDITIONS, ETC. 

1008. *ltIr. N. V. Gadgil (on behalf of Pandit Krishra Kant 
:MaJaviya) : With reference to the answer given to starred c ~ o  No. 
967, asked in this House on the 16th September, 1933, will Government 
please state : 

(a) whether there are any rules which prohibit a Government 
servant including railway servants under the Crown from 
suing the Government or their employers in 8. court of 
law, whilst remaining in service, for breach of trust in 
respect of service conditions or loss of prospects or defian.ce 
of rules and regulations ; if so, what are they ; 

(b) what is meant by " Rules to regulate the Conduct of Railway 
Servants" 88 used in section 47 (1) (8) of the Indian 
Railways Act ; and 

(c) whether employees in the offices of : 

(1) Government of India, Railway Department; 

(2) Railway Board ;. 

(3) Supervisor of Railway Labour; 

(4) Railway Audit and Accounts Offices; 

(5) 

(6) 

(7) 

(8) 

(9) 

Agents, State-managed Railways ; 

Heads of Department, State-managed Railways ; 

Divisional Superintendents, State-managed Railways ; 

Offices subordinate to Divisional Superintendents ; and 

Indian ~ l  Conference Association ; 
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including gazetted, non-gazetted, clerical, mini,terial and 
menial staff, railway servants are within the pr:>visioDS of 
section 3 (7) of the Indian Railways Act j if not, then, under 
what Act Y 

The Honourable Sir Muhammad Zafrullah Khan: (a) No. 

(b) The rules made under section 47. In this connection I would 
refer the HOlloUJ'able Member to the reply I have given to hIS starred 
questions Nos. 995 and 996. 

(c) This depends in each case on whether the person ('oncerned is 
employed by a ~l  Administration as defined in section :l (6), 

ARREARS IN NAZUL REVENUE IN DELHI. 

1009. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kant 
lIIalaviya) : Will Government please state the percentage of arrears in 
re\'cnue in each year during the office of the present Nazul Offica, Delhi, 
with the leasons for its fall aLd the action taken hy the local ad:ninistra-
tioD 7 

Sir Girja Shankar Bajpai: The present Nazul Officer joined his 
post in ]933-34. '.':'h6 percentage of arrears was four during that year and 
three jn 1934-35. These figures do not support the suggestion that 
collection;; have dctericrated during his term of office. 

SALE OF LIQUORS BEFORE AND AFTER THE LICENSED HOURS IN DELHI. 

] 010. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kant 
Malaviya) : (a) Is it a fact that selling of liquors after licensed hours by 
licensees iu ForIlll> L.-2 and L.-IO are permissible under those liceu!:ics in 
Delhi 1 

(b) Is it a fact that the shops at l\Iori Gate, Gundhi Gali, and Chowri 
Bazar, Delhi, do sell liquors after licensed hours and specially after 8 P.M. , 
If not, will Government please state how many l ~  were prosecuted 
for breach of license rules during 1935-36 and up-t(}-date? If none, why 
not T 

(c) Will Government please state whether the Excise Depal·tmcnt, 
Dtihi, ever checked the stock of the shops at Mori Gate, Gundhi Gali and 
Chowri Bazar, Delhi, before and after the licensed hours Y If SO, 011 what 
dates since April. 1936, and up-t(}-date and with what result T If not, why 
not T 

The Honourable Sir James Grigg: (a) No. 

(b) No. No licensee was prosecuV!d for a breach of license ru!e.'! 
during the year 1935-36 or this year. One license" was, howewr. ilealt 
with departmentally for a brraeh of rules during the year 1935-36. 
'Some complaints were received regarding sale of liquor after licensed 
hours and instructions were given to the Excise staff to see that the rules 
. on the mbject were strictly enforced. 

(c) No. The excise rules do not require that such a check shr 
be made, and it is un4esirable to harass licenRees unless Ii df 
coinplaint has ~ made. 
L3S4l.AD A.: 
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Mr. Mohan La1 Saksena : May I know what steps were taken to 
stop the compla.ints that were made, and what instructions were issued 
to the excise officers to inquire into the complaints that were made Y 

The Honourable Sir James Grigg: I have already given an answer 
that instruct;ons were given to the Excise staff to see that the rules 
on the subject were strictly cnforced. I do not know if thc Honour-
able Member wants to know what particular degree of coercion they 
were adyised to apply, if so, I cannot tell him that. 

Mr. Mohan Lal Saksena :  I want to know whether it is not one 
of the duties of the Excise staff to go and see after the fixed hours 
whether liquor is being sold or not Y 

The-Honourable Sir James Grigg: That also, I think, I haye 
answered in part (c). I sa'd Ko, the excise rules do not require that 
b'Uch a check should be made. 

:Mr. Ram Narayan Singh: Is it not a fact, Sir, that GOV\!l'IUnent 
81'e more concerned with the greater sale of liquor than with the 
observance of the rules T 

Mr. President (The Honourable Sir Abdul' Rahim) :  I cannot allow 
that. 

Mr. Mohan Lal Saksena : How is the Government satisfied whether 
liquor is sold beyond the prescribed hours or not' 

The Honourable Sir James Grigg: If you want to ask me ques-
tions about a police procedure and SQ. on, you had bet.tp.r put. down a 
question. 
Mr. N. V. Gadgil : Would it not be desirable to testrict the hours 

for the sale of liquor so that it may eventually lead to prohibition T 

The Honourable Sir James Grigg: That is another sOurce Of 
rf'yellUe which Honourable Members opposite want to disappear: 
entirely. They want customs revenue to disappear, and now they want 
the excise revenue to disappear. 

There won't be much left to carryon the Government of the 
~o t  

Mr. Ram Narayan Singh: Sir, my question has not been answered. 

Mr. President (The Honourable Sir Abdul' Rahim) : That has been 
disallowed. 

USE OF REFRESHMENT ROOMS ON STATE RAILWAYS BY POLICE OFFICIALS. 

101]. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kant 
: l ~  : Is it a fact that the refreshment rooms on t t~ l  

Railways are pl'uviiicd for the exclusive use of the travelling public f 
If so, ulldcr wh ... t authority do the local police officials use t c ~ as a 
resting place before, after and during train timings f . 

The Honourable Sir Muhammad Zafrullab Khan: Refr:hment 
rooms, though ~  intended for the. trayelling public, J,Ilay be 
used by others, c.g .. raIlway servants. TheIr use as a rest room OJ' a 
waiting room by any person is irregular. 

Mr. •. Ananthasayanam Ayyangar: Will the Government tame 
steps to see that railway servants or police officerfi ~  duty don,ot 
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occupy the waiting rooms during their stop at particular stations, when 
they are there either on railway business or official business' 

The Honourable Sir Muhammad Zafrullah K.han: If any such 
cases are discovered, they will be suitably dealt with. 

ALLEGATIONS AGAINST A POLICE SUB-INSPECTOR AT THE MORIDABAD HmDU 

REFRESHMENT ROOM. 

1012. *Mr. N. V. Gadgil (on behalf of Pandit Krishna Kant 
Malaviya) : (a) Is it a fact that on the 9th May, 1936, when the passcDJers 
of 5-Up Howrah-Calcutta Mail were taking their evening meals at 
M"oradabad Hindu Refreshment Room a Sub-Inspector of the local District 
I t I ~ c  Service entered tIle room in a state of intoxication, accom-
panied with girls and created a scene of intimidation fuil of illthy 
language and threats, much to the annoyance of the passenger<: Y 

(b) Is it a fact that the Manager of the ~ t Room subll1 iUrd 
a written complaint to the District Magistrate, the Superintenuent of 
Police, Divisional Superintendent and the Station Master agaillst the 
behaviour of t'he said Sub-Inspector T 

(c) Is it a fact that the above scene was witnessed by a Deputy 
Superintendent of Police attached to the Police Training ScilUol, 
Moradabad, who happened to be on the station on that date and time Y 

(d) Is it a fact that the said Deputy Supcrintendent of Poll:e 
witnessed a similar scene created by the same Sub-Inspector on another 
occasion al&o T 

(e) If the l"f:plies to parts Ca) to Cd) be in the affirmative, will 
Government please state what action has been taken against t'he sad ~ :

Inspector' 

(n What protection has the Railway Administration made for tile 
c('mforts of travelling public from police intimidations, threat I!nd 
annoyances' If none, why not , 

The Honourable Sir Henry Craik: (Il) to (f). I have no informa-
tion. The matter is one for the Local Government. 

n0l3·. 

LEGISJ,ATION TO RESTRICT THE NUMBER OF TRAll,S ON ASY RAILWAY. 

1014. ·Seth Ha.ji Abdoola "::I.roon : Vlill Goyernr.-'f'nt re p'e"snct to 
state whether they are contemplatillg legislation to restrict the numter of 
mail, passenger, express or goods trains which may he run between any 
statiolJs on any railway f 

The Honoura.ble Sir Muhammad Zafrullah K.han: No. Machinery 
for controlling the number of trains run already exists. 

AFGHAN REFUGEES DEPORTED FR0M PERSIA. 

1015. ·Babu Xailash Bebari Lal : (a) Will Government be pleased 
to state what is the o I ~ t o  of the Government of Innia to pay eharges 
on ~o t of Afghan refugees deported from Per!'ia f 

tThls question was subsequentl,. disallowed. 
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(b) What is the number of such refugees' 

Sir Aubrey Metcalfe: (a) In India there are no Afghan refugees 
deported from Persia. 

( b) Does not arise. 

Mr. M. Ananthasayanam Ayyangar: .Are there any other Afghan 
refugees here in India Y 

Sir Aubrey Metcalfe: I submit, Sir, that does not a!ise out of 
this question. 

REFUGEES AND STATE PRISONERS IN BIHAR AND ORISSA. 

1016. ·Babu Kailash Behari La! : (a) Will Government be pleased 
to stutl' how many refugees and State Prisoners there are in Bi1lar and 
Oris8a and what are their names f 

(b) What is the amount of allowance to each of them, or what is the 
expenditure over each of them Y 

Sir Aubrey Metcalfe: (a) There are no refugees or State Prisoners 
in the Province of Orissa. In Bihar there is one State Prison:!r. llame-
ly, ~ l  Abdul Khaliq Khan, an Afghan refugee, who is at 'preseut 

~ with his w:fe and four children in Ranchi. 

(b) The following allowances are paid by Government: 

(i) Sardar .Ahdul Khaliq Khan 
(ii) Wife and. children 
(ii-i) ~  rcnt 

Total .. 

Rs, 
per menscm. 

100 
GO 
50 

20'.) 

Mr. M. Ananthasayanam Ayyangar : May I know, Sir, if they have 
been confined or interned at the instance of the ~  Government f 

Sir Aubrey Metcalfe: Not exactly, no. 

Mr. M. Ananthasayanam Ayyangar: Then under what circum-
stances have they been interned? 

Sir Aubrey Metcalfe: They are detained under Regulation III of 
1818 for political reasons. 

Pandit Lakshmi Kanta Kaitra : May I know for how long they 
have been kept here as refugees , 

Sir Aubrey Metcalfe: You will obtain the information if you put 
down a ll~~t o  

Mr. M. Ananthasayanam Ayyang-ar : Does the Afghan Goternment 
pay any contribution for their detention here f 

Sir ~  Metcalfe: No. 

Mr. M. Ananthasayanam Avyangar: Then are they to be kept 
here from generation to generation' 

Sir Aubrey Metcalfe: That is a lilltter of argument. 
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Pandit Laksbm; Xanta Maitra : Why are their allowances paid 
out of the Indian exchequer Y 

Sir Aubrey Metcalfe : For political reasons which I ~ not pre-
pared to disclose further. 

Mr. M. Ananthasayanam Ayyangar : What objection do the Gov-
ernment of India have to send them back to their own place' 

Sir Aubrey Metcalfe : That again is a I!1atter which I am not 
prepared to discuss. That affects the relations between His MajestY'1I 
Oovernment and a foreign State. 

AMOUNT ALLOTTED FOR THE EcONOMIC DEVELOPMENT OF TRIBAL AREAS. 

1017. ·Babu XaUash Behari La!: (a) Will Government be pleased 
to state what parts of the country are called tribal area' 

(b) How is the amount allotted for the economic development of t ~ 

area spent , ~ 

Sir Aubrey Metcalfe: (a) A statement o ~ the tribal areas 
is laid on the table. 

(b) Two lakhs have been allotted, which will be spent on schemes 
which are likely to improve the economic condition of the inhabitants of 
the tribal areas. In the North-West Frontier Province tribal areas ex-
periments are at present being carried out in such schemes as gold-
'Washing, apricot drying, reclamation of land, irrigation works, exploita-
tion of marble, agri-borticultural operations, exploitation of artemesia, 
Il l ~t  Rnrvey, marketing of cMlgosa, sheep breeding, etc. 

Statement ihowing the Tribal Aretw. 

Name of the Province. Tribal are&!!. 

North WeRt Frontier A.-Tribal terriiorie8 in the charge oJ the following Political AgenU.-
Province. 

Agency!--
Malakand exclnding tlle Stetl'S of Dir, Swat, Chitral and 

the Amb State (Trans-Indus). 
Khvber. 
Kui-ram. 
North Waziristan. 
South Waziristan. 

B.-Tribal territorie8 i" the c ~ oJ De'}l'ldy o ~  CI6 I1aoemI 
belOtD.-

Pe8hawar Di6trict.-

Mohmand. 
Hassan Khel Afridi. 
Ashu Kbel Afridi. 
Glldun. 
UtmanKhel. 
TTtmanzai. 
Chamla. 
Khudu Khel. 
Buner. 

KoAat JMtrid.---
Orakza.i. 
Adam Khel Afridi. 

Ba""" Diatrict.-
Bhitanni. 
Certain Wazir SectiODL 

nero J mtail KlsaA DWtric:I.-
Bhit&nni. 
Larga Sheranm. 

Hazaru. Di8lrict.-
Gadun. 
Utmant:ai. 
Amazai. 
Chagbarzai. 
r.a".ai. 
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i. .... 

Name of the Provinoe. Tribal are&8. 

Punjab 

C.-Tlie PlIao Berai Malarul" ar-, aGmiIIaiBtered by lAc ~ 
CommiBsioner. PUMtDar J)i8tftcl.-

Karri _lid Bugti oountry. 

1"" LoraJm DiMrict.-
Bori Tahsil. 
M\lII8. Khel Taluril. 
Sinjawai Tahsil. 
Barkhan Tahsil. 

171 Zhob DiBtrict.-

Fort Sandeman Tahsil. 
Hindubagh Tahsil. 
Kila Saifullah Taluril. 

171 Chagha; ~ ct

Dalbandin Tahsil. 

171 llie Bibi DiBlrict.-

Kohlu Tahsil. 

•• Baluch tribal area.s beyond the western border of !>era Ghazi Khan 
District in so far as they are not included in Baluchistan Agency 
territories. 

.. Un&dministered parts of Sadiya and B&lipara Frontier Tracts. 
Unadministered area north-east of the Naga Hills District. 

Pandit Laksluni Kanta Maitra.: Is the Honourable Member in 8 
position to tell this House what percentage of this amount has actually 
been spent on this head , 

Sir Aubrey Metcalfe : No. 

Mr. M. Ananthaaayanam Ayyangar : Is this allotment taken from 
the Rural Development Fund Y 

Sir Aubrey Metcalfe: No. 

Pandit Lakhhmi Kanta. Ma.i.tra.: Has any amount been spent 80 
far Y 

Sir Aubrey Metcalfe : Yes. 

Mr. M. Ananthasayanam Ayyangar: May I know what the 
IOntribution for the tribal areas is from the Rural Development Fund , 

Sir Aubrey Metcalfe: None. 

Mr. M. Ana.nthasayanam Ayyangar : Why not' 

Sir Aubrey Metcalfe: Because it has been made from 4IIeparate 
seurees. 

Mr. Bam Narayan Singh: May I know what educational facilities 
'have been provided by the Government for the children of these 
tribes' -

!tIr. President (The Honourable Sir Abdur Rahim) : The question 
does not arise. 
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SPENDING OP TfIE AMOUNT ALLOTTBD UlITDEB TIlE B.EAD" SECRET 
~ l  "  • 

1018. ·Babu Xailash Behari La! : Will Government be pleased to 
state how the amount allotted under the head 'Secret hpenJiture ' is 
spent Y 

The Honourable Sir Henry Oraik : Secretly I 

Mr. :Mohan La! Saksena : Is the information withheld because the 
items of expenditure cannot bear public scrutiny' 

Mr. :M. Ananthasayan&m Ayyangar : Is any portion used for pro-
pllganda in foreign countries against India , 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member is not prepared to disclose it. 

Pandit Lakshmi Kanta Maitra : I want to know what the Honour-
able Member means by , secretly' , 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better look at the dictionary. It is a very common 
... ord. 

Mr. M. Ananthasaya.nam Ayyangar: May I know on what basis 
it is hudgcte(l ~ 

Mr. President (The Honourable Sir Abdur Rahim) : ~ Iknour-
able Member does not want to answer because these are secr_et llit.tt"!rs. 
What is the use 9f putting such supplementary lJtll!tllious , 

Babu Kailash Behari Lal : May I know whether this expenditure 
is subjected to audit' 

The Honourable Sir Henry Cr&ik : Yes. 

OFFICERS UNDER TRAINING FOR POLITICAL AGENCY AND RESIDENCIES. 

1019. ·Babu Kallash Behari La! : (a) Will Government be l ~  

to state who are the officers under training for Political Agency and 
Residencies , 

(b) What are their qualifications , 

(c) Where have they been recruited , 

Sir Aubrey Metcalfe: (a), (b) and (c). Recruitment for the 
Foreign ~  Political Department is usually confined to selected junior 
members of the Indian Civil Service and junior officers of the Indian 
A.rmy holding the King's Commission who are required to undergo 
special training on joining the Department. If confirmed in the Depart-
ment they are eligible for all appointments on the cadre of the Depart-
mf'nt. 

Pandit Lakshmi Kanta Maitra : May I know why is it that non-
civilianl" and llou-military officers are not taken T 

Sir Aubrey Metcalfe: Tbat is the rule. Rules have been laid 
down and' they have been in force for a great many years. 

Mr. Xoha.Jl Lal Saksena : May t know what is the proportion of 
Indians in the reeruits ,  ' 
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Sir Aubrey t~l  : That does not arise out of the question. 

Pandit Lakshmi Kanta Maitra : Has any minimum qualification 
been prescribed for the recru.tment Y 

Sir Aubrey Metcalfe: They are selected, as I have explained, by 
llis Excellency the Viceroy. 

_Mr. Lalchand Navalrai :A1ay I know whether this rule is not 
going to be changed because it is of long standing or for any other 
reason' 

Sir Aubrey Metcalfe: That is a matter of policy. 

Prof. N. G. Ranga : What is there in the basis of recruitment 
which cannot-be .explained Y 

Sir Aubrey Metcalfe: What do you mean by , basis' Y  I have ex-
plained that there are rules which confine recruitment to two particular 
services and th recruits are selected by His Excellency the Viceroy. 

ALLOWANCES OF THE REPRESENTATIVES OF THE ex-KING OF BURMA. 

1020. ·Babu Kailash Behan La! : (a) Will Government be pleased 
to state who are the representatives of the ex-King of Burma 1 

(b) How much allowance does each one of them get , 

Sir Aubrey Metcalfe: (a) It is presumed that by "representa-
tives " the Honourable Member means dirpp.t descendants. 'l'hrM 
daughters still '<;ul'vive, one of whom has a child. There arc also six 
children of another daughter who died early in the present year. 

(b) The first daughter receives a political pension of Rs. 200 a 
month; the second Rs. 750 a month, and her house rent, not exceeding 
Rs. 250 per mensem, is paid for her; the third draws Rs. 750 per mensem, 
a house allowance of Rs. 250 a month, and a festival allowance of Rs. 500 
annually. Each of the seven grand-children are given an educational 
allowance of Rs. 100 a month. 

Pandit Lakshmi Kanta Maitra : Are these allowances paid out of 
the revenue of the Goyernment of India or the Burma Government' 

Sir Aubrey Metcalfe : They are charged to Central revenues, I 
think. 

Mr. Mohan La.lSaksena : Will these allowances be paid after the 
6eparation of Burma' 

Sir Aubrey Metcalfe :  I should like to have notice of the ~t o  

Mr. M. Ananthasavanam Ayya..ngar : Are . t11ese allowances heredi-
tary or only for a number of years' 

• Sir A.ubrey Metcalfe: I should like to have notice,if the Honour-
able Member wants exact information. 

Mr. M. Ananthasayanam Ayya.ngar : What is the annual cost ULdcr 
t ~ head T 

Sir .Aubrev Metcalfe: If the Honourable Member will look at my 
answer and work it out, he will nnd that out lor himself. 
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Mr. SriPr&kasa : May I know jf tlJese persons are kept in con-
finement Y Are they free to move wherever they please' 

Sir Aubrey Metcalfe: As far as I know, there are no restrie:tiol'.S 
on their c l l~ t  

WANT OF AN INTERMEDIATE CLASS W.AITING ROOM AT BHAGALPUR RAILWAY 

STATION. 

1021. ·Babu Kailash Behari Lal : (a) Will Government be pleased 
to state if they are aware that Bhagalpur is the divisional haa<iquarters 
alld second town of importance in Bihar, has a -very large passenger tratTIe, 
and there is no intermediate class waiting room at the Hhagalpur Railway 
Station. and that passengers travelling in intermediate class are put to 
great hardship Y 

(b) Do Government propose to ask the Railway Administration to 
take necessary steps to remove this long-felt want of an intermediate class 
wluting room at Bhagalpur Railway Station Y 

The Honourable Sir Muhammad Zafrullah Khan: (a) Government 
have had no complaints regarding the hardship mentioned. 

(b) Provision of such facilities is within the competence of the Rail-
way Administration. Government consider that the Railway Adminis-
tration is in a better position to decide on the relative order of merit of 
eueh expenditure. 

Babu Kailash Beh'3ri La! : May I know if the Government are going 
to ask the Railway Administration to provide these facilities? 

The Honoura.ble Sir Muhammad Zafrnlla.h Khan: It is very difficult 
for me to be able to decide what should be the order of priority. It 
must be left to the Agent to decide. 

Pandit Lakshmi Kanta. Maitra: Will the Honourable Member send 
this question to the Agent, so that he might give some thought to the 
subject at least T 

The Honourable Sir Muhammad ZafruUah Khan : I suggest that the 
best way of doing it would be to raise the matter in the local advisory 
committee. The matter could be thrashed· out and decided there. 

~ t Lakshmi Kanta Maitra : But we are not in the local advisory 
committee. 

Mr. Ram Narayan Sinjl'h : Is the Honourable Member aware that 
there are o'her stations in Bihar where there are nO proper intermediate 
class waiting rooms , 

The Honourable Sir Muhammad Zafrullah Khan: It is quite 
possiJ,lt> that tih're (ire other stations where there are no intermediate 
class waiting rooms. 

ECCLESIABTICAL DEPARTMENT OF GoVERNMENT. 

1022. ·Babu Kailash Behari Lal : (a) Will Government be pleased 
to state how long it is that the c l ~ t c l Department of Government 
came first into existence , 
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(b) Was the Ecclesiastical Department started by 6()vernment on 
their own initiative, or under the orders of the Home Government , 

(c) Have Government, in view of their policy of religious neutrality, 
considered the effect of spending large sums of money on subsidising 8' 
particular religion over the followers of other religions T 

(d) Do Government, in accordance with their policy of religious 
neutrality, propose to consider the advisability of abolishing the 
RecJ,esiastieal Department T 

(e) What is the utility of the Eeele-siastical Department and if any 
record or report of their work is compiled and kept by the Department' 

(f) Does tae Ecclesiastical Department carry on any research work 
in the domain of spiritual science T 

The Honourable Sir Prank Noyce: (a) and (b). The o ~  of the 
Eccle,>iastical Denartment is to be found in the ohligat.ion'> impose-i by 
the Charters of the East India Company to provide chaplains for their 
ships and at their stations. In 1813 as the result of an Act of Parlia-
ment the Ecclesiastical Establishmf'nt was ("reaten and in lR!)8 whl'm the 
rights and the o l ~ t o  of the East tnaia Company were "ransferred 
to the Crown it became a Department of the Government of India. 

(c) Government are not ~ anv particular l ~ o  They 
are merely fulfilling o ~- t l  oblicrations in ~l t of Eur(lnf'an 
Rr;ti"JI-born ~  of the Crown serving in India. They do not pl'O-
vide reJi!!ions t t o ~  church or cemetery accommodation for 
Chr:stians in general or even for all their Christian servants. I might 
remind the Honourable Member that there are various forms (If State 
religious endowments of long standing connected wi' h other religions. 

(d) No. Under the King's Re'!uIations facilities for religious 
services have to he proviiled for British troops, and so long liS the 
Governmpnt of Tnaia emniov these troon'> they are unner an ohhrati()n 
to provide religious ministrations for them. It is also imnossible for 
Government to ~~ t l  AhT'll'l"\tIv 1111 Dl'ovision fo1' l ol ~ minic;-
t t o ~ to ~: l officers. With the gradual decrease in the nnmbet· of 
European offieia1s Gnvernment'!'; obligrlt;on in thi!'; l ~ct is r1n<om"ti-
cally ~  Moreover, Government periodically revic'V' t ~ 

~cl t c l expenrliture in order to see how far reductions can be 
effected. . 

«(',) The reMons why the Ecclesia'>tical D£'llartment is maintaine!l 
have just heen stated by me. The Department does not compile any 
report of the work done. 

(!) No. 

• Mr. M. ATla.nthasava.nam ~  : Are the Government: of Intlia 
aware that with resP£'('t. to grants mllf1e to temples lind o ll ~  etc., 
in the case ()fother reli!:dons. the l!1'ant"l mltae are in lieu of landed 
property which has been taken over by the Government. 

TIle HO"'tnU'R.ble Sir l~ ~ : The Honourable Member is 
imparting information, not asking for it. I am not aware of the condi. 
tions in all cases. 
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Mr. :M. Ananthasayanam Ayyangar : May I ,ask whether there are 
any grants mad!' to churches for the purpose of enabling European 
magisterial officers in charge of districts to attend those churches! 

The Honourable Sir Frank Noyce: Grants are made under reeog-
ni"cd rules ; ~ I said, they are made in fulfilment of Government's 
obligations. 

Qazi Muhammad Ahmad. Kazmi : With reference to part (d) of the 
question, are the Government of India under any obligation to provide 
ecclesiastical services for civilians also , 

The Honourable Sir Frank Noyce: I have stated so, Sir. 

Qazi Muhammad Ahmad Kazmi :  " That the Government of India 
are not. under any obligation to provide ecclesiastical services-f{)r eivil-
lians " ? 

The Honourable Sir Frank Noyce: They are, most certainly. I 
have stated that they have obligations to European British-born ser-
vants of the Crown serving in India, and these obligations apply both 
to military and civilian officers. 

Qa.zi Muhammad Ahmad Xazmj : May I ask one more question? 

Mr. President (The Honourable Sir Abdur Rahim) : No-this is 
onlv a matter of policy. Next question. This question has been 
sufficiently discussed. 

RECRUITMENT OF MORE INDIANS TO THE INDIAN MEDICAL SERVICE. 

1023. ·Khan Bahadur Shaikh Fazl-i-Baq Pir&eha : Are Government 
aware of the fact' 1 hat O l l ~ to the scheme of Indianisat!on i  , t ~  r ;'le1 !a!l 
M"c1il'al ~ c  the number of Indiall8 should be 210 but. at present it 
is only 190 T If so, Are Government tRkin!! any !'teps to rerruit 20 more 
Indians so as to bring the ratio in accordance with the aforesaid scheme , 

Mr. G. R. F. Tottenham : With your permis<;ion, Sir, I would reply 
questions Nos. 1023 and 1024 together. 

I would refer the Honourable Member to my reply to Khan Bahadur 
Nawab Makhdum Sheikh Murid Hus3ain Qureshi's starreJ. question 
No. 539 on the 22nd September, 1936. 

REORUITMENT OF MUSLIMS IN THE INDIAN MEDICAL SERVICE. 

tJ024. *Khan Bahadur Shaikh Fazl-i-Baq Piracha : Are Government 
aware of tht' fllct that out of 190 Indians in the Indian Medical Service 
there are only 27 ~ l ~l l  at present! E so, do Government propose to 
talte any step 80 as to bring the ratio of the Muslims in the Indian 
Medica! Smice to the ratio as laid down in the Government of India 
notifications , 

f o~ answer to this question, 'see anlwer to question N 0.1023. 
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MONEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMS. 

1025. ·Kha.n Bahadur Sh!likh Fazl-i-Haq Piracha: (a) Are Govern-
ment aware that certain firms in Calcutta, Allahabad, Lucknow, Bombay 
anll liarachi are issuing one-rupee policies, known as the" Money Circu-
lating Scheme "  , 

(b) If so, will Government be pleased to Rtate the names of those 
registered under the Partnership Act of 1932 in the cities named in 
part (a) ? 

The Honourable Sir Muhammad Zafrullah Khan: Sir, with your-
permission I slli!ll a']i;Wer questions Nos. 1025 and 1026 together". 'l'hd 
matler i::;. now under correspondence with the LOCi'll Governm<!nts eon-
cerned m!u a reply will be given as soon as the necessary invc.>tigations 
are eomplete. 

MONEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMS. 

tl026. *Khan Bahadur Shaikh Fazl-i-Haq Piracha : Is it a :fact that 
the promoters of the Money Circulating Scheme have to obtain Govern-
ment sanction before starting the business? If so, under what law T 

MONEY CIRCULATING SCHEME STARTED BY CERTAIN FIRMS. 

1027. ·Kha.n Bahadur Shaikh Fazl-i-Haq Piracha.: (a) Is it a fact 
that the Postal Department has issued a Department Circular to encourage 
the Money Cirf'ulating Scheme Y 

(b) How do Government propose to encourage the scheme T 

The Honourable Sir Frank Noyce: (a) Certainly not. 

(b) Government have no intention of encouraging such schemes. 

MONEY CmCULATING SCHEME STARTED BY CERTAIN FmMs. 

1028 •• Kha.n Bahadur Shaikh Fazl-i-Ha.q Pira.cba : (a) Are Govern-
ment aware that Money Circulating Scheme policyholders have to send 
Re. 1 by Money Order and the firms send V. P. P. for realizmg annas 
three or annas four , 

(b) Are Government, with a view to reduce the burden and encour-
age more business, prepared to reduce the Money Order fee, V. P. corumis-
sion and aecept V. P. articles without necessary registration' If not. 
'Why not t 

The Honourable Sir Frank Noyce: (a) Government have no iJIfor-
mRtioll. 

(b) No ; the present rates were not fixed with any intention of 
encouraging business of this kind. 

MUSLIlIREFRESHMENT ROOMS AT CERTAIN RAILWAY STATIONS •• 

1029. ·Khan Ba.ha.dur ShlUkh Fazl-i-Haq Pira.cha: (a) Is it a fact 
that Muslim Refreshment Rooms at Allahabad, Cawnpore, Lucknow, Kalka 
and Delhi are under ,the control of various contractors T If so, what 
are the terms of contract T 

tFor answer to this queation, III answer to question Net. 1025. 
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(b) Is it a fact that Mm!lim Refreshment Room at Allahabad is 
conducted by a non-Muslim contractor T If so, why Y 

(e) Are Government aware that quality of food supplied at Cawnpore 
and Allahabad Muslim Refreshment Iw01l1s i, very inferior and unsatis-
factoQ and the charges some.times higher than those in the .;;cbcdule T 

(d) Are Government aware that the Complaint Book of the Muslim 
"Refreshment Room is not kept on the table for noting the complaints 
of the customers, and in case the customers demand it, they are informed 
that it is kept locktd by the Manager, and the :Manager is out T 

The Honourable Sir Muhammad Zafmllah Khan: (a) Yes. I am 
placing in the Library of the House a copy of the Agreements executed 
by the various contractors. 

(b) The firm of Messrs. S. L. Kapoor and Company consists of three 
t c ~ : one of whom is a Hindu, one a Muhammadan and the third 

a Christian. 

(e) and (d). No: I am, however, bringing the Honourable Memher's 
question to the notice of the Agent, East Indian Railway. 

NON-APPOINTMENT OF POSTMEN IN CALCUTl'A. IN THE LoWER DIVISION POSTS. 

1030. ·Mr. Anugrah Narayan Sinha: (a) Is it a fact that the late 
Director General, Posts and Telegraphs (Sir Thomas Ryan) decided in 
his communication No. Es.-B.-I09-3/32, dated Simla, the 18th August, 
1932. that 50 per cent. 'Of the lower division cadre posts will go to the 
ex-approved candidates of clerical cadre and the remaining 50 per cent. 
to tll<' Jlostmen , 

(b) If the answer to part (a) be in the affirma:tive, why were 
50 per cent. posts in the lower division cadre not p:iven to the postmen 
in the Calcutta General Post Office and its Town Sub-Offices T 

(e) Is it a fact that in the lower division cadre in the Calcntta 
General Post Office and its Town Sub-Offices, ontsiders, stamp-vendors 
and N"ath'e Christians were appointed in supersession of the cl ~ ot 
tbe postmen in the Calcutta General Post Office and its Town SuIt-
Offices ? 

(d) How many l()wer division posts were created in Calcutta and 
how many posts out of them were conferred upon postmen and how many 
upon others Y 

The Honourable Sir Frank Noyce: (a) The facts are not as stated 
by the Honourable Member. The order referred to stated that lower 
division posts were' to be offered to qualified men of the postmen class 
and to discharged approved candidates alternately and that if a 
. sufficient number of qualified postmen were not forthcoming the deficiency 
shonld be made np by inereuing the recruitment of ex-approved candi-
dates. 

(b) Does not arise. 

(c) and (d). Government have no information and do not propose 
to call for it. It is opp.n to the officials, if they have a grievance, t~ 
represent it to the proper authority. 
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CANDIDATE POSTMEN IN CA:LCUTTA. 

103l. ·Mr. Anugrah Narayan Sinha: (n) Is it a fact that there were 
Oyel' DllC hundred candidate postmen in Calcutta and they weI'e enlisted 
some years back, say from 1925 to 1931 , 

(b) Is it alRo a fact that they were subjected to a test held in 1934, 
but the result was announeed in 1936, and, out of them, some 73 wero 
declared unsuccessful and their names were struck off the list of 
candidates ? 

(c) Is it a fact that they have represented their case to the proper 
anthorities and at present their case is under consideration of the Director 
General, Posts and Telegraphs Y 

(d) Will Govcrnment be pleased to sta·te if they propcse t.o provide 
those men in {·he Department? If not, why not T 

The Honourable Sir Frank Noyce: (a) Yes. The exact number 
involved was ~  

(b) Yes. 

(c) The Director-General has already considered the case of these 
candidates but has been unable to interfere on their behalf. 

(d) o ~ are unable to  consent to the employment of men 
who ha.ve failed to pass the elementary te-st imposed to the' exclusion 
of a considerable number of members of the lower gl'afle staff who have 
qualified for appointment and are available to fill vacancies. 

NON-INCRBASE IN THE NU1rfBER OF POSTMEN IN CALCUTrA. 

1032. ·Mr. ~  Na.ra.ya.n Sinha: Are Government aware that 
the areas of beats in Calcutta have increased during recent years T If so, 
why hag not the number of postmen been increased, and why has the 
existing staff been overburdened wio!:h work ? 

i'he :S:onourable Sir Frank Noyce: Government have no informa-
tion. The HUitt e1' is within the competence of the Postmaster UCllcral, 

~ and Assam Circle, to whom a copy of tl16 question and the reply 
will be sent for such action as he may consider necessary. 

:BOOK-BINDERS IN THE CALCUT1'A GENERAL POST OFFICE AND ITS TOWN 

Sun-OFFICES. 

1033. ·Mr. Anu,rah .. arayan Sinha: (a) Is it a fact that 'the 
appoimments of the book-binders in the Calcutta. General. p()st Office 
IUld its 'fown Sub-Offices were transferred from the inferior class to 
Buperior class and their designations were· changed into duftries, 
with effect from the 18t December, 1919 , 

(b) Is it also a fact that these servants of the Government eave 
since been re-transferred to inferior class' If so, why' 

(c) Do Government propose to restore those public servants to the 
~ ol  ~I  M • 

fte Honourable Sir Frank N-oyce: (a) The facts are not exactly 
as s1.ated li1' tIlt' Honourable Member.' ·.lfifM· aIJP9lntmenbi of Oo - ~ t l 
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existed in the Caleutta General Post Offioe only, md thelle mre ~l  

from the ;lst July, 1917. They were replaced by two peons in inferior 
service. There were no book-binders in any town sub-office. 'l'blkl no 
men in the cIa&! of book-binders existed on the 1st December, 1919, from 
which date daftries were transferred to the superior class. 

(b) The answer to the first part of this question is in the affirmative. 
The orders w('re wued in 1921. As regards the second part, t ~ reason 
is that dajf,in neither possess the superior educational or other ~ -

1iclIJions hor do they perform work of such a nature and responsibility 
as should entitle them to superior service cond.itions. 

(c) 1\0. 

PLACING OF THE FOR}( SUPPLIBBS OF THE POSTAL STocK DEPOT IN SUPEll.IOB 

SEBV1{JE. 

1034. -Mr. Anugrah Narayan Sinha : (a) Is it a fact that the dutiel 
'Of the form suppliers of the Postal Stock Depot and the roneo printen 
and record suppJiers of the Postmaster General's Offioo are identical, 
but the former are in inferior servicea.nd the latter in superi()r service ¥ 

(b) Will Government be pleased to sWue the reasoWi for this differ-
entia1.ioli, and do they propose to place the form suppliers of the Postal 
Stock DepOt ill superior service and increase the tcale of their pay T 

The Honourable Sir Frank Noyce: (a) The duties of form suppliers 
of the Postal Stock DepOt and record suppliers of the PO .. tlU8ster 
General'8 Office are similar in many respects. Both are in inferior 
senice. '1'11('1'e is no appointment of roneo printer in a.ny Postmaster 
General's Office. 

(b) Does not arise. 

RECRUITMENT IN POST OFFICES OF THE SoNS AND RELATIVES OF 

POS'fA!. STAFF. 

1035. -Mr. ADugrah Narayan Sinha: (a) Is it a fact that in terms 
of the Revenue Division Rules, sons and relatives of the postal servants 
serving in a pl'n.ince other than their own, al"e not reermted in the Post 
omces in the provinces in which they serve' 

('b) Are Government prepared to revise the orders regarding 
preference to be show.n to the SOns and relatives of tbe Government 
llervants tither in the provinees they originally belong to or in the provinces 
in which they serve , 

The Honourable 8ir Prank Noyee: (a) Yes, provided the word 
'( Postal Circle " is substituted f()r the word " Province". 

(b) No. 

RECRUITMENT OF BIHARI8 A,...lID URIYAS IN THE DEAD LE:TTER OFFICE, CALCUTTA, 

1036. -lir. Anugrah BaTayan8inb.a. : Is it a fact that the Provinces 
of Bihar and Orissa are' ser'Ved by the Dead Letter Office at Calcutta , 
If SQ, are Beharees and Uriyas oo ~  iDtae Dead Letter01liee at 
Calcutta 7 If not, wny not' • 

L3S4LAD B 
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. 'rltaBoD01IJ'&bie Sir Frank' Noyce: The . reply to· the ; first part ~  
,the question is in tbe affirmative. As regards the laiterpart, reeruitment 
,in tbe Dead Letter Offices is governed by the .departmental rules· regard-
ling recruitment on a local area basis and Government see no reason to 
depart from them in the ease of the Dead Letter Office, Calcutta. 

RIGHTS AND PRIVILEGES OF THE STA,l!' OF THE DEAD LETTER OFFICES . 

. 1037. "'Mr. Anugran Na.rayan Sinha.: (IL) AJ'c lYov'!rnment :t I~ 

'that tbe Postal Enquiry Committee 1934-35 recommended the creatIOn 
of Directory offices and one single Dead Letter Office for India, instead 
of so many, but those recommendations were rejected by Government T 
If so, will Government state wbat reasons were given by tbat bod.y that 
the privileges as regards bolidays and working bours bithertofore· enjoyed 
by the Dead Letter Offices in I:Q.dia have now been curtailed by recent 
orders of Government T 

(b) Are Government prepared .:;0 restore to the De.ad Letter' Offices 
'all the rights and privileges as formerly enjoyed by them Y  . 

The Honoura.ble Sir Frank. Noyce: (a) The reply to the first part 
is in the affirmative. As regards the second part, the attention of the 
Honourable Member is invited to paragraphs 73 to 89 of the Postal 
Enquiry Committee's Report, a copy of which is in the Library d the 
House. After carefully considering  all aspects of the ma.tter, including 
the nature of the work done, the Government of India came to the con-
clusion that there was no justification for prescribing for. Dead Letter 
Offices a number of daily hours of duty less than that prescribed for 
clerks in the Post Office and in the RaHway Mail Service. 

(b) No. 

REDUCTION IN THE PAY OF THE MANAGERS AND THE AsSISTANT MANAGERS 

OF THE DEAD LETl'ER OFFICES. 

1038. -Mr. Anugrah Narayan Sinha: Will Government be pleased. 
. to state the causes under which the pay of the MAnagers and the Assistant. 
Managers of the Dead Letter Offices were reduced recently , 

The Honourable Sir Frank Noyce: The pay of the Managers and 
Assistant Managers of the Dead Letter Offices at Bombay and Calcutta 
and of the Manager, Rangoon Dead Letter Office, only has been reduced. 
The reason for this reduction was that the strength of the establishment 
under their control had decreased owing to the fall in traffic and changa 
ininethod of work and the higher rates ~~  were, therefore, no longer 
justified. ,d. .. . 19· 

RESTORATION OFEXTRA-DEPKRTMENTAL SUB-POsT OFFICE AT KOTLA. 

1039, -Baizada Hans Raj : (a) Is it a ,fact that Kotla in the lWtngra 
district (Punjab) had a combined sub-office wiSh a telegraph branch. and 
wa"" ab()\i'il.b.oo. m. t ~ ~~ :~ lC;\,;\l Il ~ "\.I) ful.a:n.e1.M t l ~  , 

(b) Is it a fact that the status of this sub-office was reduced to .extra-
departmental sub-office&oon a.,fter the abolition of telegraph bnweh , 

(c) Is it allO a fact that its status was furtller ~ to. extra 
departmental branch office in the year 1932 ,. . ... 
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(d) Has the attention of Government been drawn to the va.rious lettenJ 
published int.he I'rll5s namely in the Ciml and Military ~ tt  Lahore, 
datell the 13th June, and 24th June, 1936, Daily Herald, Lahore, dated 
the 29th J une, ~  and the ~  Lahore, dated the 8th August, 1936, 
regarJing the restoration of extra-departmental ~  at Kotla , 

(e) If t.he reply to part (d) above be in the affirmative what action 
have Government taken in the matter T 

(f) Are Government aware that Kotla being situated in the heart 
of grand trunk road ruuning from A.w.ritsar to Kulu is of vital import-
ance to travelling public, pilgrims, and inhabitants of Kotla and it. 
suburbs T 

(g) What action do Government propose to take in the matter, 
in view of the scheme to extend postal facilities into rural areas for 
which Rs. 2 lakhs have already been saJictioned and placed at the disposal 
of Postmasters' General T 

(h) Are Government prepared to restore the telegraphic facilities 
to this town in the rural area of the Kangra district, and are Government 
awarc that this would only necessitate a creation of a ten miles line from 
Shahpur ~ c  , 

(i) Will Government please lay on the table a statelllent showing 
the receipt and issue of money orders and other registered articles from 
and to Kotla branch office for the months of April to July, 1936 , 

(j) Are Government prepared to consider the desirability of restoring 
an extra-departmental sub-office in view of the expansion of dak of the 
town and saving banks work as compared with the year 1932, when ilJJ 
status was reduced to extra-departmental branch office 'I 

(k) What action do Government intend to take in :restoring the 8ub-
post office at Kotla T 

The Honourable Sir Frank Noyce: (a), (b) and ~  Yes. 

e d) Government have now seen the articles mentioned. 

(6), (g),  (h), (j) and (k). The existing extra-departmental branch 
post office at Kolla provides all the p98tal facilitie:J and therefore 
t~  is no ~  to raise its staotus. As regards telegraph facilities, pre-
''V}ousexperlence has shown tha.t the amount of telegraph tra.ffie was 
extremely small being less tha.n one  message on an average per day IleDt 
and received: It is not t ~ o ~~ ~ l  to give telegraph facilities 
unless those mtetested are prepared to guarantee the Department againat 
the loss which will certainly be incurred if this office is converted in-to a 
telegraph. office. The ~  Qf the status of the offiee from an extra-
departmental branch office to' an extra-departmental wb-oftiee involves 
udilitional expenditure wruhout any commen81ll'a.i;e advantage to the pub-
lic ~Ill  Government'therefore see no justifiea.tion for doing BO. 

(f) 'Government'll¥e prepared to accept the statement m8de by the 
~o lo l  Member which, however, I would add is hardly borne out 
by experience of tbetelegra.ph traffic of athe station. 

'(i) 'A ~t t is laid on the table. 
L3114LAD 
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. ~ ,hototIIg tile rtU'pt ""II ~ of mcYRell order. And other ~tll Gf'tWu from otl/l 
.  .  . f6 KOIla 6ratli:1 D#ice tlVl'ing eM fotlr motItu A"nl to J"zy. 1931. 

Regi4enld Wtel'ltaml pack. 

Registered parcels 

Money orders 

Inmred letters .. 

InllUl'ed parcels .. 

V. P. Parcels ., 

V. P. letters • ; 

.. {POSted .. 

Delivered 

{
Posted .. 

Delivered 

.. Jl!llI1ed .. 
lPaid 

.. {POSted .. 
Delivered 

rposted .. 
"1. Delivered 
.. {POSted .. 
Delivered 

.. {POSted .. 

Delivered 

Num1ler. Ita .•. p. 

50 

92 

10 

13 

155 
(Amount 2.113 7 6) 
305 

(Amount 6,286 1 6) 

24 

8 

15 

1 

14 

PREFERENTIAL TREATMENT SHOWN TO A EUROPEAN FmM IN THE MATI'FJR OF 

TESTING OF P ATh"TS. 

1040. ·Sa.rdar Sant Singh: (a) Is it a fact that Messrs. Murarka Paint 
and Varnish Works, Limited, Calcutta, along with three samples of Red 
Oxiue Paint Ready ]\lixed against Indian Stores Department Order 
No. lL-7344, dated 14th March, 1936, submitted on 4th April, 1936-to 
the East Indian Railway a sample No. P.J4216 of five gallons Red Oxide 
Ready Mixed Paint containing about 70 per cent. Ferric Oxide T 

(b) Is it a fact that Mr. T. G. Creighton, who was carrying out the 
test, returned the sample without testing? If so, will Government be 
pLeased to state the Tea80ns for not including the sample in the test , 

(c) Is it also a fact that .as many as six samples of Ready Mixed Bed. 
-oxide paint submitted by )Iessrs .• Jenson and Nicholson in April, 1936 
'ftre tested by Mr. T. G. Creighton in LilIooah Workshops T 

. (d) Are Government ~  of the fcfct t1\at ~ l  of the Blac)r 
Pamt from the European Fmn, ~I  d€.nson an<t NIcholson have been 
~ t l  tested for over five times T 

. (e) Will . Government be pleased :to state the l'e88OIUI for,·,soeh 
Feferential treatment to the European firm and depriving the Tqflia:aDml 
of the first test ,_ ~ 

~ .J[onourab1e, Sir KlIlIammRd Za.frulla.h ~ :{4) .YeII. 

(b) Yea. Bceause orllysamples t~  against t ~  : Il t ~  
wei'e tested .. The additional sample sent by,this firm was·1tet tmlderM 
to .the. I ~ to  ~ t  _nor·. was it called for in tile 
offiCIal InstructIOns sen<li to paint ~ ct  to submit ~  
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. (c) Yes. c ~ aU thtse ~~ t ~ were quo1;¢against t ~ 
Indian Stores Department call for tenders. . 

(d) No. 

( e) Does not arise. 

USE OF SPRAY GUNS FOR PAINTING OJ!' WAGONS. 

1041. ·Sardar Sut Singh: {a) Will Government be pleased to state 
the additional number of spray guns and equipments that may be 
required to be purchased for painting wagons since the introduction of 
the Red Oxide Paint, and alBo state the total cost for such purchases Y 

(b) Is it a fact that the spray guns are all of foreign make and 
imported into India? 

(c) Will Government be pleased to state if the spray guns used 80 
far for painting of wagons with Black Paints can also be used with equal 
efficiency for painting the wagons with Red Oxide Paints ? 

(d) If not, will Government be pleased to state in what respects the 
spray guns for Black Paints are now found wanting ? 

(e) If, however,' the reply to part (c) be in the affirmative, will 
Government be' pleased to state the reasons for purchasing an additional 
number of spray gUllS simultaneously with the introduction of the Red 
Oxide Paint T 

The Honourable Sir Muhammad Zafrullah Khan: (II) No additional 
spray guns and equipment are required to be purchased as a result of 
the introduction of the Red Oxide Paint. 

(b) Yes. 

(c) Yes. 

(d) and (e). Do not arise. 

PURCHASE OF BITUlwmus SoLUTION. 

1042. *8&rdar &ant Singh: (a) Is it a fact that bituminous sl}lution 
manufactured in Europe under different proprietary names, lIuch sa 
(1) Bitumastic Black, (2) Bitumastic Black ~ (3) l.'errobit, 
(4) Bitumi,nous Black, (5) Bitumite and (6) Bouronite, ,etc., are being 
regularly purchased by the Indian Stores Department' 

(b) Will Government be plea.§ed to state the quantities of each Of 
the above proprietary foreign bituminous solutions that have been 
purchased by the lIidian Stores Department du.ring the years - ~  

1932-33, 1933-34 and 1934-35 and will they be pleased to quote the rates 
at which each of these articles has been purchased during each of theae 
Yl'a'l"S·' 

(c) Will Government be pleased oW state the reaaoDB why the Indian 
Stores Departmentaeeepts foreign goods from foreign firms against the 
indigenous approved products of Indian firms' 

(d) Do Government propose to enquire into the matter and take _Il' fQl' non-reeurrenoe of ~  preferential treatment ro foreltn 
aJ'Itieles , 
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The' llODov'able Bk I'ra.1lk lfOYCI!: \!f):and (e): . Small quantities 
of imported proprietary brandsofbltnmlDOu8 o l t o~ are· ~~ 
from time to time against specific demands from mdentmg authorIties. 

(b) It will be necessary to search t :o ~  1".he records of the past 
four years of the Headquarters and ProvInCIal Purchase Offices of the 
I ~ Stores Dep&rtment in order to compile the figures of the annual 
[lur('hase of proprietary foreign bituminous solutions since 1931-32 .and 
I trust that 1he Honourable Member will not press for· the iu!orma-
tion. I can assure him, however, that such purchases were small. For 
instance during the year 1935-36 only 1,590 gallons of imported solution 
agaillst ·31,548 gallons of the Indian-made bituminous solution were draw. 
lIgainst the Indian Stores pepartment Headquarters annual rate contract. 

A statement showing the Headquarters Rate contract rates for cer-
tain lirands of imported hitwninous solutions for the years 19;11.-32 to 
1934-35 is placedo,n 1".he table. 

(d) Does not arise. 

Imported BOZutiOM. 

BGtes peT gaZw... m 5 gallon drum.r. 
1931-38-

<i> Be. 1-11·& for Eboniteblaek; 
<M> Bs. 3·14·0 for Wailes Dove bitumastie black. F. O. R., Calcutta. 

]932·33-

Bs. 3·12-0 -forW.a.ile8 Dove. F. O. Ro, Calcutta. 

]933·34-

Re. 2·12·0 in 40145 gallon druDIB. Robert Kearsleys bituminous BOlutioa 
black. F. O. R.) Calcutta. 

1934·35-

No contract placed. 

DELAY IN ENFORCING THE SANITARY RULES IN ArNDRI NEAR SIMLA. 

1043. "Sa.rdar Sant Singh: (a) With reference to the 8Il8WerS given 
fu starred questions Nos. 1497 and 1533 on the 8th and 9th April, 1936,. 
that all the sanitary rules and municipal bye-laws are operative in Aindri 
and that Ain'dri is never neglected by the sanitary staff with regard to 
the sanitation, will Government please state what measllres directed against 
fly breeding have so far been enforced' If none, why not' 

. (b) What are the reasons: fo.r keeping in suspense such a vital 
question, which affects the health of clerks living in Government quarten 
at Summerhill' Who is responsible for the loss of their health and. other 
ronsequences . arjsing on a.cCOUI!.t of insanitation? 

(c) Is it a fact that Simla Municipality ~  resolutiQn ~o  XVII· 
dated t ~ 7th August, 1935, strictly enforcing sarutary rules in Aindri , 
If so., will Government kindly state the reasons for· .not giving effect to· 
this T('solution , .  , 

<: (dY,Isita fact that the Health Officer, Simla, and the lIedical 
~ - ~  'S'lfinmetliill '. Dispen8sry, . t ~ t t  'recmimeaa':' 
tiona, with regard to the B&nitation at'A.indri' If so, will GoV'emfumt 
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kindly lay a copy of their recommendations on ,the table of this House , 
Have-these recommendations been carried out -, If not,why n91; Y 

(e) Is it a fact that I\{r. Sharma and his solicitor, Mr. P. C. Khosla, 
~ t letters to II',e -Public Eealth CommisSioner, Secretary, Education, 
Health arid Lands and Health Officer, Simla, stating that nothing has so 
far been done to improve the sanitation and check the' fly-breeding at 
Aindri,as promjsed by Government ~ If so, what action was taken by 
the authorities on, the representation? If none, why, not , 

',' (I) What are the special reasons for this aelay in enforcing the 
sanitary -rules in Aindri T  , 

(g) ,Do Government propose to enquire into the conduct of the staff 
under the Simla Municipal t ~ o  in accordance with the Public 
Senrants' Enquiry Act of ~  and, if not, why not Y 

Sir Girja. Sha.Dkar Bajpa.i: (a) The Honourable Member has not 
quoted my replies correctly. What I said was that the c l t~  had 
Jecided to enforce measures agairst fly-breeding in such villages as Aindri 
and that the sanitary staff did not neglect this area but difficulty was 
experienced in ~o c  the rules. Every effort has been made by the 
1:Iealth Department to persuade the goWalas and zamindars to check fly-
ureeJing by storing manure in suitable pits. 

(b), (0), (d) and (I). The Health Officer recommended that gowalal 
or zamindars living at Aindri and other villages in the neighbourhood 
or residential houses should be ~ to comply gtrictly with the ordi-
mary sanitary precautions for abatement of the fly and smell-nuisance by 
construction of cow"sheds with puooa aoors and proper drainage and vt'nt,i.,. 
lation: and by depositing the manure in pits at a gufficient distance from 
human habitation. Government understand that the'recommendation was 
3t-cepted by the Mun:icipal 'Committee, but that owing to various difficul-
ties, including some miscalculation regarding the cost of the repairs and 
imp'rovemell'tswhich would be required, 'and the claims made by Hie 
gowalas to zamindari and hereditary rights, it has not so far bp-en found 
P<J8sibJ" to give effect to the recommendations. 

(e) Government understand that a representation from M:J"- Khosla 
WliS received by the Municipal -Coininit-tee, but thatit has not so far been 
pOi;sible to remedv the 'complaints made in it owing to the difficulties just 
mentioned. . , 

((J) Government are not aware that the :Municipal staff is, in any 
way at faulot., The delay in' earrying out the recommendations of the 
Health authoritief. ·has arisen from the faet that the (Jowalas concerned 
have protested&nd; their representa;tions hav.e not yet, been disposed of. 
The Government of. In9ia will ~ on the authorities concerned the 
need for early action. 

O - O I ~  OF I-Up AND 2-DoWN TJUINSAT, SHAHABAD MARKANDA ON 
THE:;NORTH WESTERN RAILWAY. ' 

1044. *Sardar Sant Singh; (a) Will GQvernment be pleased to state 
the re&SQns for the non-stoppage of I-Up and 2-:Down trains at theRail-
w.a,.; station Sha.habad Markarida on the Delhi-Umbala-Kalka ~ o  of 
the North' Western Railway , 
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(,,) Is it Ii f$et that when the l ~ l  section. was ~ 
by tlul East Indian l ~  prior to 1925, all the m.a.il and ~  tralDS 
~ to stop at the said Railway station' 

(c) Is it also a faet that both I-Up and 2-Down trains used to stop at 
the said railway stati'On, even after taking over of the section by th. 
l,orth Western Railway Y 

(d) Is it a fact that Grand Trunk Road runs exactly parallel to the 
rai1wav line on either side of the Railway station Shahabad Markanda, 
and arwe Government aware that the inhabitants of Shahabad have resolved 
to use motor bus, as a protest against the non-stoppage of I-Up and 2-Dowll. 
traius at Shahabad Markanda Railway Station Y 

(e) Is it a fact that between 6 P.M. and 6 A.M. there is no Down passen-
ger train for Shahabad Markanda Railway station for passengers who COllill 
from the Punjab, Saharanpur, or Kalka side T If so, are Government 
aware that. it is inconvenient for passengers to wait for full 12 hours in 
order to catch a train for Shahabad Markanda Railway station from 
Ambala Cantonment , 

(f) Are Government aware that the non-stoppage of the 2·Down haa 
affected the railway eaTIling and encouraged the running 'Of motor buses , 

(g) Is it a fact that in the last winter season the Deputy ~ -  

sioner, Karnal, on behalf of the inhabitants of Shahabad, wrote to the 
DiviSional ,Superintendent, North Western Railway, Delhi, or the Agent, 
North Western Railway, for the stoppage of 34-Down and ~ o  traim 
at Sbahabad Marlmnda Railway Station, impressing upon the Railway 
&tttltorities the importance of the Railway station Shahubad Markanda. 
whereupon the f;toppage of 34-Down, the most important train, was ordered 
but not of the 2-Down , 

(h) Do Government propose to issue orders for the stoppage of the. 
2-Down or of both I-Up and 2-Down trains at Shahabad Markauda o~ 

two minutes, curtailing the time from the halt of the train Ilt Ambala 
CaJ.ltonwent, in order to defy motor competition and to remove the in-
convenience of the passengers for Shahabad Markanda at night time , 
If not, why not ! 

The Honourable Sir lIfubammad Zafrulla.h Khan : (a) In the opinion 
of the Administration, the traffie offering at this station does not justifl 
the ~to  of these trains. 

(b) No. In April, 1925, when ,this section was transferred to the 
North Western Railway, aU up trains were booked to stop at this sta-
ti(m, but oue Down Passenger aad t ~ Down Calcutta Mail did not stop. 

(e) 1-UplHail continued to stop up to the 28th February, 1921, 
but the arrangement was then discontinued as the traffic did not justify 
it. ,!' 

No.2-Down was booked to stop from 'the 1st October, 193:1, t~ Otlt 
t~  1934, as an experimental ~ t  Qut a continuftl,ee of 

this arrangement was not found to be justified: ' .  , 

_ (d) The reply to the first part is in the t ~ : and, as ,regards 
the $ecolld p{lrt, (ffiveJ;"ll.Ulent have no information. .', 
,. ,.;. (8) Yea. :A ~  of p8J!88ngers ~ at Ambala CantoriJUeut. 
booked for Shahabad l\farkanda between t ~ ~ ~ - : II  'aild· 'cr A.V" 

~  
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wall reeentJy takea for four· snecessive da,.. : on tile first day there was 
only one passenger from Kalka, on the·seeond day, four from 9tati01l£ on 
fhe Rhatinda-Rajpura section and twp frQlll MllStafabad, on the third 
de.y none, and on the fourth, o,ne from Ferozepore. 

(f) 2-Down Mail passes through Shahaba.d Markanda at 2.40 A.M, 
and t.he non-stoppage of the train at ,their station does not, it is belieyed, 
divert traffic to the road at that hour. 

(y) Yes : it was the Divisional Superintendent, Delhi, who was writ-
ten to. He arranged the stoppage of 34-Down as it was passing thl'ough 
the station at a convenient hour, i.e. about 2 P.M. 

(k) No : these are detailed matteI'J> of administration which Gov-
el'llInent must leave to the Agent and his officers 'to deal with. 

ISSUE OF SINGLE AND RETURN TICKETS AT REDUCED RATES FROM SRA1lABA.D 

MARKANDA ON THE NORTH WESTERN RAILWAY TO CERTAIN PLACES. 

1045. *Sarda.r Sant Singh: (a) Is it a fact that the Railway 
AdminiBtration have reduced the rail,!&], fare in order to meet the motor 
8ompetition at several places on the North Western Railway 1 If so, what 
8teps have the N ortn Western Railway taken at Shahabad Markanda Rail-
way station, from where motors ply to and from Ambala Cantonment, 
Kurkshetra, and Kantal , 

(b) In order to defy: motor competition, do Government prop<Wile to 
isdue return or single tickets from Shahabad Markanda Railway station at 
reduced rates as an experimental measure for a short time? If not, why 
not T 

(c) Are Government aware that the motor stand is just in front of· 
the Railway station at Shahabad Markanda, and the passengers are Lempted 
to use motor bus at reduced rates , 
.(d) Do Government propose to ~  single tickets from Shahab3d 

1I.l'kaudu Railway station. to Ambala Cantonment, Kurkl'lhetra, and 
Karnsl, for annas two, two, and six, respectively, or to islme cheap one-day 
return tickets for litigants and businessmen from the Shahabad l I ~ 

Railway station to Ambal&, Kurkshetra and Kamal, as has bee.n done 
on other stations on the North Western Railway 1 If not, why not 1 

The Honourable Sir :M11hammad Zafrnllah Khan: (a) The reply to 
tbe nrst part if: in the affirmative, and to the second" none ". 

(b) a,nd (d). No: the Agent states tha-v the value of traffic that 
.Iay be recovered ,from the road.by the isaIe of tickets at concession fares 
will be outweighedw the loss pn ~  traffic that would in any case be 
carried by rail. . ~  , 

( c) Yes ; it is nat the incidence of the fares that induces pa8..'lengel'fl 
to travel by bus, as the fares by rail and road are almost equal. 

LACK OF WATER fu.uii¥EMENTS AT KOT DAYA KISHEN ON THE NORTH 

WESTERN RAILWAY. 

104:6. *Barda.r lant 1iDgtl: (a) Is it a fact that no water supply 
-.rangelDi!nt&exi!!t at Railway station at Kot Day. KiShen (North We!!tem 
Railway) for Hindus and Sikhs , .  " 
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(b.)A.reGovernmentaware that 'pasBeZJgel'B sdet-ad & good ·deal fol' 
lack of water during the last -summer' . ' 

(c) Is It a fact that several complaints were made .to the o t ~ I 
I.f so, what steps are being taken to remove this complaint ¥  '  -

The Honourable 8ir Muhammad ZlifruUah Khan: (a) No. Drinking 
water in ghm')"{1s is always available. '  , 

(b) The t t o~ ha Ye no reason to believe that this was the 
eose. 

(c) Two requests were received from Hindu and ~ llt~ of 
Yillages situated near {;he station asking for the appointment of ·n Hindu 
waterman instead of a Muhammadan waterman. These requests were 
not acceded to, as Hindu watermen are posted at both statioIlB on eithcr 
sidp of Kot Daya Rishen st8lt.ion and Hindu watermen also travel on all 
day trains between Jaranwala and Chichoki Mallian. 

QUESTIONS OF FRAUD IN CONNECTION WITH I ~  TICKETS . 
. , 

1047. *Dt. N. B. Khare: Is it a fact that the questioIlB of frauds in 
cOIlJlection with railway tickets was discussed at the sixteenth (1935) 
meeting of the Audit and Accounts Committee of the Indian Railway 
Conference Association' Usc, will Government please place on the' 
table a copy of the proceedings and the recommendations f 

The HonoW'llrblti Sir Muhammad Zafrnllah J[h&n : Yes : the rulf!s of 
the Conference Association do not permit of copies of their proceedings 
being supplied to other than members· of the Association. 

'AlmANGEMENT FOR Mews AT RARDWAR, GARHMUKTESAR AND ROORKEE 
. ON THE EAST INDIAN RAILWAY., '  . 

048. *Dr. N. B. Khare : With reference to the reply given to starred' 
queetioIlB Nos. 911 .and 912, asked in this House on the l3t;h September, 
1ro3, regarding arrangements for metas, at Hardwar, Garhmuktesl1ralld 
Roorkee on EUl:'t Indian Railway, will Government please state the l'e8ult 
of the consideration .of the points, by the Agent, East Indilql R.ai.lway and 
to place before this House the requisi-te information sought in thOb"'C 
questions T 

The HODolU'able Sir Muhammad ·ZafrullahKhan : Governnienthll.ve 
llut got the information asked for in question Nos. 911 and ·912 and dll-' 
not, cODfSider that they would be justified in requiring the Administra-
tion to prepare the somewhat compendious pamphlet that would be neces-. 
f:ary -to deal with these two questioti:s. The fact that Government have 
not received any complaints in regard to ~t melas would seeJn 
to inrlicate that due consideration was given by the Agent 'to the points 
refCl'red c to. " ," . .  . 

PROTECTION ~  THE HONOUR OF 'FEMALES USING PASSENGER HAtL AT 
, MORADABAD.' ry .. :, 

1049. *Dr. N. B. Kba.re  : (a) Is it it fact that there is a Punjab Hotel 
l t ~~o ll just opposite. the ReJlway P8.IIl6I1gers' Hall;'.," . 
"o;;,·{b.) What is;-tlwl,;protection, for females using the Passenger '·Hall 
against ruffians T ' .' . ,  . ;  , ;: 
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.. (e)· Al'e Government aware that lonely females are moleated by the 
staff of the Punjab Hotel , 

Cd) Is it a fact that the staffQf the Punjab.Ho-tel is provided by the 
Rll.ilway Administration with permits to visit tlie station buildings with-
out any restrictions , 

(e) Is it a fact that the staff of the Punjab Hotel always loiter round 
the· Passenger Halls and station buildings ! 

(f) ~  Government prepared to take adequate steps to protect the 
honour of female travelling public using the Passenger Hall at Morad-
abaci! 

'!'he Honourable Sir Muhammad Z&frulla.h Khan: (a) Yes. 

(b) The hall has a fencing  with an exit gate opening on ~  the main 
ro!ld and the zenana waiting room is located alongside the passenger 
l\'aiting hall and within the palisade fencing. An ayah is also in attend-
ance at the ze'nana waiting room. 

(c) and (e). The Administration does not appear 1;0 have l ~  

arty complaint .on these points.· 

(d) One permit has been issued for the hotel guide to enable him 
~  1I1eet trains en arrival. 
(f) Does not ariSe. 

CoLLISION OF SPECIAL Mela TRAINS AT KALAT RAILWAY ·STATION, NORTH 

WESTERN RAILWAY. 

1050. *Dr. N. B. lthare : Is it a fact that a collision between two 
special mela trains at Kalat railway· station on the Narwana-Kurukshetra 
Sectio;n of the North Western Railway occurred in the early hours on the 
18th June, 19·36 f  . If so, will the Honourable Member for COmi'D.erce. and 
Railways, . please state the circumstances and particulars· of the -accident; 
along with· the result of the Departmental and Magisterial inquiries co ~ 
dUClted thereon , .. . . . ; 

,  . The Honourable Sir Muhammad Zafrullah Khan :  I would refer the· 
1I6nourable Member to the r.eply I gave to ·Mr. L8.Ichand Navalrai'R ques-
tiun No. 411 on tLe 16th September, 1936. As the case is stilt sub judice 
I am unable to give any further information . 

. 'Mr. M. Ananthasayanam Ayya.nga.r : ·May I know what the amount 
(if loss has been both in me;n and in property T 

The Honourable Sir Mubammad Z&frullah Khan :1 believe I have 
~ ~  t tl ~t a,lso.in reply to ~o  ·Ne .. 411 .. 

INADMISSIBILITY OF OFFICIATING _ ALLOWANCE TO O - ~ l  STAFF 

ON STATE RAIL W.,I. 'ls. . 

1051. "'Dr. N. B. Xhare: Will o ~ t l ~ ~t t  the 
rule. under which the officiating allowance in the result!!-nt "acancy IS 
inadmissible to o ~ tt  staff on State :.Railwayti ,', 

, Mr.  P. It :a&u: No officiating all()wance is allowed on railwilys, 
whether for gazetted or non-gazetted !!taff, when ~  periOd' js"not more 
than three ~  
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hmOD )6. CLAIlrIDlG TIlE TRAVELLING ALLoWANCE ON. THE NORTH W.B8'l'EBN 
. RAILWAY. 

1052. "'Dr. N. B. ][bare : Has the attention of the Governor General 
in Council been drawn towards paragraph 3 of Notification No. 359, 
published in North Western Railway Weekly Gazette, No. 42 of 1930 
reading; 
" 3. It is hereby notified for the informa.tion and guidance of the staff, that 

witlt effeet from lat December, 1930, the maximum period during whieh the stat! 
&fe expected to claim the travelling allowance, is fixed as three monthB from the 
date of the expiry of the month during whieh it is earned, and that no claim for 
travelling allowance, which has not been claimed within this period, will be enter· 
tained unless it is proved to the satisfaction of the office sanetioning the payment 
of the allowanee, that omi88ion to claim it within the period of three mOJlths referred 
to above ~  due to eireumstanees over whieh the party eoneerned had no eontrol "  , 

If so, will the Honourable Member for Commerce and Railways please 
litate the period required by the sanctioning and paying authority of ~ 
administration for the payment of claims for travelling llo ~ c  sub-
mitted within the prescribed period 7 If none, why not Y 

Mr. P. R. Rau : The answer to the first part of the question is in the 
affinnative. 

As regards the second part, no period has been fixed, because it it 
expected that claims will be disbursed as early as pQSBi.ble. 

ALLOTMENT OF RESIDENTIAL BUILDINGS TO THE STATE RAILWAY STAFF. 

1053. "'Dr. N. B. Khare: Will Government please state the 
l'olicy of administration for allotment of residential buildings, rent free, 
IPld fellt payable, to staff, both gazetted and non-gazetted, on State Rail· 
ways T 

Mr. P. R. Bau: With your permission, Sir, I propose to reply to 
Qnestion£. Nos. 1053, 1054 and 1055 together. I would refer the o o ~ 

able Member to t.he rules in Chapter II (Residential Buildings) of the 
Stnte Railway Cl;de (Revised), a copy of which is in the Library of the 
House. 

~  M. AnanthaaaY&DaDl A)'yauga.r : May I know if the menial ~  
luis been provided with accommodation t 
l't'Ir. P. B.. Rau : Not all the menial staff. 

Mr. 14. ADanthasaya.nam Ayyangar : Is all the higher staff o ~  
with accommodation' . 

Mr. P. It. R&u : No. 
Mr. M. Ananthasayanam Ayy&ngarr : Why not· provide accommoda-

tion lor the entire menial staff T 

Mr. P. R. Rau : That would be too costly, Sir. 
4 

RULES GO'Vll:RNiNl} THE OCCUPATION OF RESIDENTIAL BUILDINGS ON S'UTI: 

RAILWAYS. 

tl054. "Dr. N. B. Khift: Will Government please plat!6 on tile 
t.abij! a copy of the rules governing the oceupation of re.siqential building'l 
on State Railways , 
-------...:-----.. _._ ... _-------------

tJt'or answer to this question, 3ee anS'IVer to question ~  '1053. 



RVLEB GOVEBlU.NG THE ALLoTMEJrr 01' RESIDBNTIAL BUILDDiGS TO STAn 
RAILWAY STAFF. 

t1055. *Dr. N. B. Xha.re: Will Government please place on the 
table a copy of the rules governing the allotment of residential buildiDcli 
to staff, both gazetted and non-gazetted, on State Railways T  '  ' 

RENT RECOVERED FOR RESIDENTIAL BUILDINGS I'BOM STATE RAILWAY STAFJ' 

AND OUTSID'EM. 

105&. *Dr. N. B. Khare: Will Government pleaae place on the 
table a statement of rent recovered on account of residential buildiDp 
during 1935-36 from staff (gazetted and non-gazetted separately) on State 
Railways and from outsidertl, administrationwise f 

Mr. P. B.. Bau: Sueh infornlation as may be readily available is 
heing collected and win be placed on the table of the House in due 
(lomse. 

NOTIFICATION INVESTING THE RAILWAY BOARD WITH THE POWER OF THE 

OFFICER REFERRED TO IN SECTION 47 OF THE INDIAN RAILWAYS 

ACT. 

1051. *Dr. N. B. Jth&re: Will Government please state the 
date .of the NOtification in the Gazette of India, in which the Governor 
General in Council invested the Railway Board with the power of the 
officer referred to in section 47 of the Indian Railways Allt, 1890, &8 
required by section 2 of Act IV of 1905 , 

Mr. P. R. Rau : I would refer the Honourable Member to the Govern-
ment of India, Department of Commerce ,and Industry'8 notification 
No. 801, dated the 24th ~l c  1905. 

N6riFICATION (IF THE RAILWAY BOARD MA.KING RULES IN RESPECT OF 

CERTAIN MATTERS. 

1058. "'Dr. N. B. Khartl: Will Government please I!tate the 
date of the Notification in the Gazette, of India, in which the Railway 
Board made the rules under section 47 (1) (e) of the Indian Railways 
Act in respect. of : 

(a) recruitment; (b) pay and allowances; (c) conditions of 
ser:vice; (d) discipline; (e) conduct; (f) classificat.ion ; 
(g) control; and (k) appeal ; t ~ non-gazetted 
staff, including menials-(railway servants) on State. Rail-
ways? 1",; f." • 

Mr. P. R. Rau : With your permission, Sir, J ~ o ~ tQ reply to 
this and the following questitm togHher. .;i . ~-: ~ .. ':: 

Section 47, sub-secti9Jl (1), clause (d of the Indian.,.Railwuys .dct, 
'1890, refers to rules for regulating the conduct of railway servantl. 
These rules as also other rules including those to be made under sub-
.section ~  oi, section 47 were last notified in·the-Go'Vel'nment of)ndia, 
Jiailway Department (:Railway Board, Notification No. ~-  dat,ed 

'Fbi' aninver to 'this. question, 1166 answer to question No. 1063. 
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~  9th Mareh,: ,1929 ... The rule!; relating to .ilie other t ~ I~  

to in these two questions ar.e not frij,med under the enabling o o~ 

~  the Indian Railways Act. . 

" 
NOTiFICATiON OF THE RAILWAY BOARD MAKlNG RULES IN RESPECT OF cERTAIN 

. MATrERS. 

tl059. *Dr. N. B. Khare: Will Government please state the datil 
of the Notification in the Gazette of India in which the Railway Board 
provided the punishments for the non-gazetted staff, including menials 
'(railway 'servants), 8B referred to in section 47 (2) of' the Indian Rail-
.way!> Act in respect of : 

(a) accidents; (b) neglect of duty; (c) insubordination; (d) 
absence from duty· Without permission; (e) overstnyal' Of 
leave; (f) l~  of duty pabS; tg) passes; (k) failing to 
pass examinations, t~t  and refresher courses; Ci) abscond-
ing from duty; (j) over or under charges of fares or 
freight; (k) misappropriation; (l) frauds; (m) then; 
(n) privilege ticket orders ; (0) quarrelsome ; (p) indifferent. 
work; (q). unSatisfactory work; (r) conduct; (8) ~  

honesty ; (t) false reports; (u) failure to make a report ; 
(v) rights and privileges; (w) tampering with official 
records; (x) defiance of rules and regulations; (y) dib-
obedience; (z) undermining the discipline and efficiency ; 
and, etc., etc. ? 

NOTIFICATION AMENDING THE 'VORD "MANAGER ,. TO THE WORD" AGENT" 

AS USED ON STATE RAILWAYS . 

. 1060. *Dr. N. B. Kha.re: Will Govurnmcnt please state the 
date of the Notification in the Gazette of India by which tbe word 
" Manager" as is used in section 3 (6) of the Indian Railways Act, ia 
amended to the word " Agent " as is used on State Railways at present I 

Mr. P. B.. Rau: I would refer the Honourable Member to the Gov-
ernment of India, Railway Department (Railway Board) Resolution 
No. 219-R.E., dated the 18th January, 1913, which appeared as No.tifica-
tion No. 32, dated the 22nd January, 1913. 

AUTHORITIES PRESCRIBED UNDER SECTION 7l-E (1) (b) OF THE INDIAN 
RAILWAYS ACT. 

1061. *Dr. K. B. Khare: Will Government please I!tate the 
authorities prescribed under section 71-E (1) (b) of the Indian Railways 
Act' ' .j:. 

Mr. P. B.. Rau : I would refer the H()nourable Member to Rule 4 of 
the l : ~ t o  of EmploJWlent RuiEls, 1931, .. a copy of 
which will be found in the Library of the House. . • 

. ~ : ";'£'7' 

PumsmlENT INFLICTE; ~  SECTION l- ~  THE INDIAN ~  
ACT. . 

.1062. *Dr. N. B. Kha.re: Will Hoyernment please place oil the 
table a statement of punishments inflicted under section 71-H of the 

tFor answer to this question, see answer to question NO.H'5B. 
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Indian Raihvays Act for co t t o ~ referred to in the reports of the 
SUi>el'VUior of. Railway Labour for the years. 1931-32-33-34 and 35 'I If 
none, why not 1 

Mr; P. It: 'Ra.u : No purushments have so far been inflicted wldeL' 
sectioll n-R of the Indian Railways (Amendtnent) Act, 1930. 'j'}.e 

Supervisor of Railway Lubour has not so far recommelldod that legal 
action should be taken under the Act. 

Mr. Moba.Ji Lal. Saksena.: What was the nature of the coutraven-
tion? 

Mr. P. R. Rau : That will be found in section 71-R of the Indian 
Railways (Amendment) Act, 1930. 

Ml\ Mohan Lal Saksena.: Was any punishment awarded on the 
report of the Supervisor of Railway Labour T 

Mr. P. B.. :B.a. : I have just replied that no punishments . have 1;0 
;far, been' inflicted under this section, ,because the Supervisor of Railway 
Labour has not recommended any legal action to be taken. 

'NOTiFICATIONS REGARDING THE CANCELLATIONS, RECESSION OR VARIATION 

OF A RULE UNDER SECTION 47 OF THE INDIAN RAILWAYS ACT. 

1063. *Dr. N. B. Khare: Will Government please state the 
datt's ()f Notifications in the Gazette of India in which the cancellations, 
recession or variati()n of a rule under section 47 (1) (e) and section 
47 (2) of the Indian Railways Act were published in the Gazette of India 
as required by section 143 of the said Act' 

Mr. P. R. Rau :  I am placing on the table a list showing the noti-
fications issued amending the Government of India, Railway Department 
(Railway Board) Notification No. 1078-T., dated the 9th March, 1929, 
under which rules under section 47 of the Indian Railways Act were 
notified. 

lMlo/ ROtificatipR4 NBueIl arnenlliflg the nth nonfittl i. the Railway Department (Railway Board 
Nolification No. 1078·T., datell lhe 91h March, 1929. 

No. Date. No. Date. 

107S·T. .. 11th July 1929. 4713-T. .. 24th January 1934-
10tS-T. 12th December 1929. 3S36·T. 28th March 1934. 

107S·T. 24th July 1931. 107S·T.·Xxn .. 7th April 1934. 

107S·T.·V 4th Fe1n1lary 1932." , 107S·T.·III 20th April 1934. 

107S·T.·V 2nd June 1932. 10'J.8-V/S .. 14th June 1934 . 
107S·T.·V .. lith April 1933. 3595·T; .. 20th August 1934 . 
107S·T.·V .. 15th June 1933: 1078-T.·v' . ,.' )JOth AUgust 1934. 

·jl 

107S·T.·III .. 27th July 1933. 107S·T.·XXV .. 2nd October 1934 . 

I07S·T.·V 7th Septlmiber 1933. 107S·T.·III 20th December 1934. 

107S·T.·V 29th November 1933. 1078·T.·III 5th January 1935. 

3836-T •. 20th ~  .1078-T.-V Sth January IV35. 

l0'78-T.·V 16th January 11134. I07S·T.· .. 12th March 1935 . 
xxxn. 
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Ne. Date. No. Date. 
li7i-T.·V .. 27th June 1935. 1078-T.-V •. 22nd..Ap1li111136. 

(Pt.). 

6244-T. 22nd August 1935. 1078-T.-III/I .. 3rd June 1936. 

~  3Oth9ctober 1935. 1078-T.-V(I1) ., 4th June 1936. 

1078-T.-V ... 4th November 1935. 1078-T.- .. 18th June 11136. 
XXVII. 

1078-T.-III 2nd January 1936. 1078-T.-V •. 30th July 1936. 
(Pt.). 

6021-T. lIth March 1936. 1078·T.-V/13 .. 1st August 1936. 

OFFICERS REST HOUSES AT SIMLA. 

1064. *Dr. If. B. lthare: Will Government plesse state the 
eapita!, recurring and maintenance costs of the Officers Rest BOWleS .. 
Rim]a on the North Wa:;tern Railway Y 

Mr. P. R. Rau: With your permission, Sir, I propose to reply to 
questions Nos. 1064 to 1067 together. 

The capital COfT., of the North Western Railway Officers' Rest HouSQ 
at Simla is RIl. 1,15,300 o ~ t l  'i'he recurring and maiutenance 
cost per annum is Rs. 2,000 approximately. The revenue rcalisedlat 
year was Bs. 555. R-est House.s at Simla, as elsewhere, are pl'()'rided for the 
temporary accommodation of touring officers travelling on duty but may 
also be occupied by officers not on duty, if not required BIt the time br 
officers on duty. A copy of the rules for the occupation of the Rest 
Houses at. Simla is placed 0,11 the table. 

NORTH WESTERN MILWAY. 

Agent's Cireular ~o  2 of 1929. 

1:1116' gO'lJemimg the oocvpation of Of/£oef'B rest hOUS6S on Kolk1J-8i.mla &l1tiort.. 

'l'htlre are 3 Rest Houses on the Kalka-Simla Section at the stations named below, 
which may be occupied by officers on duty or on leave. Applications to occllpy them 
should be made to the Assistant Operating Officer, .simla, in the case of the Rest House 
at Simla and to the Divisional Superintendent, Delhi, in the case of other Rest ~o  

who 'frill iSl!ue a.n occupation order which must be shown to the caretaker on arrival and 
banded over to him before leaving: 

1. 8imla. 

(i) The Rest House at Simla (Crowborough) consists of 4, suites of roolllll 1I6lf-
eontained and fully furnished. Eaeh tillite eons_ of :  -

1 Sitting Room. 

1 Bed Room., 

1 DresSing. Room. 

2 Bath Rooms. 

1 Pantry. 

1 Kitchen. 

• 

(ti) Suites A and Bare reserved fot OfIieerll on dUty and suites C and D fur 
OftI.cers on leave. When necessary, au,its C and D will also b&,reIef'V8,d tor 
Oftieers on. duty., . ..' '. . , '. 
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Oft1eers on duty, who are likely to be in Simla for over a fortnight, ~ 
expected to make other arrangements and an officer on duty, who baa 
occupied the Rest House for a week, may De called on to vacate it in 
favour of another officer on duty. 

(j,v) <>mcers should not depend ou getting the servicee o~ the Khansama when 
eOming upon '}ea.1re. Be is intended for the convemence of Officers called 

up on duty for short period. 

11. 8al.oll'"a.. 

The Rest House at Salogra consists of 4 main rooms of which one room ill 
reserved for o4icers ~ duty. 

IU. Kalka.. 

The Rest House at Kalka. consists ~ one sUite for Officers and one suite for 
Subordinates. Accommoda.tion is not usually reserved in this Be& 
House. 

2. The charges per day for the occupation of the Rest ~o  are as ollo ~ ~ 
include the use of Kitehcn Utensils, Crockery and Table Linen, Water and SamtailQa, 
bedding ia not provideq. : 

Simla 
per suite. 

OfBeiaia On duty Free 

Officials on leave Re.1. 

Salogra. 

Free 

Re. 1. 

Kalka 
persu .. 

hee. 

AnnaS. 

Lighting charges will be levied at tile following rates from the occupants whether o. 
leave or on duty: 

(a) Electrie lamp. 

(b) Electrio lamps 

(e) Oil lamps .. 

.. AnnaB 4 per night for suite of Bingle 
room and bathroom. 

.. AnnaB 8 pill" nicht for suites of two nIOIn8 
and bathr00ms. 

.. Anna'll 3 per bottle of kerosine oil. 

Wood fuel to be paid for t ~ by arrangement with the ear&taker and coal ?r 
cinder ~  th!l F. 0,. ~l  or Shed Clerk, Simla. 

3. 'reB. da,ya :will ordinarily be the limit of occupation of a Rest House by 8D. 
~~l !Ill leave. On the expiration of 10 days, it may be occupied from day to day 
if not required by anyone else subject to vacation at 12 hours notice. An officer who 
is not on duty, cannot ordinarily take the Best House twice in the season. 

4. The day of arrival will be charged for but noi the d&y of deputure ,praoriU4 
the Rest House is vacated before midda;y. 

5. As complaints ~  beep. ree&jved pi dama.ge doB.e by visitors' dogs to furniture 
04 to the nursery Marden at 8alogrll¥-~  ... requested to keep tllem under proper 
"roL . 

It ~ ~ 1ba1' ~  of ___ ;, .... will tt tl ~~ tp. pay ill-c,IIo!I}l 
the cost of the 1I8II1e. 

7. The above Best Housl!!! are ill e.harge of the B. D.O., at Dharampore to .... hom 
eomplaints should be ....... id. . 

. 8. 'IlIm abe .. ...,e8 ~ to ~  oo~ 1.1 at #JiJnW., f!:'J. yhiAA, ~~  ue 
~t~ fI4l"" .. . .. 

W.um S:rN'mt:, 
for ~t  NQrtTJ ~~~ ~  

o 
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10':. NORTH WESTERN B.AlLWAY. 

Agent's Circular No. 2 of 1931. 

(To be substituted for the previous Circular, dated. 27th J"uly, 1931.) 

c.' Rules g01Jernmg the OOOtJ.patioll of " Woodba.nk " Be,t HoUle at Simla. 

1. " W oodbank " is reserved for the use of the Agent, but when not required by 
him, is open to occupation by other officer aOO1Je ,anior scale rank only in accordance 
with the following rules. 

2. " W oodbank " is divided into 2 suites called A. and B, both fully furniahed 
and I!p.lf·contained. 

a. Suite .A.-When not required by A.gent this suite is reserved for officers visiting 
Simla on duty. When not required by the Agent or by officers visiting Simla on duty 
t.ho tluite may be occupied by officers on leave who will, however, have to vacate, 
pos8n,iy at Short notice if this sUite be required by an officer a,rriving in Simla on 
duty. 

4. Suite B.-Will be available for occupation by officers either on leave or on 
du.ty but an officer occupying it on leave under proper authority will not be required 
to vaeate for an officer arrivin.g on duty. 

5. The dates between which the Agent desires to oeeupy "Woodbalak" wiD. 
ordillarily be known well ahead., but in the event of the Agent having to visit Simla 
unexpectedly and requiring the use of " Woodbank " the occupants may be required 
t.Q vllcate.. 

6. Applications for a. permit to occupy" Woodbank " RelIt H()use lhould be made 
to the Deputy Agent, Lahore. 

, 7. The charge is Bs. 2 per suite per day and is payable whether the occupant i8 
'0Jl duty or on leave. This charge includes the uae of Kiteb.en utensils, crockery and 
.tnble linen, water, lighting and sauitation. 

S. Bedding is not provided. 

9. Fuel can be obtained by arrangement with the caretaker. 

10. The day of arrival will be charged for but not the day of departure pro'rided 
the Rest House is vacated before mid·day. 

11. The limit to the period of occupancy will ordinarily be 14 days but may be 
extended from day to day subject to vacation at 12 hours' notice. 

12. Vufitors are requested to .keep their dogs under proper control 

13. Complaints should be addressed to the Sub-Divisional Officer, Dhara.mpore. 

Or: J. :MACKINNON, 

for .A,Itmf. 
LAHORE, 

baled tlte 30th September, 1.931.. 

OFFICERS ~~  l!j?USES AT I~  

. tl065. *Dr. N. B. Xha.re: Will Goverriment please state die 
it-avenue received £rem· the 'mamtenance .of the OfticersRest IIouses at 
Simla on the N orih W estern ~ , . 

OFFICERS REST HOUSES AT ~  • ", 
... , fl0G'6. *Di .• ~  xh.a:re: Will Govetmnent please state the 

~  for which the Officers Rest Houses are provided, built i1.ild main .. 
,tained at SitDla, OIL t~  North Western Railway' 

• . .. ~ - ,"!,. 

:;I tFor answer to this question, '66 answer to question o l ~~  
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OFFIOEBB REST HOUSES AT SIMLA. 

n067. *Dr. N. B. Xhare: Will Go.vernment please place o.n the 
table a Co.Py o.f the rulac;; of occupation o.f the Officers Rest Houses at 
8imla o.n the North Western Railway Y 

CONDUCTORS EMPLOYED ON STATE RAILWAYS. 

1068. *Dr. N. B. Kha.re: Will Go.vernment please state the 
number of conducto.rs emplo.yed by each administratio.n o.n State Rail-
'Ways to.gether with their scales o.f pay, and rules fo.r recruitment bhU 
·advancement and the trains which they co.nduct ? 

Mr. P. R. Rau: The scales o.f pay fo.r co.nducto.rs o.n the fo.ur State-
managed Railways are given in pamphlets co.ntaining the revised scales 
of pay fo.r no.n-gazetted staff, co.pies o.f which are in the Library of the 
11o.use. As regards theIr numbers, rules fo.r recruitment and advance-
ment, I Wo.uld invite the Hono.urable Member's attentio.n to. the repll 
to. his starred questio.n No.. 1797 asked on the floor o.f the Ho.use on the 
20th April, 1916. So. far as Government are aware, conductor guarda 
'are employed o.n impo.rtant trains. 

Mr. Mohan Lal Sa.ksena: What are the functions o.f these co.n-
ducto.rs? 

Mr. P. R. Rau :  I sho.uld like to. have no.tice o.f that questio.n. 

FUNCTIONS OF THE UNOFFICIAL ADVISERS TO GoVERNMENT IN CONNECTION 

WITH THE INDo-BRITISH TRADE AGREEMENT. 

]069. *lIIIr. M. Ana.ntbasayanam Ayya.ngar (o.n behalf 0.1 Mr. S. 
Satyamurti) : Will the Hono.urable the Commerce Member be pleased 
to. state : . 

(a) what the functions are o.f the uno.fficial advisers to. Go.vern-
ment in co.nnectio.n with the fo.rthco.ming Indo.-British trade 
nego.tiatio.ns ; 

(b) whether all the' questio.ns o.utstanding in co.nnectio.n with this 
matter will be placed befo.re these uno.fficial advisers; 

(c) whether the advice tendered by these uno.fficial advisers will 
be treated with the same consideration that His Majesty's 
Go.vernment treat advice fro.m no.n-official advisers; and 

(d) whether Go.vernment will state, generally the pro.cedure 
pro.Posed'to be o t~ in' co.nnection with the nego.tiatio.na 
and t ~ t o.f the ~o c l advisers therein , 

The Honourable' Sir Muhammad Zafrullab Khan: (a) The functio.n 
of the uno.fficial advisers will be to assist the Government o.f India in 
conducting t.he negotiatio.ns. 

(b) and (c). Yes. 

(d) The Honourable Member is referred to my reply to parta (c) to 
(6) • of' hilf starred q'Uestion No. 764 in the CUlTent Session. 

tFor answer to this question, lee answer to question No. 1064. 
lJ.l8tLAD ' .,. 
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:Mr. JI. ADanthasayanam Ayyangar : If any important matters arise . 
. ~ ~ ~ ~ -o: l l~l advUlers be cqnsw.ted ~  ~ ~  of these 
-~~~~ ~  , . 

The Honourable Sir Muhammad ZafrulliLh Khan : If such matters 
do ari!;e where consultation with them would be beneficial, they would 'be 
consulted. 

PASBPQaTFOR INDIANS GOING TO PAJUCHINAR (KURM). 

1070. -Dr. Khan Sahib ~ (n) Will Government l~  state whether 
the Indians going to Parachinar (Kurm) have to obtain passports' If 
;0, why' . 

. (b) Are Government aware that the people of Hungu and Tall, who 
trade regularly with the people of Parachinar, are put to grea' 
inconvenience and sometimes even to loss of property because of this 
.rule Y . 

(c) Will Government please state what special arrangements thq 
have made to enable t'he residents of Tall, who have got lands in Parachinar 
to looli ~t  the same , 

(d) If no special arrangements exist, are Government prepared W 
take t ~ tQ provide all tlte traders of Tall and Hungu with permanent 
passports and to exempt all persons of Tall and Hungu, who own lands in 
~  agency of Parachinar, from the necessity of possessing passports , 

Sir Aubrey Mstcalfe: (a.) Passports are not required. Visitors to 
1,be ~ l  are, however, re<ltP-red to o t ~ passes from the Political 
jgent, Kurram. 

Parachinar is a small bazar in the Kurram Valley, constructed of 
wood and with a limited water-supply. The uncontrolled influx of 
Visitors during the f>ummer to this small bazar causes inconvenience to 
the inhabitant1l owing to the drain on the water-supply, the danger of 
fiJ'e and shortage of accommodation. In addition, the use of this place 
ali a sanatorium causes grave danger. of the spread of tuberculosis; 
and the permanent residents of Parachillar require protection again.'{t 
~ l ~  ~o  these reasons the influx of all visitors has to be con-
tiolled m the mterests of the inhabitants. 

(b) NG ; passes are issued to persons having genuine trade in·terp.&ts : 
in .Tune, July and August, 1936, over 800 passes were issued. 

. (c) I nmlerstand that there ar-e no such people. ' 

(d) Does notarise. 

,OFJrI<II.4L TRUBTEE ~  

1071. *Ba.bu ltailash Behari Lal : Win Government be ple8led tct 
state :-

(4' _bis the 6ftieial f1'1llrtee of Bengat appointed tinder the 
~ lll Trustee Act II ijf 1913,aH fpr -how lo~ he * 
~ ll  l~  ~ i 

tJ (b) whether his jurisdiction extends over the Provinces ~ Beagai. 
Bihar, United Prm-inees and·the Punjab; 
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(c) if 80, who appoints him, whether the Government of India, 
or any of the Provincial Governments mentioned above; 

(d') ~ ~ : ~  <)\. \)'{\"J\.'\\'i!, :~ l ~ t I  \1) '-be Oillcial Trustee, 
whether the remllnt>ration is paid on commission on each of 
the Truf't Estatr in the hands of the Official Trustee, or it 
is a consolidated monthly salary; if the latter, which pro.ince 
pays it or how it is apportioned; 

(e) how many trust estates in different provinces are at prescnt 
in the hands of the Official Trustee of Bengal ; 

(f) whether i he Official Trustee of Bengal Presidency appoints 
Provincial Agents for different provinces under him ; ,I hat 
are the powers of the latter ; 

(g) if the different Provincial Governments of the provinces which 
ure under the jurisdiction of the Official Trustee of Bengal 
have any hand in the administration of the Trust Estates 
falling ~ t  their provinces ; 

(h) if the answer to part ((1) be in the affirmative, what powers 
the Provincial o ~ t  exercise in the matter of appoint-
ment of Provincial Agents, or in other matters of 
administration of 'I'rust Estates; and 

(i) if there is any Provincial Agent for Bihar for the Official 
Trustee of Bengal ? 

The Honourable Sir Henry Craik: (a) Mr. C. Carey Morgan is at 
present the Official Trustee of Bengal. He was appointed substantlvclr 
to this post with effect from the 6th September, 1931. 

(b) The jurisdiction of the Official Trustee, Bengal, now cxtendg 
over the Provine'es of Bengal, Bihar and Orissa but not over the United 
Provinces and the Punjab. 

(c) The Governmell't of Bengal. 

(d) The Official Trustee is paid by the Government of Bcugal a 
monthly salary at the rate of Rs. 2,000-100-2,500. I have no in-

~ t o  whether any contribution is paid by· the Government of Bihar 
aud Orissa to the Government of Bengal on this ac('ount. 

(e) 'to (i). I have no infonnation. 

SYSTEM OF RAILWAY RAID FOR DETECTING TICKETLESS PASSENGERS GN TH1I 

BENGAL AND O~  WESTERN RAILWAY. 

1072. *Babu Kailash Bebari La.l : l~ Government be pleased to 
l\tate : 

(a) If there is \tny system o~ as Railway Raid in 'Vogue in 
Bengal and Not:th Western Railway for detecting ticketless 
passengers ; 

(b) if the anS!:Wer to part (a) be in the affirmative, what is dODe 
under that system of Railway Raid ; 

(e) whether they are aware that so leng as tile so-called. Railway 
,  : '. Raid laSts, the-~ l  aresnbjected to hardships anll 
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the train is aLso detained beyond the time of Its usual 
stoppage at the station where Railway Raid is carried on ; 

(d) whether they are aware that there is a good deal of public 
grievance against this system of Railway Raid ; and 

(e) if there have been complaints to the railway authprities from 
the public regarding the Railway Raid 7 

The Honoura.ble Sir Muhammad Zafrulla.h Khan: (a.) and ((i). 
'1"he system which, on the Bengal and NorthWestern Railway, is known 
a:; " Ticket Checking l~  " is nothing more than a surprise check of 
tickcts arranged on tyains running during daylight only, by a group of 
Travelling Ticket Examiners working under the supervision of a senior 
subordinate in charge. Passengers unable to give satisfactory reasons 
for being with{)ut tickets are dealt with under sections 112 and 132 of 
the Indian Railways Act and are placed before a magistrate whose 
presence has been arranged preyiously at a central station within his 
jurisdiction. 

(c) For the effective checking of a train when these checks ~ under-
taken, a detention is sometime!! unavoidable. The Agent states that thero 
have bee.n no specific complaints of high-handedness or ill-treatment. 

Cd) No. 

(e) I uJ1(lprstand a complaint was received, but it did not (:ontain 
suffi('ient particulars to permit of an enquiry being held, and th0 com· 
plainant could not be traced. 

Mr. La.lcha.nd. Na.va.lra.i : May I ask the Honourable Member if this 
system is in existence on all Hie Stuttl Railways and the Company-
managed Railways ? 

The Honourable Sir Muhammad Zafrullah Kh.a.n: I am afraid I 
could not answer that question without notice. 

Mr. Mohan LaJ. Swena. : May I know when was this system intro-
duced 1 

The Honourable Sir Muhammad Zafrulla.h Khan. : That, too, I can-
not answer without notice. . 

Mr. Moha.n LaJ. Saksena: Is the Honourable Member aware ho'", 
many raids were made ! 

The Honourable Sir Muhammad Zafrullah Khan : I am not aware. 

Mr. M. Anantbasa.ya.na.m Ayya.ngar : May I ask if these raids are 
made in the running trains without causing any inconvenience to the 
travelling public T 'I . 

!. Hi 

The Honourable Sir Muhammad Zafnillah Xha.n: lam aware that 
checking is carried on in runniug trains b;ut I am I).ot aware whether 
checkin,g is carried on by a system like this on other rail ways. 

.  . . -. . 
Prof. N. G. Ranga : .Are we to understand !that Ithe trainS will be 

detained between one station and another iu order to enable these ticket 
checkers who get into, the trains· nnd check the tickets f 

The H01lOUI'&ble Bil' Jluhammad Wl'Dlla.1l KhaDt: I imagine a train 
~ t l t ~  at.,. ~t  ~~ ~ t  halt t ~ l ~ t  
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cUITiages to be completely checked. 'l'hat is what I understand. I aln. 
aU'aid 1 could llOt give a specific reply w·itlout notice. 

Babu Kailash Behari La.! : .lluy I ask the nonourable Member what 
method was applied to lrace the complainant who could not be found 1 

The Honourable Sir Muhananad ZafrrJlah Khan: The complaint 
dill not contain enough p'lrticulars tc enable the authorities to trace 
hiru. 

Babu Kailash Behari Lal : May I know against whom the complaint 
was lodged ? . 

The Honourable Sir Muhammad Zafrullah Khan: The complaint 
was, 1 iruagine, with regard to some ~ c  suffered by the com-
plainant. 

Babu Kailash Behari La! : Was i1, directed against any particular 
person' 

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I 
could not say. 

Mr. Mohan Lal Sa.ksena: Was the complainant required to furnish 
more particulars ? 

The Honourable Sir Muhammad Zafrullah Khan : If he could nut 
be traced, how could he be required to give further particulars. 

POSTAL SIGNALLERS IN THE JALPAIGURI POSTAL DIVISION. 

1073. ·Khan Sahib Nawab Siddique Ali Khan: (tt) Is it a fact that 
Postal signallers were deputed to Jalpaiguri Postal Division from other 
postal Division of Bengal Circle during the official year 1935-36 and 
1936-37 T If EO, how many were deputed in each year, and Vl"hat amount 
of travelling allowance was paid in earh case 1 

(b) Will Government please furnish the following informa.tion in 
respect of Jalpaiguri Postal Division in the Bengal and Assam Circle: 

(i) total sanctioncd strength of clerical staff, exclusive of leave 
reserve; 

(ii) total number of clerks, including reserve clerks, with 
knowledge in signalling; 

(iii) total number of signalling appointments in the r.ombined 
offices; 

(iv) how many of the signallers were employed in signalling duties 
and how many in. non-signalling duties and how many 
signallers were available as srare, i.e., not being employed 
in signalling duties during the year 1935-36 and 1936-37 , 

(v) the number of signal1ers on regulal" Jeave. stating pE'l"iod in 
1935-36 and. 1936-37 ; and 

(vi) special ~t c t o  in requisitioning additi.ona] ~  
from other postal divisions, which resulted III expendIture 
beiIij!' inenrroo: ·on account of travelling allowance ? 

.. The'lloDourableBir Yfa.Dk Noyce: (a) o ~ t hFe.Jlo in": 
formation 'on' 'the . snbject but it is, qmte-"pcl8Slble, that .. a:, 4hQrt-r 
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age of signallers in the Jalpaiguri Division t ~ ~ l  ~  led to the 
deputation of trained men from other Postal DlVlSIOns In the Bengal 
and Assam Circle in the interests of the proper conduct of work. The 
collection of particulars of their numbers and the expense involved 
in their movements as well as of the information asked for in part (b) 
of the Honourable Member's question will involve an undue expendi-
ture of time and laLour ineommensurate with its value and Government 
do not therefore propose to call for it. 

RESERVE CLERKS IN THE JALPAIGURI POSTAL DIVISION. 

1074. t,·Mr. N. V. Gadgil (on behalf of Pandit Krishna Kaut 
:Malayiya) : (a) Is it a fact that there are 38 Reserve clerks--both first 
and second grade combined-sanctioned for the J alpaiguri Postal Division 
in the Bengal and Assam Circle Y 

(b) Is it a fact that 15 or 16 Reserve clerks are sanctioned in excess 
over the 17 per cent. basis for a certain portion of that division being 
unhealthy Y 

(c) Will Goyernment please state regarding J alpaiguri Postal Divi-
sion for the years 1!:l31-35, 1935-36 and 19?6-37 : 

(i) how many of the 38 Reserve clerks were actually required 
for leaye or resultant vacancies ; 

(-i'i) how many were on leave ; and 

(ii'i) how JIlany ",pre available 0--; spare, i.e., were not required to 
act in any vacancies 1 

(tl) 'Vill Government 11lca.;;e "tate how the services of the Reserve 
clelks who were not required to nct in any vacancies, were utilised when 
they were kept as part of sanctioned establishment 1 

(e) Do GOYernment propose to transfer a certain percentage of the 
Reserve clerks of J alpaiguri Division, who are not actually rer-iuireti for 
the J alpaiguri Division, to OTher Postal Dh'isiol1s of the Bengal Circle 
where they may be nreded and arrange for acting arrangements at the 
Jalpaiguri Division by appointment of trained outside candidates, if 
and when absolutely necessary 'I If not, why not? 

The Honourable Sir Frank Noyce: (n) and (c). Government are 
not in possession of the particullirs asked for and do not propose to 
collect them. 

(b) Yes. The exact number is 15. 

(d) and (r). Government have 110 information and do not propose 
to call for it as 1he Postmaster General is fully competent to emmn that 
the leave reserve staff is utilised to the best advantage. A ClOpy of this 
question and answer will be sent to him for such action as he4may 
consider suitable. 

RULES RELATING TO THE 00NDITTONS OF SERVICE OF GOVERNMENT SERVANTS. 

1075. ·Mr.Ku1&dhar Ohaliha: Will Government please shtte whether 
itl:is1herrpraeti,.e to apply to the o ~ aeJ'Va.nts. ~  Bnch fules 
~ :  t :: t l ~ t~  o(IS{;rnCe 01 l - t ~ : t ~ arc. 

,'.. • ..• _. :' :', I :~ I ~ '·'t) 't 
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neither notified in the Gazette of India nor made known to the Govern-
ment servants concerned 1 

The Honourable Sir Henry Craik : The reply is in the negative. 
Government servants have access to the various rules regulating thell' 
conditions of service. 

Mr. M. Ananthasayana.m Ayyangar : Are these rules published in 
the Gazette 1 

The Honourable Sir Henry Craik : No, Sir. 

Mr. 14. A:hailthasayanattl Ayya.nga.t: Then, how are they made 
available to the Govcrnment seryunts ? 

The Honourable Sir Henry Craik : Copies of the rules are circulated 
to all Departments and t.o all branches and they are also c c l t~  

to all Government servants affected. 

Mr. M. Ananthasayanam Ayyangar : Is there any Manual of rules 
published for the information of the pnblic Y 

The Honourable Sir Henry Craik : Not that I am aware of. 

LEAVE, PASSES, ETC., OF THE STAFF ON THE BENGAL AND NORTH \VESTER:-;-

RAILWAY. 

1076. *Mr. B. B. Va.rma : (a) Will the llonomable Member in cllargp, 
of the Railways be pleased to state: 

(i) the percentage of di.-idC'uds dedared by the Bengal aud Nortl1 
Western Railway in the year 1U34--35 ; and 

(ii) the position of the State-managed Rail'vvays and othcr Com-
pany-managed Railways ill India as regards profit and loss 
for the same period 1 

(b) Is the Honourable Member aware that the Bengal and North 
Western Railway is managed by a staff which is the most ill-paid and ill-
equipped of all the other railways staff in India? 

(c) Is the Honourable Member aware 

(i) that on the Bengal and North Western Railway station 
clerical staff are compelled to work for more than eight 
hours a day without any extra allowanoo for the same ; 

(ii) that the housing arrangement for the station clerical staff 
is not adequate-a quarter barely consisting of two rboIDP 
hardly sufficient to accommodate two persons with practically 
no space or yard ;  . 

(iii) that leave rules are not properly observed and eonsiderable 
difficulty frequently ~  in getting leave when required ; 

(iv) that there is no provision for c::lsual leave for staff appointed 
after 1933 ; 

(v) that the staff appointed after 1933 are allowed privilege 
leate for M days in a year iT. stead of 30 days, and even those 
.24 d;lYS lapse in the year in 'which it accrued if, for any 
reason, t t: ~  :by the: staif ; .. 
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(vi) that as a matter of fact, the staff is not made acquainted with 
t ~ leave rules nor are they supplied with a copy of the 
same; and 

( vii) that passes are issued to the railway servants restricting It 
only to five pertsons of the family, including the employes. 
and a railway servant having a bigger family is to travel 
with tickets purchased from his small pay for members more 
than five? 

The Honourable Sir Muha,mmAA Zafrullah Khan: (a) (i) The 
dividend includmg bonus declared by the Bengal and North Western 
Railway : olll ~  for the year ending the 30th September, 1935, iJ; 16 per 
cent. 1 would point out, however, that the ordinary (profit sharing) 
capital of the Company is only £3 millions, whereas the total capital outlay 
is over £8 millions, the balance being met from preference capital, deben-
tures and reserves. 

(ii) I would refer the Honourable Member to page 16 of the report 
by the Railway B.oard on Indian Railways Lor 1934-35, Volume I, a copy 
of which is in the Library of the House. 

(b) Government  are informed as follows : 

The stafl' l,f the Bengal and North Western Railway is neither iU-
paid nor ill-equipped. 

(c) (i) 'l'he Hours of Employment RegUlations have not so far be('n 
given statutory effect on the Bengal and North Western Railway 
and as sueh no extra allowance or overtime is admissible to such staff. 

(ii) The housing on this railway is much on a par with that of 
other railways, and the older types of quarters ar(l gradually being 
improved where necessary. 

(iii) This is not generally the case but difficulty may arise during 
such occasions as the marriage season or times of widespread sickness. 

(iv) and (t'). I am collecting information and will lay a reply on 
the table of the House in due course. 

(ui) The leave rules are accessible to all staff. 

(lJ'ii) Yes, a limit of five is imposed. 

Mr. V. V. Girl : Is it not a fact that the employees on the Bengal 
and North Western Railway are paid lesser wages than the emllloyeeJ! 
of other railw'ays, spt-aking comparatively T 

The Honourable Sir Mubammad, Za.frullah ltban :  I suppose the 
Honourable Member is referring to State-managed Railways. Y&es, in 
many eases. 

Mr. V. V. Girl : Will the Government make in;q1,liries in this matter 
and hear t ~ complaints a.nd the grievances of the employees and re-
dre88 theirgrieva.n.ees so far 8S the wag-es are concerned' 

The Honourable Sir Muhammad ZafnJl)ah Khan: No, SiT. 
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~ V. V. Girl: Why not, Sir , 

The Honourable Sir 1J1lhammad Zafrullah Khan : Government have 
no reason to think that they are paid below the market rate. 

Qazi lJuhamma,d Ahmad Kazmi : With regard to part (c) (i), may 
I ask what are the rules for hours of employment and why have they not 
been applied in thi!! case Y . 

The Honourable Sir Muha.mmad Zafru1lah Khan :  I am afraid I do 
not know the exact rules, but they have not been applied on. the Bengal 
and North Wffltern Railway. 

Qazi Muhammad Ahmad Ka.zmi  : Is it in the discretion of a particular 
Railway to apply those rules 7 

The Honourable Sir Muhammad Zafrullah lthan : I am afraid I could 
not hear the Honourable .Member properly. 

Babu Xailash Behari Lal : The Honourable Member said that the em-
ployees of the Bengal and North Western Railway are not paid below the 
market ratc. 1\1ay I know what is the standard of the market rate 1 

The Honourable Sir Muhammad Zafmlla.h Khan : I should imagine 
the standard is that at which people possessing the necessary qualifica-. 
tions are available. 

Mr. V.  V. Girl : Is this standard imaginary T 

The Honourable Sir Mubammad Zafrullah Khan : No, Sir. 

Prof. N. G. Ranga : Have Government received any representations 
from the workers of this Railway to the effect that their wages are too 
low and, therefore, they should be raised T 

The Honourable Sir Muha.mmad Zafmlla.h Khan : No, Sir. 

Mr. V.  V. Girl: Is it a fact that the Government fix the wages of 
their railway employees on the basis of the law of supply and demand t 

The Honourable Sir Muhammad Zafrullah Khan : There are several 
factors that enter into the question. 

Mr. Mohan Lal Sa.ksena ; Are, .Government not responsible for the' 
safety of life and property of the passengers , 

'. ri! ~ .. 

Mr. Preaideut (The Honourable Sir Abdur Rahim) : How does that 
question arise , 

. Mr. M:oha.n La.r Sa.ksena : It arises out of part (c) (i) of the 
qUestion. The. Hono't'Jioable Member lIas ~  that the Bengnl and' 
North Western Uailway has not thought it ·fit to apply this convention of: 
eight hPursJt,!day. ;)' '" . 
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The President (The Honourable Sir Abdur Rahim) : It is a ques-
tion of extra allowance. There is no question of safety involved. 

The Honourable Sir :Muhammad ~ t  ithail : The convention has 
not yet been applied on that railway. 

ltfr. V! V. Girl : When do they propose to apply it , 

The Honourable Sir Muhammad. Zafrullah Khan :  I am afraid 
I could not say that without looking into the matter. 

Mr. Sri Prakasa : With reference to part (e) (iii), may I know 
what ~ctl  the Honourable Member means by marriage season' ~  

not all seasons good for marriage 1 

The Honourable Sir Muhammad ~ ll  Khan :  I think the 
Honourable Member can best answer that question, because I under-
stand-my information may be wrong-that amongst certain sections 
of the population of this country, certain seasons are considered more 
1!ouspicious for weddings than other seasons. 

:t4r. :M:ol:ia.il Lal i!a.k1!ena : 1hy I know lvho is responsible for the 
application of this cOllYcntion to the railways? 

The Honourable Sir MUhammad Zaflilllah Khan : I believe Govern-
ment. 

Mr. Mohan La! Saksena: Why do not the Government of Iudia 
apply it' 

The Honourable Sir Muhammad Zafrullah Khan :  I could not answer 
that without louking into the matter. 

ENQUIRY INTO THE GRIEVANCES OF THE EMPLOYEES OF THE BENGAL AND 

NORTH WESTERN RAILWAY. 

]077. -Mr. B. B. Varma. : (a) Is the Honourable Member aware that 
~  the Bengal and North Western Railway: 

(i) transfers, promotions and punishments of the railway staff 
are not published in the Railway Weekly Gazette published 
from the District Offices ; 

(ii) Station Masters, o~ cl ~  bookIng ~t  etc., in some 
stations are working for 10 to 15 Years continuously in onti 
station without any change or tri1nSfer ? 

• 
(b) If the answer to part (a) (ii) be in ,the negative, will Govern-

ment state for how long the following hands nave been working in the 
~ t o  noted against thetr l ~ ~ ,  . '_. " -, 

(l) Goodl'l clerk and ASSist8.i:ltB 
and Goods clerk of Darbhanga and .Bairagala r .' :"> .. ' 
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(2) Booking clerk 

(3) Parcel clerk 

Samastipur, Raxaul, and Muzaffar-
pur ; and 

Muzaffarpur and ~  

(c) Is the o o ~ l  Member aware that promotions on Bengal and 
North Western RailwaJ are not made according to the seniority Y If 80, 
how are the promoii"ollS made f ------. ---'-

(d) Will the Honourable Member please lay on the t l ~ compara-
tive statement showing : .. 

the scale of p,.y of the following staff in the East Indian Railw8.1J 
Eastern Bengal Railway,Bombay, Baroda and Central Indio 
Railway, Bengal and North Western Railway and ~~ 
Nagpur Railway, respectively: 

(1) Assistant Station MasterS, (2) booking clerks, (3) t t o~ 

Masters, (4) goods clerks, (5) train clerks, (6) ticket 
collecoors, (7) signallers, and (8) parcel clerks' 

(e) Is the Honourable Member aware that trains clerks and t c ~ 

collectors in the Bengal and North Western Railway are in the same ~ l  

of pay '8S the booking clerks and goods clerks f Is it a fact that the latter 
art;. l~~ in more responsible positions and are to pass coaching and 
audit examinations , 

(f) Is the Honourable Member prepared to direct an enquiry into ~  

grievances of the empld,Yees of the Bengal and North Western Raihray 
in order to remove the impressions that the management is $rving ~ 
employees in order to pay a fat dividend to the shareholders , 

The Honourable Sir ItIuhmrnllAd Zafrullah Eha.n : Government ar-e 
informed alil follows : - . 

(a) (i) Y •. 

(it) Possibly. 

(b) Does ~ot uise. 

(c) The ll~~t o  made is not correct. 

(d) I place a. statElDl.ent .PD the table of the HQnse giving ~  requiPe4 
information. . 

(e) The reply to the ~ part is in t ~ a.8irmatiye. -4s ~ 
the latter part, t~ Administration 40es not consider thai 
the booking cl ~  goods clerks afe requ\red to do mort 
responsible weR. 

<f) Government do not consider any action is called ~ 
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Mr. II. AnaDthaaayanam Ayya.nga.r : Why do not the Government 
have a uniform rule for all the ~t t  Railways regarding transfers and 
promotions and for keeping the stationmasters aIt certain stations not 
beyond a certain period 7 
The Honourable Sir Muhammad Zafrullah Khan : The question. 

does not refer to State-managed Railways. 

NON-MAINTENANVE OF A SUFFICIENT NUMBER OF ~ ON THE BENGAL AND 
NORTH WESTERN RAILWA.Y. 

1078. *Mr. B. B. Varma: (a) Is the Honourable the Railway Member 
aware that on the Bengal and North Western Railway there is no proper 
arrangement for maintaining a sufficient number of hamals (kkalasas) 
a('cording to the importance of stations, with the result 1 hat at TIIost 
stations the consignor or the consignee has to make his own arrangement 
lind ah,o at his own cost for the loading or unloading of his ~oo  thriugb 
charges for the same are included in the freight T . 

(b) Will the H(!Dourable Member please state the numher of hamqls 
maintained at the following stations : . 

(1) Laheriasarai, (2) Sitamarhi, (3) Bairagnia, (4) Narkatiagunj, 
(5) Motihari, (6) Bettiah, (7) Bhagwanpur, (8) Dalsingh-
sarai, (9) Pusa Hoad, (10) Nirmali, (11) Bhaptiahi,' (12) 
Jainagar and (13) Roserah Ghat on the Bengal and North 
Western Railway Y 

(c) Is the Honourable Member aware that: 
(i) puor llOmals are compelled to work day and night on a ~ lI  

of Rs. 8 only per month ; and 
(ii) that lIwl'c is no separate batch of hamals for day and night 

'working 1 .  . .'. -. . 

The Honourable Sir Muhammad Za.fru1lah Khan : Government are 
informed as follows : 

(a) Hamals are provided at stations as required, 
(b) I place a statt:'mellt on the table of the House giving the re-

quired information .. 

(c) (1:) ll ~  are not required to work day and night. Their 
pay varIes between B.s. 8 and Rs. 9 a month which is not 
below the market rate. 
(ii) There is no work to be done by Hamals at night .... ' .' 

.. OJ-

t t~ tt ihowi/ll,g t ~ number of Hamals regmp,rly employed at cerimn .tatioM oft0'1,.. 
Bengal and North Western Railway. 

PUla Road 1. .  .  . .' ~ 
Rnsera Ghat (3 'Hamals eaeh. 

Laheria Barai 
Sitnmarhi 
Narkatiaganj " 
Motihari 
Hhagwanpur " 

~  

~ Sarai 
Bhilptialli 
Bettiah 
Ninnali 
Jaynagar 

L3!ULAl> 

14 Hama]s eaeh. 
J 
) . 
~:  J:lllm.l!S !'neb. 

J 
6 Hamals. 

.}. Hal1lAls eaeh. 
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APPO:rNT1lEm' 011' AssIsTANT SECRETARY IN THE PuBIJC SERVICE ~IO  

1079. *1Ir. Lalcb8.nd NavaJra.i (on behalf of Bhai Parma Nand) : 
(a) Is it a fact that Government. invited applications. t o ~  lJOcal : 
G6verfunentB for the post of AsSIstant Secretary, Publie ServIce Com-
mission T 

(b) Did Government prescribe the following qualifications: 

(i) candidate should have experience in conducting examinations, 
. setting of questio;n papers and examination of papers ;, and 

(ii) he should be preferably a member of a Provincial Education 
Service T 

(0) Is it a fact that no one recommended by the Local Government 
was appointed to the post and that an Assistant in the Education, Health 
and Lands Department was appointed to this post T 
.. (d) Will GovenlBle,nt please state whether the person so appointed 

possessed the requisite qualifications prescribed by them for candidates 
wboie applications were invited through the Local Governments' 

(6) Is it a fact that the post was not advertised in the Government 
of India Secretariat, and no applications were entertained from Secre-
tariat staff y 

(n If the an"wer to part (e) be in the affirmative, will rtovernment 
please state why they selected a candidate from the Secretariat without 
giving a chance to other Secretariat people to apply, who might have 
been equally qualified T 

The Honourable Sir Henry Craik : (a) to (f). Local GovernmentB 
aD,(l tl1e Education Department of the Government of India were invited 
to recommend suitable candidates. It was not expected that men with 
the requisite knowledge of educational matters would be available in 
t ~ Secretariat, except in the Department of Education, Health and Lands. 
No applications were invited, either through Local Governments or other-
wise. The most suitable candidate available from among those recom-
mended was the officer holding the post of Secretary to the Central Ad-
visory Committee on Education. This candidate possessed the qualifica-
tions -required, which were not precisely those stated by the Honourable 
Mem1ler. ,. 

Mr. Lalcha.nd Navalrai : :May I know if the selection was made 
tt1 the Public Service CommissiOn oI'fbyl:the Government Y 

The Honoul-able Sir Henry Oraik : ~ Public ~  CommiSsion. 

OlIDEBBISsUED BY.THE RAILWAY BOAlm FOR ,'CARRYmG OUT RETRENOHMENT 
.  . ON THE NORTH ~ RAIJ.WAY. • 

-i. 

1080. *Mr. Lalcha.nd lfa.vaJra.i (on behalf of· Bhai Parma Nand) : 
(a) Will GQvernment be pleased to state if (i) the staff appointed against 
pDrely temporary 1>r officiating posts, or as substitutes, and (ii) those who 
have not yet been confirmed in their appointments, ~ beingamAlga,mate(f 
by the ~o t  Western Railway Administr.ation for purposes of ~t  tho 
Impendwg retrenchment , . 



QU1i:8TIONS AND ANSWERS. 

(b) Is it a fact that the orders issued by the Railway Board recently 
for carrying out retrenchment on the basis of comparative efficiency are 

t~  to apply only to the disposal of permaneDfl; sta.it rendtered 
l!Iurplus as a result of the economy campaign f 

(c) If so, are Government prepared to direct the North Western 
Railway Administration not to bring the temporary or unconfirmed staff 
under the opera,tion of these rules f 

(d) Do Government propose to take steps to utilize the permanent 
surplus staff against these temporary posts f 

The Honourable Sir Muhammad Zafru1lah Khan : Government are 
informed as follows : 

(a) No. 
(0) Yes. 

(c) Temporary staff are employed in temporary posts and are 
usually engaged for specific periods on conclusion of which 
the temporary posts are abolished and the temporary staff 
discharged. Staff appointed on probation against permanent 
vacanci6s who have not yet been confirmed would be dealt 
with in the same' way as permanent staff. 

(d) No. 

Mr. Lalchand NavaJrai : With reference to part (a) is it thai the 
persons who have been officiating but who have not yet been confirmed 
will not be retrenched ? 

The Honourable Sir Muhammad Zafrulla.h Kha.u. I: They will be· 
treated on the same basis as permanent sta.fl'. I cannot give &ll.y. udei-
taking that this particular category will not be retrenched . 

. Qazi Muhammad Ahmad K&ZID.i: Do Government consider the 
cases of the surplus staff differently in the different departments or con-' 
sider the matter as a whole T . 

The Honourable Sir Muhammad Za.frullah K.ha.n : I  . believe· there 
is a question to that effect later on. 

. M.uNTENANCE OF WAITING LISTS OF THE RETRENCHED STAFP' OF THE 

RAILWAYS. 

1081. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand) : 
(a) Is it 8. fact that the Railway :&lard have issued orders that no waiting' 
lists of the retrenched staff should be kept , 

(b) Is it a fact that waiting lists were kept when retrenchment wu 
carried out in 1932 /lnd the staff retrenched was reappointed as vacanciea 
o~c  If so, wnat is the reason: for the change in policy ,  . 

. ~ c) Do Government ~ o  to keep waiting lists of such std, if 
brought under reduction, and reappoint them on the oecurrenceof' 
vacancies' If not, why not , 

Th. Honou:rable· Sir Mubammad ZatruIlah DalI':) (0) "ThS. 
(b) and (c). The reply to the first part of (b) is in the ~  

!ts regards the latter part of (b) and (c), Government do }lQt cOIll'lider 
It neeessa.ry to place on waiting lists names of surplus staff dlseharged Oil 
the basis o-f comparative efficiency. 
L384LAD D! . 
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I ~ l  Navalrai : . Will the Government ~ ~  then do 
they propOse tore-employ them if there are no waitmg hats , 

'!'he Honourable Sir Muha.mmad Zafrullah Khan: They dono! 
propose to re-employ such staff as a matter of course. 

. Qa.zi K1.ibammad Ahmad Xazmi : Have Government considered. the 
advisability of allowing the retrenched staff to apply for the new posts 
amd do Government propose to consider their applications preferably 
and exempt them from age limit for holding these posts , 

The Honourable Sir Muhammad Zafrullah Khan: There .is no bar 
to their applying forre-employment provided they fulfill the condi-
tions under which further employment will take place. I am afraid 
they could not be given preference as they would have been retrenched 
on the ground that they were comparatively less efficient than the 
people required to perf9rm these duties. 

.. Qui Mubatpmad Ahmad Xazmi : So far as the new applications 
are concerned, there will be one difficulty about the retrenched staff, 
namely ~ t they will not come within the prescribed age limit and· in 
view' ·of· the fact that they have been sen'ing the railway department 
from a . long time past they may be exempted from the age limit, and 
their applications considered along with the applications of the new 
applicants. 

'!he Honourable Sir Muhammad Zafrullah Xban :  I am afraid that 
could not be done. Supposing in a particular category it was decid.ed 
to. re-employ more people and it was thought that the age limit w:ould 
BOt mattet, in such cases they would be on a par with ottier people . 

. Mr. Mohan Lal Saksena :What are th.e reasons that impelled the 
Government to abolish the maintenance of this waiting list , 

The Honourable Sir Muhamm8.d Za.fruUah Khan: I have given 
the reasons. 

8PLl'r OJ' 'l'HB CLERIC.u.lhm INTO SEVERAL UNITS ON THE NORTH WESTERN 
RAIl,WAY. 

1082. "':Mr. Lalchand Navalrai (on behalf of Bhai Parmll. Nand) : 
(a) Is it a fact that the North Western Railwav Administration have 
aplit up the clerical staff into several units, e.g.; 'Divisional Office clerks, 
Station Masters' office clerks, Engineering Subordinates' office clerks, ete., 
etll., and that retrenchment will be confined to each respective unit' ... 

(b) Is it 8. fact that. the proportion of retrenchment in these units 
varies considerably and even, in some units, no retrenchment is to be 
effected at all , . 

. (c) Is it a fam that in some units new appointments are being made, 
or purely temporary employees exist, while in others perma,nent employees' 
have become surplus , 

. (d). Are GovernmeIit prepared to amalgamate these· . units into one 
:~~ a 'Vlew to meting out equitable treatment to >the staff ,. If not. why 
.. . 

. Tb8 lo o ~l  Sir Muhammad Zafrnllah Khan: (a) ~ o  
Office Clerks, StatIon Masters' Office Oluks, 'Engineering Subordinatea' 
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Offiee Clerks, etc., etc.; were borne on a separate seniority list for 
promotion prior to. t ~ introdnctiol:1 of the DIvisional Organisation on 
the North Western RaIlway ano th.is procedure has been continued and 
surpluses in any of these categories, therefore, are being dealt with on 
th,e basis of .comparative efficiency within their respective . groups. 

(b) Retrenchment will take place only in those units in which there 
is a surplus. 

(c) New appointments are only made when a suitable' surplus (or 
retrenched) hand is not available. Purely temporary employees are 
employed· in temporary posts of short duration and are usually engaged 
for specific periods on the conclusion of which they are discharged. 

(d) No, for the reasons given in my reply to parts, (a) and (c). 

Qazi Muhammad Ahmad Kazmi : With the introduction of this 
divisional scheme, will it not be proper for the Government.,to treat the 
cases of all this staff as one u nit instead of treating them separately 1 

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. 

Qazi Muhammad Ahmad Kazmi : Was there ~ot on the North 
Western Railway a Labour Exchange Bureau to which all the appli-
cations of the surplus staff were . sent and the surplus staff was 
absorbed in different sections of the railway wheJ! vacancies occurred T 

The Honoura.ble Sir Muha.m.ma.d Zaftullah Khan :' I believe so. 

Qa.zi Muhammad Ahmad Kazmi : Is it now existing f 

The Honourable Sir Muhammad Zafrull&h Khan: I cannot say j 
but with regard to the staff that is being retrenched on the basis of 
oomparative efficiency that question would not arise. 

APPOINTMENTS Foa TRAINING IN THE COMMERCIAL AlII'D TRANSPORTATION 

GROUPS ON THE NORTH WESTERN RAILWAY. 

]083. *Mr. Lalcba.nd Navalrai (on behal£of Bhai ParmI!. Nand) : 
(a) Is it a fact that new appointments are being made in I>ubordinate 
service for training in the Commercial and Transportation groups on 
the North Western Railway' . 

(b) Is it a fact that there are a number of youngmen on the surplus 
list who  possess the requisite qualification for being recruited to this 
service, except for the age limit Y 

(c) Are Government prepared to raise the age limit in the case of 
these employees to 30 years to save 'their :l ~  T If not, why not' 

The Honourable Sir Muhammad Zafru1la.h Khan: Government 
have no information. The matters referred to are withiit the com-
petence of the Agent, North ·Western Railway, to whom a copy of the 
question has been sent for information and such action as he may 
consider necessary. .  . 

. Mr. Lalchand.Navalrai : Is there any rule of the R.aihva:y· Board 
tl) guide the Agents· in order to employ those surplus·men· b,efore :llew 
men are appointed t .. , 
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The Honourable Sir l!rIuhammad, Zafrullah Xhan : To that I have 
r.eplied in the previous question. If there are surplus men availabb 
uo new men are employed. 
Mr. Mohan Lal Saksena: The question was' Is it a fact, etc. '. 

Why did not the Honourable Member get the information from the 
railway concerned Y 

The Honoura.ble Sir Muhammad Zafrullah Xha.n. : For the reason 
that I have read out in the reply. 

PmwllABJ: OJ' CASH CERTIFICATES BY THE SUPERINTENDENT OF POST OFFICES 
.. OF JALPAIGURI DIVISION. 

1084. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Suryya 
Kumar 80m) : (a) Is it a fact that a departmental order was issued in 
June, 1936, to all Head Postmasters and Superintendents of Post Offices 
prior to 1st July, 1936--the date of introduction of the current issue 
of P()Bt Office Five Years' Cash Certificates--embodying instructions, on 
grounds of policy, for observing the secrecy of the matter and its issue 
prior to 1st July, ~  , 

(b) Will Government please state after enquiry : 

(i) the date of receipt by the Superintendent of Post Offices of 
Jalpaiguri Division of the departmental order of June, 1936, 
regarding cash certificates ; 

(ii) the date of purchase by him of older issues, i.e., issucs of dates 
earlier than 1st July, 1936, after receipt of departmental 
order of June, 1936 ; 

(iii) whether there was any previous occasion on which the present 
SupElll"intendent of Po.st Offices, Jalpaiguri Division, c ~ 

purchased cash certificates in the last week of any month; 
and 

(iv) whether money was taken by the Superintendent of Post Offices, 
Jalpaiguri Division, from the Treasury of tLe .Jalpaiguri 
Head Post Office (which is under his administrat.ive control) 
for purchase of the cash certificates and the money was 
repaid on the 1st July, 1936 Y 

The Honoura.ble Sir Frank Noyce: (a) Yes, but I may add for 
the information of the Honourable Member that the departmental 
order referred to issued in June, 1936, did not indicate tlie prices of 
the cash certificates of the new issue. 

(b) (t) 16th June, 1936. :y, 

(ii) 30th .JUDe, 1936. 

(-) Government have no information. 

(itt) No. r 

Pandlt I.a1gdnuj Kanta Maitra: With regard to (b) (tv), may I 
know: if the Honourable Member caused an inquiry to be held as to 
\yhether this Superintendeut of Post Offices, Jalpaiguri Dimion, 
&etually took money ~o  the postal treasury and utilised it for the 
purpose of purchasing eash eertificatei', 
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The Honourable Sir Frank Noyce : Yes, Sir ; my answer is based 
on the results of the inquiry which was ~ . 

. Pa.ndit T,a.ksbmj Ranta Maitra: Is it not a fact that prior to the 
1st July, 1936, when the ~  order of cash certificates was to come 
into existence, this Postal Superintendent, haying previoUs knowledge 
of the increased value of the postal certificates .that would come into 
force on the 1st July, caused purchases to be made on his behalf and 
un behalf of his friends ? 
The Honourable Sir Frank Noyce: I would refer my Ho·nourable 

friend to my reply to part (a) of the question. There was @qoubtedly 
knowledge that there was to be a new.-issue of cash certificates but the 
Postal Superintendent had no indication as to what the price of those 
certificates would be. 

Pandit Lakshmi Kanta Maitra :  I hope my" Honourable friend 
Ilnderstands the point of my question. I am anxious for the secrecy 
of these Government circulars and the purity of his branch of the 
public utility service. From that point of view I am asking whether 
it is not a fact that this Postal Superintendent actually bought cash 
certificates to the extent of Rs. 2,000 on his own behalf and Rs. 2,000 
[or his friends as against only Rs. 2,000 In the previous month and 
only Rs. 500 in the previous month Y 

Mr. G. V. Bewoor: The information of the Honourable Member 
is incorrect. It is a fact that the cash certificates were purchased on 
the 30th June, but it was only for Rs. 500 and the ~ t t 

withd!ew money from his own private Savings Bank account in order 
to purchase these cash certificates .. 

Mr. President (The Honourable Sir Abdur Rahim) : The o o ~ 

a.ble Member ought not to ask such questions unless he is properly 
informed. -

Pandit Lakshmi Ranta Maitra :  I am trying to get information. 

USE OF RED OXIDE PAINT FOR PAINTING OF RAILWAYS UNDERFRAMES. 

WHEELS, ETC. 

1085. *Mr. Sri Prakas&: (a) Is it a fact that Red Oxide Paint was 
never ulied on any railways in India for the painting of underframes, 
wheels, boards and inside walls of wagons Y 

(b) Is it a fact that even when the outside walls of any wagons were 
painted with Red Oxide, the underframes, wheels,boards and inside 
walls were invariably painted with black Y 

(c) If so, why' 

(d) Is it a fact that black paint had been used for such wagon parts 
for year::; past, and that the North Western Railway painted the under-
frames of a rake of the Frontier Mail with " Muraco Black" in 1930 and 
after a couple of years of rigid test found the paint satisfactory , 

(6) Has there been any change in tnis connection recently' If 10, 
what ~ the exact circumstances in which the change took place' 
-The Honourable Sir Muhammad zafrallab. Khan:: SirJ before I 

rf'ad out the reply to this question I may point out that a large number 
of questions have been put on this matter during the last Session and 
the current Session, and I assume therefore that Honourable Members 
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attach a great deal of importance to this niatter.' I have' prepared a 
full reply to which I hope Honourable Members will l t~  carefully 
in case they want information over again III supplementary .questlOns. 
-, ,lIIr.President (The Honourable Sir Abdur Hahim) ,: Ii the reply 
is -very long, it should be laid on the table. 
The'Honourable Sir Muhammad Zafrullah Khan : It is eleven pages, 

Sir. 
Mr. President (The Honourable Sir Abdur llahim): Then the 

llonourable Member should lay it on the table. 
'-The Honourable Sir Muhammad Zafrulla.h Khan : Very well, Sir_ 

(The reply was laid on the table). 

(a) and (b). Red oxide paint has been used occasionally for the 
interior, floor and sides of wagons. Coinmon praCtice is for linderframes 
and ",heels to be' painted black:. 

(c) Prior to the recent investigations into the question of wagon 
paints, black paint was considered sUltable for underframes, wheels 
and. inside walls. 

(d) The answer to the first part is in the affirmative. 
With regard to the second part, Muraca Glossy Black was applied 

to the portion of the underframe of one vehicle on the Frontier Mail 
by the North Western Railway in Il:130. After 11 months it was found 
that this paint was no better than that then in use. 
, (e) Yes. ,It has been decided to adopt red oxide paint for Eastern 

Bengal Railway, East Indian Railway and Great lndian Peninsula 
RaJl way wag(}lls. 
, ~ Railway Board in their search for economies asked the 

Mechanical Section, Indian Railway Conference Associatiqp in 1933, 
to investigate and report on the subject of paints for goods wagons. 
A questionnaire was issued to all railways and at the 1934 meeting of 
the Mechanical Section Indian Railway Conference Association a sub-
committee was appointed to go into the subject. This sub-committee 
rep.orted, fully to the Mechanical Section at the February, 1935, meeting 
and the Section unanimously reported as follows : 

(i) The really important point is the preparation of the surface 
before paint is applied and if sand blasting is not adopted, 
it is necessary that the parts should be thoroughly cle&XI..eq 
and coated with a rust solvent or red lead. 
The first coating of paint on steel or iron of new or 
repaired wagons should be applied by hand, as better 
results are thus obtained and a more even fihp formed, 
giving less chance to trap air or w!lter bubbles under the 
paint. 

(ii) Comprehensive tests on wagon paints are now being \arried 
out by the Government Test House, Alipore, and on the 
results of these exposure tests, it may be possil?le to lay 
down an. analysis for wagon paint for general use in India. 

(iii) It is considered that paints manufactured in India can be 
obtained at a reasonable cost to fulfil the condition· of' 
giving adequate  protection jn average conditions. 
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(w) Itiarecommended that during periodical repairs cleaning of 
. surfaces in preparatlOn for re-paintmg can best be done 
by USIng. scrapers and wire. brushes and that, if no 
corrosion is evident under the eXIsting paint, it is not 
. ·necessaryto remove this paint but merely to brush to a 
smooth and clean surface before applying paint . 

. (11) :A separate paint for underframes is not recommended as the 
development of painting will be towards spray painting 
Hud to have a separate paint for underframes would be a 
disadvantage from this point of view. 

(vi) 'Ibe cost of painting on different railways and the number 
of coats applied and the time taken, differ so greatly that 
it iR not considered that it would be of value to give a cost 
figure for either paint or labour in painting a standard 
wagon, especial1y as labour rat6s and material rates differ so 
greatly throughout India. 

On the re-organisation of the Central Standards Office on the 1st 
April, 1935, the subject of paints for wagons became one of several items 
for research undertaken by that office. The comparative results of painted 
panel exposure tests undertaken at the Government Test House, Alipore, 
werE; studied with the result that large scale trials with graphite grey 
paints on new wagons have been undertaken. The correct methods to 
adopt in the preparation of wagons during workshop overhauls, prior to 
t ~ application of and the quality of paint were investigated and in June, 
1935, railways were addressed on the subject. Their replies were duly 
studied and practices for cleaning were approved. A little later the 
subject was put forward for consideration at the first session of thE; Ad-
viSQry Council meeting of Industrial Intelligence and Research Bureau 
and it was decided to undertake an investigation into the properties of 
different paint formnlle in connection with the protection of steel and other 
painting purposes. . 

On the 8th of November, ~:  Chief o t oll~  Indian Storts 
Department took the opportunity of Chief Mechanical Enginetrs of rail-
ways being present in Delhi of calling a joint meeting with -ilie Indian 
Stores Department, Railway Board and Railway Chief ~ c c l En-
gineers to. discuss the quotations received by the Indian Stores t~ 

ment for railways' requirements of wagon paints for 1936-37. During 
the general discussion at that meeting, railways' representatives expressed 
.the unanimous opinion that a change on the Eastern Bengal, East Indian 
and Great Indian Peninsula Railways from black wagon paints to red 
oxides. should be made, provided no appreciable additional expenditure 
was involved in the measure. 

The Chief Controller of Stores proposed that for the future, tenders 
against the annual requirements of paints, enamels and varnishes required 
by the State Railway Administrations should be considered at an annua1 
conference to which railways would ~ t  representatives. For some 
years past tenders received for the annual requirements of lubrieating 
oilsha,ve' been dealt with in this manner to the advantage of all concerned. 
and· it waS. agreed that there was at least equ8J. justification for dealing 
with tenders for paints, enamels and varnishes in the same way. It Was 
&r1'4Dged tl!.at the :first c'onferenee tb c(ltlSider t.hese tenders would meet 
in the Chief Controller ef Storea'Office on the 5th December, 1935. 
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On the 9tIi November 1935, .information was received from the 
Government Test' Honse ~ the specific gravity of red oxide ~  
mixed paint, which made it possible to compare the rates quoted. agamst 
the tender No.M.-6470 for ready mixed black paint and ~  mIXed red 
oxide paint manufactured from (a) Persian Gulf red OXIde and (b) 
indigenous red oxide. It was found that whereas the lowest price quoted 
f6r ready mixed black paint was R.s. 2-4-0 per gallon, the prices quoted in 
the same tender for ready mixed red oxide paint (quoted in the tender 
on a' cwt. basis) worked out at H.s. 2-3-2 per gallon for Persian Gulf red 
oxide, and Rs. 2-1-7 per gallon for indigenous red oxide. This information 
was communicated to the officers who attended the oonference on the 8th 
November. 

AB was probable that lower prices would be quoted for the very 
large quantities required of red oxide paints consequent upon a possible 
change over from black to red, fresh tenders were therefore called for red 
oxide paint, stiff and ready mixed, (a) Persian GWl oxide, (b) artificial 
oxide, and (c) indigenous oxide. 

On the 27th of November, 1935, Chief Controller, Standardization, 
Railway Board, Chief Controller, Indian Stores Department, Chief 
Chemist, Government Test House, Alipore, and Deputy Chief Controller, 
Standardization, Railway Board, inspected the condition of paints on 
broad gauge wagons in Gha.ziabad Station yard, and various types belong-
ing to different railways were  examined. These were of different ages 
and periods in traffic between workshop overhauls ad painting. After 
inspection, these officers were of unanimous opinion that wagons painted 
with red oxide (i.e., the North Western Railway and Bombay, Baroda 
and Central India Railw'ay goods stock) appeared mostly to be in a 
better condition than those painted black (East Indian, Eastern Bengal, 
Great Indian Peninsula, Madras and Southern Mahratta Railways, ~  

Further red oxide appeared to offer a better pro1:('ction against corrosion 
particularly when applied over dirt and rust. 

On the 2nd of December, 1935, Director, Industrial Re'l€arch Bureau, 
Chief Chemist, Government Test House, Alipore, and Deputy Chief Con-
troller, Railway Board, inspooted the exterior paint on goods wagons in 
Delhi Main station. It was agreed that under service conditions, the 
red oxide painted wagons appeared generally to be in a better condition 
than those painted black. Wide variations in the appearance and condi-
tions of the paint (both red oxide and black) on wagons were very notice-
able. Even making due allowances for the ages of vehicles, the difference 
in the condition of wagons painted at, the same time with either red oxide 
or black paint was very marked. Red oxwe when applied over old rust or 
dirt or unevenness in the old paint, appeared to provide a more durable 
covering than black paints. It, also appeared tq, be a more efficient rust 
protective coat in that it did not appear tq ,flake or crack as readily or'1o 
the same extent as black paints. 4 

During ·this period the painted steel p@els ,undergoing exposure 
tests in ithe Government, Test House, Alipore, ~  inspected and studied 
and arrangements were made for further test panels to be .painted with 
blaek paints manufactured by Messrs. Jenson and NichoiSon, Good.i.a..<!8 
, , Wall and, o ~  and the Muraka Paint and Varnish ,Company togeiher 
with red' paiDta-'of indigenous oxide, artificial oxide and ,gulf red, ~  
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withm,agnetic oxide paints, dark graphite grey, etc., If)' such experimental 
panels' are now exposed at New Delhi and are iruopected,.and .. r.eported on 
ptriodically. An equal number of panels painted with the same paints 
at t4esame time and by the same labour are being exposed at the GoveFn-
tqent Test House, Alipore. . 
, .. An()ther meeting to discuss the railway paint cont.racts for the year 
1936-37 was held in New Delhi on the 5th December, 1935, and attended 
by the representatives of the Railway Board, the Indian Stores Depart-
Dient and the Chief Mechanical Enginetrs of the four State-managed rail-
ways. . The first question discussed was thc relative merits of red oxide 
and black paints for wagon painting. The reports on these paints which 
had been received from the Government Test House were examined. In 
addition the result of many years' experience of red oxide painting on the 
North-Western Railway and Bombay, Baroda and Central India Railway 
was considered. After considering all the available evidence, the meeting 
unanimously decided that a trial should be made of repainting wagons 
with red oxide paint instead of the black formerly in use on several rail-
ways. A comparison of prices stowed that this would result in consider-
able economies and t ~ technical evidence available suggested that results 
were likely to be better. The question of which of the various red oxide 
paints offered against the Indian St{)res Department tenders should be 
accepted, was then considered. The subject of buying ready mixed or 
·stllJ:pQ.ints.was first examined and it was decided that it would be prefer-
able to buy the stiff paint, since the composition of the mixed paint made in 
railway workshops will be undtr closer control as regards the quality of the 
vehicle materials used. 

The next point considered was whether paint should be reduced or 
genuine, since it was thought that re,duced paint with its considerable 
content of barytes might show a tendency ~o settle in th" spraying appa-
ratus. The railw'ay members explained, however, that no difficulty of 
this sort had been experienced and it was decided to adhere, for the 
present, to the existing practice of using reduced paints. 

Discussion then centred around. the relative merits of the <¢.des 
frOJll Persian Gulf, Katni area and the Tatanagar Chemical Company. 
The Katni oxide is considerably cheaper than the other two but of 
inferior colour a.nd possesses a reputat.ion for giving trouble by an 
uneVf:nness of colour owing apparently to flotation of tlle pigment. A 
doubt was also expressed whether sufficient was known of this oxide to 
ensUre that it would make a suitable spraying paint. In the case of the 
Tatanagar oxide which is synthetic material, no difficulty in spraying was 
apprehe.nded but at the same t.ime it was pointed out tha.t the material 
was. :new. It was decided that trial lots of 5 cwts. eooh should be sent 
to the rom t t~ l l  imdfthepair..ts chosen for this trial were 
t1;t.ose ~  from Katni oxide and Synthetic oxide, as tendered for by 
the Shalimar' 'PaiIit Colour and! Varnish Company and Jenson and 
Nieholson Limited against the call for tenders. 

. t ~ l l  results Wf 51 different laboratory spraying tests on red 
" oxide conducted at the Government Test House, Alipore, became avail-
able and these were S(jmewhat alarming as most of the paintsshowf:'d a 
distinct tendency to streak. This characteristic was confirmed by Deputy 
Chief, Controller of Standardization in witnessing, practieal wagon spray-
'i:Dg tests at Moghalpura '00 'the 4th a.nd 5th of Febrtity 1936 and it 
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became clearly evident that indigenous red oxides could not be sprayed 
properly (Without streaking, curtainmg or festooning) without the addi-
tion of a ., binder" in tne forlll of varnish or gold size to the pigment 
in addition to the usual thmner:>, boiled oil and white spirit. '1'hese con-
elusIOlllS were turther connrmed by lJeputy Gillef Controller, Standardiza-
tion and the uovernment 'fest .liouse authorities in Calcutta on. the 24th 
and 25th 14'ebruary, l!m6 . 

. It then became evident that much further research and experiment 
would be necessary before the most economical mixtures for stiff red oXIde' 
paint could be determined, partlcularly as it appeared that the formula! 
used by the l'oortn-Western and Bombay, Baroda and Central Indi& 

l~  were Ullllecessaruy expensin:. '1'hIS fact precluded the safe pur-
chase of stiff red oXides for the bast Indian, .r.:astern Bengal and Great 
Indian Peninsula hallways in UJ36-:n, and in the limited time available, it 
became essential to decide what ready mixed oude paints were to be 
purchased for railways' requirements during the current year. 

To enable this to be done, further practieal spraying testa were 
arranged to be carried out at Lillooah (East Indian Railway) on the 
following ready mixed Kat'ni and artificial oxides : 

(a) Jenson and Nicholson's reduced ordinary. 

(b) Jenson and Nicholson's superfine. Mixed special.Fin.ely 
ground. 

(c) Jenson and Nicholson's superfine Mixed Glossy. 

(d) Shalimar Paint Company's reduced ofdinary. 

(6) Shalimar Paint Company's superior. 

(f) Napier Paint Works. 

(g) Muraka Paint Works, (Katni and artificial red oxide), 

these being all the Katni and artificial oxides tendered at not more than 
RB. 2-4-0 per gallon against the Indian Stores Department call. The:firms 
were instructed to supply to the Deputy Chief Mechanical Engineer, East 
Indian Railway, Lillooah 15 gallons each of the afore-mentioned paints, of 
the quality tendered for by them against the Indian Stores Department 
call for tenders. 

On the 6th April, 1936, 15 wagons were sprayed in the L1llooah 
Carriage and Wagon workshops o~  samples of the following readymixed 
red oxide paints : 

(a) Napiers red oxide paint. Indigenous. Shade unspecified. 
Indian Stores Department Specification No. G.P.-l73. '  . 

(b) Napiers red oxide paint. Artificial oXide. B.S. colow,-No. 
73 Indian Stores Department Specification No. G.PA173. 

(c) Shalimar red oxide paint mixed. Superior grade. Artificial 
oxide to B.S.S. No. 73. ' 

(d) Shalimar red oxide paint mixed. Superior grade. Indigenous 
oxide. Shade unspecified. 

(e) Shalimar red oxide paint ~ Aiti1icia.l oxi,de to B.S.S. 
No. 73. <>. 
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<I)· Shelimar red oxide paint mixed. Indigenous oxide. Sllade 
unspecified. 

(g). Jensons superfine. F.M.O. (Katni) red oxide glossy . 

. (n) Jensons superfine. Synthetic red oxide glossy. 

(i) ~ o  Synthetic red oxide. 

(j) Jensons superfine Katni red oxide, Specially finely ground. 

(k) J ensons superfine. Synthetic red oxide. Specially finely 
ground. 

(l) Jensons F.M.O. Katni red oxide. 

(m) Muraka red oxide paint of indigenous oxide. Shade unspeci-
fied Readymixed vide sample No. P. 3842. 

_ (ft.) Muraka red oxide paint of artificial oxide to B.S.S. No. 73. 
Readymixed vide sample No. 3844. . 

(0) Muraka red oxide paint of indigenous oxide. Shade un-
specified. Readymixed vide sample No. 3846. 

There were no signs of sedimentation in drums and all paints sprayed 
satisfactorily and adhered to wagon sides and ends without appreciablE: 
streaking or loss due to curtaining, festooning, etc. 

These practical tests were undertaken under the supervision of the 
Deputy Chief COll'troller, Railway Board. From the evidence available 
from these trials the following conclusions wtre arrived at : 

(a) All the readymixed red o~  appear to give a better pro-
tective coat than the proprietary black paints now being 
used by the East Indian Railway. 

(b) It is not possible to arrange the paints in an order of merit 
or priority but the spraying and adhesive qualities of the 
" ordinary" indigenous and artificial paint'> appeared to be 
good (with the exception of Napiers indigenous) and not 
inferior to the others tested. 

(c) Accordingly, there does not seem to be any justification at 
present, for purchasing the more expen!Oive ' superfine' and 
, superior' qualities offered . 

. (d) With the exception of Napiers indigenons (which was not dry 
after 25 hours) drying times of the remainder seem satis-
factory in that all were sufficiently dry for stencilling within 
16 hours . 

. The· following were exceptionally quick in drying : 

J ensons synthetic (ordinary) was dry in 4 hours. 
Shalimars indigenous (ordinary) was dry in 5 hours. 
Shalimars superior (indigenous) was dry in ~ hours. 
Shalimars artificial (ordintlryT) 'WflS dry in 7 hours. . 
Jellsons superior Katni and synthetic was dust proof in 41 bours. 
Jensons Katni (ordinary and superior) was tacky in 3! bours ... 

, It was therefore recommf'nded that the ballmce of the 1936-37 paint 
requirements for· the Great I ~ Peninsula, East Indian and Eastern 
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Beng8J Raihiv.a.ys,should. be placed on the. basis of priees and the following 
readymixed paints purchased. This was accepted : 

40 per cent. J ensO'ns Katni O'rdinarY at Rs. 1-10..0 per galloil. 

40 per cent. Shalimars indigenous O'rdinary at B.s. 1-10-0 per gallon. 

10 per cent. Jensons artificial O'rdinary at ~ 1-13-0 'per gallon. 

10 per cent. Shalimar artificilil ordinary at Rs. I-1M) per gallon. 

The Chief Chemist O'f the GO'vernnient Test HO'use waS also' present 
during the CQnduct Qf the experiments at LillQO'ah and QneO'f the five-gallon 
sample drums O'f each tested readymixed Qxide was delivered to' the GQvern-
ment Test House O'n the mO'rning O'f the 8th O'f April, '1936, to act as a 
future standard sample. 

The proMdure adO'pted and the reasQns therefor, have heen described 
in detail with the purpQse O'f demO'nstrating that GO'vernment'8 acmO'ns have 
been guided and determined sO'lely by ecO'nO'mics and oonsideratiO'ns O'f 
savings in railw'ay revenue expenditure. There is abundant evidence that 
red O'xides as prO'tective cQvering CQsts are superiO'r to black paints and 
the recent actiO'n shO'uld strictly be regarded as a Jarge-sca1e experiment in 
the practical use O'f red O'xides v. black: paints. 

Every step leading to' the change-O'ver has been taken cautiously a.fter 
careful and continued thO'ught with primary regard to railways' interests 
and efficiency, and withDut influence frO'm interested parties, O'ther vested 
interests, racial Qr cDmmunal cQnsideratiQns. 

NON-SUPPLY OF ACCURATE FORECASTS o:r QUANTITIES BY THE RAILWAY 
BoARD re PuRCHASE OF PAINTS AND VARNISHES. 

1086. ·Mr. Sri Prakasa.: (a) Is it a part O'f the duty O'f variO'us 
Departments of GO'vernment to furnish the Indian Stores Department 
with accurate fQrecasts O'f quantities O'f variO'us materials likely to be 
reqnired during the year' If so, are GO'vernment satisfied that their 
Departments perfQrm this duty properly , 

(b) II-: it a fact that the Indian StO'res Department regar<ls as one of 
its main funetiQns, the cQ-ordinatiQn Qf the indenn: frO'm variDus Govern-
ment Departments to enable bulk purchases to' be made on running contraets 
in the interest O'f ecc:mQmy , 

(c) Is it a fact that sO' far as the purchase O'f pain,t;s and varnishes 
by the Hailway Department is cO'ncerned, thffl system has D,O't been fO'llO'wed, 
resnlting in the purchase Df the same articles from different marketS and 
~ ~t manufacturers during I the financial ~  and thereby greatly 
lllCreaSIng-the wO'rk O'f. the Indian Stores 'Departfuent" 1£ sO' 'nre Gov-
ernment prepared to' enquire into the'inattet and follO'W a ~ttl~  ~ l ~ , 

The BonoU}:a.ble Sir Frank Noyce: (a) ~  ~ O  Departw:ents 
are ~  to send apprQximate estimates O'f their requirements of 
cO ~ ~ l~ stores regularly in demand to' the Indian StO';res Department. 
ThIS IS bemg dDne wherever PO'ssible. .. ' 

", ~  The eO:Of'dinatiDn O'f ~ :  f.ar ~ possible,. rsone ~  ~~~ 
fuitctIons c"ofJ»e_ Indian StO'res Department. "., " '., 
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'(d) The system is also followed in the case of paintsandvarnishea 
purchased for the Railway Department. . '; 

Kr. •. Ananthaaay&D&D1 Ayyanga.r : Is it not the rule th4t indents 
for· the whole·year are ordinarily sent for f 

The Honourable Sir Frank Noyce: It is the rule that indents for 
the whole year should be placed as far as possible, but my Honourable 
friend will realise that casual demands must come in from time to time 
which have to be dealt with, especially in the case of a large adminis-
tra.tion such as the Railway Department. 

:Mr. M. Ananthasaya.nam Ayyangar : Is the Honourable Member 
aware that with respect to Morocco black and paint, immediately ....... . 

The Honoura.ble Sir Fra.nk: Noyce : Sir, I submit that does not arise 
out of the present question. My Honout'able [dena is asking about 
the details of particular contracts. 

TENDERS FOR CONTRACT OF MOTOR MAIL SERVICE IN THE DOOARS. 

1087. ·Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government 
please state the policy and the procedure of the postal department for 
inviting tenders from the public for contract with the postal department , 

(b) Is it a fact that the notification announcing the last date for 
iuhrni.ssion of tenders is made through local papers and Tender Form, ~ 

Ilupplied by the ~t l department to the intending parties on payment 
of an amount fixed by the postal department T 

(c) Will Government please state whether, in the official year 
J 935-36, a notification was made through the local paper by the Superin-
tendent of Post Offices, J alpaiguri Division, inviting tenders for contract 
of Motor Mail Service in the Dooars and a date was fixed in that notifica-
t ~  for submission of tenders  within an hour and date specifically fixed 
for that purpose Y 

(d) Is it not a tact that a party was allowed to submit its tenders 
after the expiry of the date fixed' If so, who is responsible for this and 
what steps do Government propose to take in the matter T 

The Honourable Sir Fra.nk: Noyce: (a) and (b). Ordinarily the 
Department calls for open tenders for important contracts by advertise-
ments in the press and for minor contracts by the circulation and 
exhibition of local notices by and at post offices. Tender forms are 
supplied to l ~  on payment .. 

(c) and (d). ~ t hav'e no information; the matter is one 
with which the Postmaster-qeneral, Bengal and Assam, is fully com-
petent to deal. A copy of the question is being sent to that officer for 
.such action ashe may consider suitable. 

,- Mr. IIohanLal' SakSena : With ~ c  to (d), may I know if 
this Holise is hot entitled to get information with regard to the action 
taken by' -the Postmaster General concerned T .' 

The Honourable Sir Frank Noyce: I think, Sir, the House is 
entitled to know that -tbe Government of India is taking action on the 
Bubject. That action is to send II. copy of this qlIeStion.-and··answer to 
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the .Postmaster General, Bengal and Assam, who is perfectly competent 
to deal with a detail of local administration. 

Mr. lII()ha.n La.l Saksena : It is not a de.tail of local administration. 
What this part of the question requires to know is whether any pal!'ty 
was allowed to tender after the expiry of the period of tender, 

The Honourable Sir Frank: Noyce: The Postmaster General' is 
IJlaking inquiries on this subject. 

Mr. Mohan Lal Saksena: Then I hope the Honourable Member will 
inform the House later on when he gets the information from the Post-
master General. 

The Honourable Sir Frank Noyce: If my Honourable friend will 
put a question on that subject down on the paper next Session, I will 
endeavour to give him a reply. 

LEAVE RESERVE CLERKS IN THE JALPAIGURI AlI."D COOCHBEHAR HEAD 

POST OFFICES. 

1088. -Mr. Amarendra Nath Chattopadhyaya: Will Government 
please state whether it is a fact that some leave reserve clerks have ~ 

kept stationary for over a year in the Head Post Offices at Jalpaiguri and 
Coochbehar, while others are frequently made to move on relieving 
arrangements! If so, why! 

The Honourable Sir Frank Noyce: With your permission, Sir, I will 
take questions Nos. 1088 and 1089 together. Government have no. in-
formation and do not propose to call for it. Copies of the queStions 
have, however, been simt to the Postmaster General, Bengal and Assam 

c~  who is fully competent to deal with the matters referred to' in 
them. 

LEAVE RESERVE CLERKS IN TIlE POST OFFICES IN THE JALPAIGURl·DIVIBION. 

tlO'i9. *Mr. Amarendra Nath Oh03.ttopadhyaya: Will Government 
please enquire and state how many leave reserve clerks have been kept 
attached to other post offices in the J alpaiguri Division over and abo:ve the 
sanctioned strength of those offices T 

. SANCTION OF LEAVE RESERVE CLERKS IN THE BENGAL AND AsSAM POSTAL 
CIRCLE AND OTHER POSTAL CIRCLES. 

1090. -Mr. Amarendra Nath Ohattopadhyaya: Will Government 
please state the policy and procedure for the sanction of leave reserve 
clerks for each Divisional unit in the Bengal and Assam Postal Cirele, as 
'also for other postal circles in India' • 

The Honourable Sir Frank Noyce: The Honourable Member is 
referred to the reply given to Rtarred question . NO:. 1242" by 'Pandit 
Lakshmi Kanta Maitra on the 16th March, 1936.' The information there 
given shows the percentages fixed for the leave reserve in all branehes 
of the postal service in every oircle. In the Bengal and, A.su.uvOircle, 

t .For answer to this' question, lee answer to question No. 1088. 
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eertain additional staff has been sanctioned as leave reserve in five 
Divisional Units, viz. : 

Jalpaiguri Division 15 clerks. 

Lower Assam Division 6 clerks. 

Burdwan Division 4 clerks. 

Chittagong Division 2 clerks. 

Darjeeling and Sikkim Tibet Division 1 clerk. 

~ has been done owing to the unhealthiness of certain localities iJt 
the first four Divisions and the difficulties attendant on travelling in 
the last. 

HALTING AU,OWANCE SANCTIONED TO THE INSPECTORS AND SUPERINTENDENTS 

OF POST OFFICES IN THE HILL DISTRICTS OF THE BENGAL AND AsSAM 

CmCLE. 

1091. ·Mr. Amarendra Nath Oha.ttopadhyaya: Will Government 
please state whether it is a fact that the rate of halting allowance 
sanctioned to the Inspectors of Post Offices and the Superintendents of 
Post Offices in the Hill Districts of Bengal and Assam Circle is greater 
than that sanctioned for places in the plains , 

The Honourable Sir Frank Noyce: Yes. 

IssUE OF ORDERS REGULATING AND RESTRICTING THE ToURS OF SUPERVISING 
OFFICERS OF THE POSTS AND TELEGRAPHS DEPARTMENT IN THE IIILL 
DISTRICTS. 

1092. ·Khan Sahib Nawab Siddique Ali Khan : Do Government 
propose to issue orders regulating and restricting the tours of supervising 
officers of the Posts and Telegraphs Department in the Hill Distrie.ts 
where allowance is greater , 

The Honourable Sir Frank Noyce: Government see no reason to 
issue any special orders as it is for the Controlling Officers to ,ensure 
that tours are undertaken, whether in Hill Districts or elsewhere, only 
when required in the interests of administration. 

CONVERSION OF DEPARTMENTAL POST OFFICES INTO EXTRA-DEPARTMENTAL 

OFFIOES IN THE JALPAIGURI DIVISIQN. 

1093. ·Mr. D. ]t. L&hiri O ~ : (a) Will Government please 
state the policy and the' proce'llo.re ilf the postal department for orders 
issuf'd regarding conversion of departmental sub and branch post offices 
into extra-departmental ones , 

(b) Will Government please lay on the table of this House a state-
ment _ showing the number of depart.mental post offices converted into 
extra-departmental ones during the years 1935-36 and 1936-37 in each 
postal divisiop. separately of the Bengal and .A.ssam Circle T 

(c) Will Government please state whether they have considered that 
it is possible that more departmental offices can be converted into extra-
departmental in the J alpaiguri Postal Division , 

J,S84LAD • 
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The HOD,o'Q%'&ble 8iJ" Fra.nk o ~: (a) The .conversion. of depart;. 
m"lntal sub and brancn post offices into extra-departmental OIDces is 
governed mainly by the necessity for working offices as economically as 
possible compatible with efficiency and for avoiding the reduction or 
withdrawal of postal facilities where offices are working at a loss. 

(b) The information desired by the Honourable Member is not 
readily available and its collection would involve an undue expenditure 
of time a;nd labour. 

(c) Government have no information as to the extent to which 
~ t  conversions are practicable. The matter is one with which the 
Postmaster. General, Bengal and Assam, is fully competent to deal. A 
copy of this question will be sent to him for such action a.s he may con-
sider suitable. 

INSTALLATION OF "CARRIER SYSTEM " IN THE POSTS AND TELEG&A1i'HS 

DEPARTMENT. 

1094. ·Mr. MuhaDu:nad ~ Ali: (a.) Will Go"YerllIllent be pleasecl 
t,p ~ t t  ; 

(i) what they mean by a  • Carrier System', and how many 
iuch systems the Post-Offioe has installed in India ; 

(ii) what !ldvantages they o~  in the matter of efficiency, 
economy and other attributes; 

(iii) where they are located; 

(it,,) whether the plant and equipment is available for purchase j 
and 

(v) whetber-the, sy.>8iems imKalled so far have been erected, 
exclusively, h;V Telegraph : ~  ; if' 11ot, who, hitherto, 
has been installing them: fer' the' Pbst Office authorities 't 

(b) Is it a fact that not a single' Carrier System ' installed, hitherto, 
ha.s been ereoted by a departmental engineer' If so, what is the 
MaSOn T 

(e) Is it a fact that Government were compelled to secure the 
installations from a foreign source and that they were forced to employ 
German Engineers to erect them also' If so, why T 

(d) Have Government considered the justification in maintaining a 
permanent cadre of Divisional Engineers, Directors of Telegraph 
Engineering, an Electri.cian-in-Chief, a Chief Engineer and other highly-
paid officers in their services when outsiders have ~ be commissioned to 
erect plantB and installations ! ' 

(e) Have Government instituted effective measnres yet to compel 
their engineers to undertake and execute all such projects that..become 
neces!;ary from time to time in the Posts and Telegraphs Department' 
If not, why not , ':' 

The Honourable Sir Frank Noyce: (a) (i) A  " carrier sYstem" i. 
8 aystem by which the traffie carrying eapaoity of a telegD&ph or telephone 
~ t is increased, to a lar,ge extent. ~  such IJYstema have heeD 
installed in India. " _' : I ".i.' ! ~~ 1) 
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(ii) The system provides additional channels for trafIio at &. coat lei@: 
than that required for the erection of new wires and the channels pro-
vided are less subject to disturbances and interruptions than open wire 
circuits. 

(i(ii) I place o~ the table a statement showing the stations betweelL 
which these systems are located. 

(iv) Carrier equipments are manufactured by three or four firma 
in Europe from whom they can be purchased. 

(v) Two systems were installed bl' the Officers of the Department 
while the remaind(.I' were installed by the firms who manufactured 
th.eDl. 

(b) The reply to the fu:ost :pan is in the negati1le. 'ftie latter pad 
does not arise. 

(c) The fact is not as stated by the Honourable Member. The long 
distance and multiple ehannel carrier systems now Ueing installed require 
very carefuf desig!t, eaeh ins*al1atiOll hariBg-to be manufactured to lruit 
the particular conditions of the lines on which it h88 to work. In order 
to ensure that the equipmel!l.t is entirely anitabl.e, ~  of 1;.he conditions 
imposed on firms with whom an order has been placed for the manufacture 
and supply of equipment is that no payment will be made until the equip-
ment has actually worked satisfactorily for seve:ral months· from the date of 
ita installation. Consequently the firms which iRrpplied ~ equipmem 
'Rere required to erect it as, in view of the condition referred to above, nO 
firm would accept an order unless the installation was entrusted to them. 

(d) Government are fully satisfied that the existing permanent cadre 
of officers in the engineering branch of the Department is fully justified, 
and that they are competent to carry out the erection of carrier equipmenta 
if tRis is found to be economical and necessary. 

(e) Does not arise in view of the replies given to the previous parts 
of the question. 

Statement 8howing the CallTi,r Circv.(tlt iflBtalled tn Inilia bet1Delm Cfn"tai1l. Pl(lCe8. 

(1) Lahore and Okarlloo 

(2) In the Office of the Electrieal Engineer-in-Chief. 

(3) Calcutta and Bombay. 
;(. 

( 4) Ca1eutta and Delhi 

(5) Bombay and Delhi. 

(6) Bombay and Ahmedabad; 

(7) Bhusa.wa.l and Indore. 

(8) Calcutta and Bombay. 

(9) Bombay and Poona. 

(10) Poona and :ManTaIl. 

(11) Bombay and .A.Q.medabad. 

(12) Delhi. and Lahore. 
L384LAD 
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llBvYf)I'··WATER·CluRGEB FROM THE INFERIOR SERVANTS OF THE POSTS AND 

TELEGRAPHS DEPARTMENT IN DELHI AND NEW DELHI. 

1096. ·Mr. Muhammad Azhar Ali: (a) Will Government please 
state whether it is a fact that the Director General, Posts and Telegraphs, 
has promulgated by an Order,-No. E.S.A.j9j35IColl. 2, on the 20th 
April, 1936, fixing water charges in Delhi and New Delhi, at annas eight 
per out-office, occupied by inferior servants of the department? If so, 
how are these charges assessed and how do they compare with other 
stations in the Punjab and North-West Frontier Circle' 

(b)lB ita fact that the Postmaster General, Punjab and North-West 
Frontier Circle, acting· on these orders, has issued instructions, subse-
quently, that the assessment made be realized from the 1st April, 1931, 
with r·etrospootive .effect f If so, what action, if any, did the Post-
master General take to recover these dues himself Y What is the reason 
for this lapse of more than five successive years? 

(c) How often were the Delhi and New Delhi areas, since April, 
1931, -inspected by the Postmaster General himself and attached officers 
dm-ing the period under review? Was any mention made in their 
respective inspection repor1a, that water charges, now claimed, remained. 
unrealized , 

(d) Is it not an essential condition that when an inspection is carried 
out by an officer touring in any area all matters outstanding be 
rounded up and fully examined on the spot and reported on to the actual 
date of inspection? If not, how are touring charges justified officially , 
Are inspection reports regularly subjected to scrutiny and examination T 

(e) When the Director General promulgated these charges, did he 
take disciplinary action against all officers who inspected these areas, 
for their lapsE', successively, for the last five years in having failed in 
their duties in not bringing the matter, previously, to his notice T If 
so, how were they dealt with T 

(f) How were these charges mE't wit]l by the department to the 
respective municipalities hitherto' Do they still remain unpaid T 

(g) Do Government entertain any demand that remains unpaid for 
a period exceeding five years T If not, how do they claim to realize 
the afore-mentioned charges from their most poorly paid servants T 

(h) Do Government propos0 to realize the afore-mentioned dues 
from Inspecting Officers responsible for the lapse of duty, or, in the 
alternative, write-off the liability they now decide to impose after five 
cc ~  YE'BrS t If not, why not' 

The Honourable Sir Prank: Noyce: (a) The fact is as stated 1Il the 
first part of the Honourable Member's question. I As regards the second 
part, as separate individual assessment is not possible in the absence of 
!Deters in ~c  quarter a flat rate has been adopted based on the analogy of 
charges leVled on the occupants of Public Works Department t~  plus 
a percentage on ace<>unt of the water used in flush latrines. This COVE'l'S 
all water consumption. Comparison with the c.harges in other munici-
palitiils in the Punjab and North·West Frontier Cirere cannotusefuUy be 
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instituted as the rate and method of water taxation in diiferent statiOlUl 
vary. 

(b) The. answer to the first part of the question is in the affirmative, 
but I may add for the Honourable Member's information that orders have 
since beeu issued by the cto -~ l of Posts and Telegraphs, making 
it clear that the orders regarding the recovery of water charges should 
apply only with effect from the 1st April, 1936. As regards the latter part 
of the question, there was undoubtedly some delay in discovering that the 
o('cupants of the quarters in question were not paying any water tax 
aud there was some further delay in arriving at a suitable rate inasmueh 
as there were no separate taps and meters fixed for each quarter but there 
were common water taps and common latrines for a certain number 
of quarters. . .. .i.; 

(c) It is not possible to state accurately the number of occasions on 
which the Postmaster General and his attached officers visited Delhi 
and New Delhi since April, 193'1, as all the relevant records are not 
available. For the same reason it is not possible to say whether any 
mention of the water charges was made in the inspection reports recorded. 
hy these officers. 

(d) As regards the first part of the question, an inspecting oflieer is 
expected to look, as thoroughly as practicable, into all outstanding 
matters on the occasion of his visit to any particular office. The second 
part of the qnestion does not arise. The reply to the last part of the 
question is in the affirmative. 

. (e) The question of fixing responsibility for the delay in the ttl ~ 
of this question is under the investigation of the Director-General of 
Posts and 'l'elegrap'hs who will take such action as he considers ~ t l  

(.f) The cbarges on account of the supply of water to all Governlllent 
residential building!; arc met in advance by Government and recoveries 
from tenants a.re made later. No amounts remain unpaid to the muni-
eipalities. 

(g) As regards the first part of the question, Government deal with 
claims by or against their employees on their merits. As regards the 
latter part of the question, the attention of the Honourable Member • 
-drawn to the reply given by me to pint (b) of the question. 

c (h) In view of the reply given to part (b) of the question, this doee 
:,tot arise. .  . ,. ; 

CLAsSIFICATION OF THE MEMBERS OF THE' IMPERIAL SECRETARIAT SERVIClI. 
"  .  . .! 

1096. -Mr. Sham La1: Will Government please state whether all 
;members of the Imperial" Secretariat Service are classified as officers of 
,#ther Central Services, class I, or Central Services, class II T 
" • • • ," r 

The Honourable S'u-Henry Oraik: The reply is in the affirmative 
~~c t In,: regatd ta . .A&swtants in the l ~  Department (Ra,ilway 
'Be1a'd).1 ·, .. ,·.i .. ;: '.,.. '. " 

" 1.'\ .' 
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. VISiT OF A J)m.UTATION OF THE MEMBERS OF THE LEGISLATIVE AsSlCMBLY 
TO THE ANl>AMANS. 

1097. ~ot  11. G. 1l.a.ng& (on behalf of Mr, C. N. Muthuranga 
Mudaliar) : Will Government be pleased to state : 

{no) whether it is a fact that a deputation consisting of Members 
of this Assembly is to visit the Andamans shortly at the 
invitation of Government ; 

(0) It so, who those Members are ; 

(c) t1ae ·.Dasis for the selection of those Members ; 

(il) whether they are intended to be representatives of the 
Assembly; if so, whether the leaders of the non-official 
parties were consulted before they were selected ; and 

(t') whetfter any official or non-official persons are visiting the 
Audamans at the same time, or a little in advance, or latet" ; 
if gO, wbo w'e they, and for what purpose they are visiting 
Andamans Y 

The  Honourable Sir Henry Ora.ik: (a) to (d). I would refer the 
RonCMLrable Member to the replies which I gave to Mr. Satyamurti's 
starred question No. 291, dated the 10th September, 1936, and to the 
aupplementary questions thereon. 

(e) The answer is in the negative. 

THE INDIAN TEA CESS (AMENDMENT) BILL. 

the Kon01lrable Sir Mahuama4 Zafrullah Khan (Member for 
~ NOON. Commerce and Railways) : Sir, I beg to move: 

" 'l'hat the Bill further to amend the Indian Tea Cess Act, 1903, for certain pm-
'fOBes, be tak8l1 into eonllider.a.tion.' , 

It will be within the recollection of Honourable Members that the 
Indian Tea Cess Act was amended last year in order to raise the 
1DaXimllDl rate of cess from 8 annas per 100 lbs. to 12 annas per 100 lbs. 
During the discussions on that Bill it was found that it was desirable 
t-o 8IileDd the Bill in other directions also, and an undertaking was 
given that those amendments would be carried into effect at an early 
date. The present Bill has been introduced in pursuance of that under-
taking. 

The llUrposes of the Bill are set, out·· briefly in the Statement .of. 
Objects and R.easons. The main amendments that it is desired to 
DlBke by means of tlrls Bill in the Indian Tea qess -Act are : 

(1) to change the denomination of the Committee k'om the 
Indian Tea Cess Committee intQ, the Indian Tea Market 
B;x.pe.uslon Board.; " 

(2) to tmbrrge ~ menbenhip M the CominiUee frem 20 to !5 
and to take advantage of this enlargement so 818 fu c ~ 
the India.n elementm the Committee. . 

Under the present Act, the streng'i!t 'Of the o ~ ~  .. Oat 
of these, 3 are Indian membel"8-()ne  because the nominating a •• 
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is Indian and 2 Indians are nominated by the IndiahTea Association 
in order 'to have adequate representation of Indian interests on thiB 
ComIllittee. It is proposed by the Bill to raise the strength of the com-
mittee from 20 to 25 and to raise the Indian element on the committee 
from 3 to 6. On the basis of the contributions made to the cess, which 
are determined in their turn by the crop basis, the Indian share o l~  
I understand come to four out of 25. Honourable Members WIll 
therefore c~  that Indian interests are not being under-repre-
sented under the proposed amendment. 

(:3) ]11 onl,']' to enable the Committee or the Board as it 'Will be 
calIc(l in future, to carryon propaganda with regard to the 
bale of tea together with the two other important teo. 
lJ1'0(lu.;.il<t; countries ~  the world, advantage is being takt:n 
1.0 l'lllpt'wer the committee for that purpose. 

(4) The l~oI ll tt  are also being given power to raise 10anB 
suJojed to a l~  limit of &s. ;) lakhs and ;\lso :to a time 
limit of I!ix months: that is to say, the Board jihall have no 
powcr t\J raise a loan which is repayable beyond lL period (if 
six 1I1(111th8, in order to enable them to carryon their arrange-
me" h; Juring periods when the proceeds of the cess lllay llOt 
be. uyailil ble. The cess would come in only seasonally, and 
thIS rO,"£J would enable the Board to carry on their propa-
ganda iluoughout the year. 

(5) The llIaiJJ rroyision of the Bill, howe"er, is to enable the 
industry to tax itself at a higher rate t'han is po""iiJIc unJer 
the rresent Act, as amended last year. As I ha Ie cxplQined, 
last year's amendment enables the industry to l,,\·v a (·eSii 
whi(;h might amount to as much as 12 annag per· 100 lbs. 
The present Bill raises that limit to B.s. 1-8-0 p-er 100 100. ; 
that is to say, the Board will haye power subject to the pto· 
visions of the Act, to raise the rate of this cess up to Es. 1-8-0 
pet' lao lbs. 

(6) Ac1';ailiage Ib also being taken of this amendment to lJrovide 
that UJE'l'C shall be power to levy a customs duty at the liame 
rate on lea which goes outside BritL"h India o\'er the lalld 
frontiers. 

These are tlle main amendments that t ~ Bill seeks to carry out. 
The list of amendments sent in is rather formidable for a Bill 'of this 
size. I believe the number of amendment'3 is round about fiftv : but 
I understand that happily with regard to It "ery large number of them, 
n111108t all of them, there is complete agreement between such lione;ur-
able Members who are interested in the main objects of this Bill. The 
Bill also has the support of all the T.Jocnl Governments and States con-
cerned and 01 an overwhelming majority of the tea planters. I hope 
therefore that at tiJr stage at w'hieh the House has now arrived with 
regard to its sittillg:'. it will not take yery long for the House 10 scruti-
nise this Bill and to pass it into law. Sir, I move. 
Mr. President (The Honourable Sir Abdnr Rahim) : Motion moved: 
" That the Bill further to amend the Indian Tet Ce88 Act, 1909. for certain put-

poses, be taken into consideration." 

. lt ~  A. Milliga.n (Bengal: Eurnpean) I Sir, the -prinNpM Obje0t 
of this Bill is to enable the tea industry to raise additional funds by 
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t&xllig :'t001f for the purpose of prosecuting in India and throughout 
the world a pro})8ganda campaign for promoting the sale and increase 
in the conslUllption of tea. 

This Bill ~ the support of 95 per cent. of the tea producers of 
India. The small minority who oppose it have expressed no disapproval 
of the objects for which the fund is raised. It is universally recognised 
that the ~ t o l of the tea industry lies in one direction and one 
direction only, namely, an increase in world consumption. Some 
natural increase may be expected from reviving prosperity, 
but in every c(.untry the consumption of tea is thre.atend by stupendoua 
advertising efforts put forth by the purveyors of rival beverages. 
The tea industry must counter these efforts with adequate propaganda 
of its own, or else tea drinking will definitely decline. 

In the present period of depression it would be impossible to frame 
any proposal involving the raising of money which would receive 100 
per cent. support from all members of the tea industry. The small 

t~l t  of r.ppo",ition, however, is an eloquent testimony to the 
general soundness of the policy which has been promulgated. 

It is interesting to note that the bulk of the opposition eames, not 
from Inllian growers, but from European-owned COncerns with head-
quarters in London. 

The total dissent from the whole industry is 4.5 per cent on acreage 
basi;;, 4.2 lJer cent. on crop basis ; the dissent from Indian-owned concerns 
is 3.6 per c~ t  on acreage basis and 3.4 per cent. on crop ba&s of the 
total of Indian-owned concerns. 

In relation to the whole industry, the Indian-owned dissent is only 
.7 per cent. on acreage basis .5 per cent. on crop basis. 

The task with which the tea industry aa a whole is confronted iB 
firstly to restore world consumption to the level of 1929-which, in the 
case of India, means the recovery of 70 million pounds of lost export. 
Having recovered so far the industry will still be faced with the pro-
blem of finding new markets for the 300 odd million pounds more tea 
whieh existing tea plantations are capable of producing. The main 
taak before the industry is to expand the world's consumption of tea 
to the extent of absorbing this potential surplus. When that has been 
achieved it is clear that India'8 potential output will have found a 
market as well as the output of Ceylon and the Netherlands East Indies. 

So long as control lasts India will get its proportionate share of 
all increases of consumption.' :~  

When control comes to an end the question of diverting the Indian 
Tea Cess Fund to purely sectional propaganda will again aI1se, but 
meantime this policy would not help on the solu,tion of the problem. 

In the existing situation, Sir, to spend . 'money competitively hi 
efforts to persuade t'heworld to drink Indian rather than Ceylon or 
Java tea would be fony. The 'Price of Indian tea could not rise· above 
slump Jevel so long 'as the market waa overloadedwjth other teas. :The 
onl;v, soillti,on .which seemeli . possible .ip Ij32 wits ~  ~~ t o l ~

!dent: ~ :~ t t lt: wq1'acnietVeQ:: : ~ ~t ~l l . t l ~ ~~~  
T::i <:5urd [g:mrTff,fii; : :~ l 01 t: ~ : Jj')1 ,)if! eld',J1"J ".t ~  .1:51 """j ,.) 
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national Tea Committee, and its recommendatioWi for the solution of 
the problem were threefold : 

; (1) control of exports--a policy approved by this Assembly in 
1933 ;. 

(2) l t o~ of. produ.ction-a scheme which so far has only 
been trIed ill IndIa on a voluntary basis. 

(3) the launching of an international joint propaganda campaign. 
~  to lll ~ I t o  were elaborated in a resolution passed by the 

International Tea Committee in 1934 ; and resulted in the formation of the 
International Tea Market Expansion Beard in 1935 by the agreement of 
the Indian Tea Cess Committee, the Ceylon Tea Propaganda Board and 
the Amsterdam Tea Association. Each of these parent bodies is 
represented by two ordinary members and one technical member. The 
three technical members are paid by their respective parent bodies ; 
and, under the general control of the Board, it is their business to direct 
the various campaigns. The International Board has no independent 
statutory position whereby it can impose its will on the parent bodies or 
spend their money without their sanction. The idea which has taken root 
in some quarters that this Board will.arrogate to itself the responsibilities 
and powers which by statute belong to the Indian Tea Cess Committee 
is, Sir, entirely fallacious. Not only has each parent body the right 
to ehnnge its representatives On the International Board whenever it 
likes, but holds in its hand the very drastic wea-p<>n of the power each 
year to refuse supplies. In the past India has been interested in 
campaigns in the United Kingdom, the United States of Amerka, and, 
since the formation of the International Bqard, in campaigns in Canada 
and Egypt ; for the future India will be interested in every campaign 
throughout the world including Australia, South Africa, and the 
countries of Europe, in addition to the campaigns I have already 
mentioned ; and annually the programme and estimate of each of these 
campaigns for the following year will be submitted to the Board consti-
tuted under section 4 of this Bill ; and the Board will have full power 
to refl:se supplies if it does not approve of the proposals put before it. 

I now turn to the question of the Board's expenditure of the fund. 
Section 5 (2) of the existing Tea Cess Act authorises the committee to 
meet the cost of such measures as the committee may consider it ad-
visable to take for proJ;!loting the sale and increasing the consumption 
in India and elsewhere of teas produced in India. For a con!liderable 
'number ()f vears efforts have been made bv the Indian Tea Cess Com-
mittee to increase the consumption of Indiim tea in America and on 
the continent of Europe, in ~ c  of this anthority. It was found, 
however, that a committee in Calcutta was ill-suited to the task of 
conducting campaigns in such. distant countries, and a working arrange-
ment was made with the Indian Tea A'!sociation, London, for the Jatter 
body to act as agents of the Indian Tea Cess Committee in these matters. 
Ilicomparison with the efforts put forthby oUr rivals and competitors, and 
in view of the extent: of the field which we attempted to cover, our 
expenditure in the past· has been totally inadequate to achieve results 
capable of statistieal demC)nstration. In the past there has never been 
a crisis· eemparaQIe .with the preaent situation.' The last oceasitm ~  

I ~ :t - t o~ ~ t ~ ~~ ~I: l  . ~ to the paSsing' 
of the original Tea Cess Act in 1903. ~t  t l ~ ~ ,bave ~ 
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been alleviated by natural expansion of tea consumption. The present 
c.risis is much too big a thing to be relieved so easily, 'the more so as 
the number of rival beverages in the field has multiplied 'in recent years, 
and they are all spending lots of money. 

TILe International Board will act as the agent of the Indian Board 
just as the Indian Tea Association in the past acted as the agent of the 
Indian Tea Cess Committee; with this important difference, that the 
new International Board will have its panel of technical members 
through whom it can maintain direct executive touch with each and 
every cam!Jaign. 'rhe parent bodies in the same way will, through their 
technical representative, be in direct executive touch with each and 
every campaign. 

I should like, Sir, to say a word or two with regard to the prin-
cipal campaigns to which India has contributed during the past year 
in order to satisfy those members present who entertain ,genuine doubts 
as to the value of spending all this money abroad. 

With regard to the United Kingdom, I will content myself with 
reading you a brief extract from the letter of a planting member of 
t.he Ceylon Tea o ~  Board, who was visiting the United King-
dom this year and had an opportunity of seeing the work being carried 
on by the Empire Tea Market Expansion Board there. He wrote as 
follows: 
"Finally, one thing stands out pr&eminently and that is that w(' are, without 

any doubt whatever, getting almost unbeliev!1ble m,lue for the relatively small amount 
we are spending on the enit!'u Kingdom rampai!!ll. This remark has very special 
nlfer{'nce to cities wh{'re our llt~ c chin's art' b{'illg rarri{',l out. Surh being the 
CMe, I ('nly wish we were sp{'nriing ~  i ~ the amnunt we a"hUllly ar!' RPcnding 
in the United Kingdom. I am not of the opinion that ,,'f' haVE' reached saturation 
1igure Qh regards consumption in the United Kingdom, and the more we spend the 
better will be our reward." 

In Canada. I will only refer to the import fig-ures of black tea for 
the firi'lt flYe months of 1936 as compare a with the corresponding perion 
of ~ ~  There is a total increase Df nearly 6 million Ibs. in that 
perIOd, and th' l ~  is di<;tribnted as follows: 

Approximately one million lbs. of the increase ~o  to Ceylon, 4i 
millioll 1h8. to Inflin, and the balance to otlwt" cmmtries. 

I do not ask the Members of the House to attaeh any exaggerated 
significance to these figures bll't it will be admitted that t.hey an 
encouraging. . 

With regard to the campaign which was ]aut\{'hed 011 f.he first of 
JanuaJ','" ~  in the T:nited States of America" the. :reports which we 
nave received are most encouraging-; and we have reliable .vidence 
that every bi/? packer and distributor ani{ all chain store and nrHg 
store organisations operating in the territory pf our concentrated effort 
have experienced a marked increase in their sales of tea far in excess 
of any improvements they have noticed in othf'r narts or the c0untry. 
if rnftv state that the returns which t have received relate t.o 6071 chaIn. 
store's and 55 packets of tea, in the area of ow. conc'eYlt1'Rood cllmpaiJ!l1 : 
with only one isolated exception they record in!lre8MlIof sales all a 
NImh of "ur campaign. Many of these lmlreases are ~ t : lt l  
eMIle Ve .-ery -remarkable. . 



THE INDIAN TEA. CESS (AMENDMENT) BILL. 2889 

I have been asked again and again why I do not give some figures 
to support this statement-a very o l~ and obvious criticism. 

~ explanation is that the information was gIVen ~ confideI?-ce by the 
various trading concerns, and second that they dId not dIsclose the 
:Rctual increase of their business in pounds weight, but merely gave 
percentages. I need not tell Honourable Members that it. would be 
entirely misleading to give a statement of percentages wIthout the 
basic figures of poundage. So I must .content myself with assuring .the 
House that the percentages of increase supplied are very encouragmg, 
without a t.tempting to estimate the aptual increase of consumption. 
"l'he inlport 1i6li1'e;; are definitely on the np grade. 

I do not ask the House to treat this evidence as conclusive proof 
of anything, but I claim that it is so enc(mraging that the campaign 
ought to be pushed on with increasing vigour. 

The International Tea Market Expansion Board-in response to a 
request of the Indian Tea Cess Committee-recently prepared a pro-
gramme and estimate for 1937, which were submitted to the Indi3;n Tea 
Cess Committee not with a view to obtaining immediate sanctIOn to 
the expenditure' described therein but to give the committee as approxi-
mate an idea as possible of the sums which will have to be provided in 
1937, jf the detailed programmes and estimates of all the campaigns to 
~ c  the Indian Tea Cess Committee has decided to subscribe are duly 
approved and adopted by the new Board. at the end of 1936. This Bill 
is rlt'sif!ned to c:i \"C' the requi<;it,f' finaneiail "SCope; and !I referendum 
win immediately issue to all producers of tea, asking them to authorise 
the new Board, which will be constituted under section 4 of this Bill, 
1,0 rf'fj!lesf th GOW1'1I,1l' Gf'nf't'al in Conneil to raise the rate of cess to 
such level as may be necessary to finance the programmes for 1937 
approved by it. 

The actual sum indicated in the present provisional estimates as 
the contribution which it may be necessary for India to raise for purely 
t lt ~ l l o ~  ii> approximately £165.000 or rupees 22 la.k1.s. 
The ~ t  requirements of the Indian campaign ~ 1937 are 
approxlmately rupees 16i lakhs, SO that if aU t ~  profX)sals are found 
lll ~ t l  tht' newly constituted Board will ask th€ Goverllor Genel-aJ 
in Council to increase th.e rate of eess to Ire. 1-4-0 per 100 100. of ex:-
pOO'ted tea. 

The reason why a. maximum ill excess 91' the requirements for 1937 
is inrluded in the Bill is to obviate the necessity of taking up the time 
of Goyernment and this Assembly 8gain in we near future, if and when 
the Board finds it necessary to raise fur:her sums for the expansion 
of its efforts. The House will mave no time £01' Bills of this kind in 
\937 and 1938. 

The campll.ignin .America is definitely an expfmdillg enterprise 
which will ultimate1YMver the whole (',f ,tAat vast country. Similarly 
thf'! ll ~ t  in Imdia hu not yet attained its full dim..eBsiens. Even 
if n() other eaIll1M1ign were to be -started it iI'I clear that t ~  two-
campaigns altnre -will, at SMIlIe fu:i111'e dafie ~ ll t 011 the sooceili 
1Vbicb tJret Wlie ... e. ~ t tt tm iDe.rease w t~ rate .of eeas coll c~ 
tfw aMove.tire l~ l ef Re. - ~ wlUcli t .(buDin-ate for 19Q7. 
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In speaking about the provisions of the Bill I shall at the. st/l.ge 

cofine myself to the terms of the Draft Bill without making any refer-
ence to amendments which may be moved. The principal object of 
this measure is to o ~  the Governor General· in Council to give 
effect to the recommendatioll8 of the Indian Tea Cess Committee for 
raising the rate of tea cess to higher levels as and when required with 
a potential maximum of Re. 1-8-0 per 100 lbs. of exported tea. 

Sume Members dre, I believe, under the impression that the eiiect 
of this Bill· will be the same as that of the Bill passed in April 1935, 
namely. to bring about an immediate automatic increase in the rate of 
cess without further referenoe to anybody. The wording of section 3 
(a) introduoes a very important change in this respect; the existing 
rate of cess will not be altered by this Bill ; and it cannot be altered 
except by '8 NotificaLlOn in the Gazette of India; and no such oruer 
would be issued by the Governor General in Council unless His Exeelhmcy 
were satisfied that the recommendation of t'he Board was fair and fully 
justified. 

The reconstitution of the Indian Tea Cess Committee, set forth in 
section 4 of the Bill. is a measure which would have been embodied in 
the amending Bill of 1935 had time permitted. The basis on which 
cess is collected is crop. The Indian-owned crop basis is SIt million 
pounds, which is approximately 16 per cent. of the total crop basis of 
India. From these figures it will be clear that in a Board of 25 
members t~  Indian producers are entitled, on the crop basis, to a 

~ t tIo  of 4 members. Section 4 of this Bill provides for 6 
IndIan seats. There exists for the purposes of executive action a non-
lItatutory body called the Executive Committee, which was constituted 
by the Indian Tea Cess Committee itself for its own convenience ; 
the spending powers of this body are limited to 2,000 rupees, and all 
its decisions are Bubject to ratification by the . full committee. The 
feeling has been expressed that the Indian members of the committee 
.should Le represented on the Executive Committee. The Executive 
Committee hitherto has not been selected on the basis of any political 
or racial considerations but simply on the criterion of ability to attend 
frequent meetings in Calcutta and to be quickly accessible in case of a 
l'apid decision having to be taken. For this reason it has been the 
inyariable practice to ~l  in the Executive Committee only 
members resident in Calcutta. In deference to the wishes of the Indian 
growers this criterion will be waived in future. Assurances have been 
given, both in London and Calcutta, that the Executive Committee will 
henceforth include two Indian members. :~ ~  

The changes embodied in section 5 are:readily explained. It ia 
not intended that the campaign in India: will, in future, 'promtte ~ 
sale and increase the consumption of any ~ Indian grown tea. In 
other countries. however, we are operating on an international ·basis, 
and the campaigns which we !J.re there conducting are for ~ 

the consumption of the good black teas of lndi&, Ceylon and Java\ 
Sumatra. AR I have already pointed :ont, under tile export control 
seh,eme any increase in co.nsumption ip. other conntries will be ~~ct  
in an in-crease of the export quotas of India., Ceylon and .J811'8 mthe 
1>ropot:tiontrr t~ :25 !·17;thatii.8 to 1Iay,: Jf. all t l tlot ~ 
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48 per cent. will come to India, 31 per cent. to Cey!on and 21 per cent. 
to the Netherlanas East Indies. The effect, therefore, of t.h.e proposed 
substitution of the wurd " tea " for the words" teas produced in India" 
will not be in any way detrimental to the interests of India, and is at 
the same time a necessary alteration, so that the new Board will be 
authorised beyond "quebtion to contribute to overseas campaigns on d 
non-sectional basis as recommended by the International Tea Committee. 

While the international campaign will be conducted on non-
sectional lines with the ultimate object of making the whole world tea-
conscious the advertising activities of the distributing trade are every· 
where being stimulated and the competitive ~  of. different 
kinds of tea is being linked up with the central tea propaganda of the 
International Tea Market Expansion Board. In the United States of 
America the Indian emblem has not been discarded, and purchasers 
are advised to look for the name of the country of origin on the 
packets offered to "them in the "shops. If they "see on" tlie packet the 
name of India or the emblem map of Iridia, Ceylon or JavalSumatra, 
they are buying the tea which we are recommending. 

The other rprovision embodied in section 5, namely, that the Board 
mlly borrow money when required has been fully explained by the Honour-
able the Commerce Member. I would only add to what ~ has said that 
for six months in the year there is little or no export of tea, and there-
fore little or no income to the Cess Fund, but the expenditure of the Indian 
Tea Cess Committee goes on exactly the same throughout the whole year. 
Therefore, there always comes a period when the money is exhausted, and 
we have to receive assistance from a Bank. In the past that has given rise 
to considerable difficulties,and it is hoped for the future to simplify 
matters by embodying this borrowing power in the BilL Every Member 
who listened to the debates of this Assembly in Delhi on the Ottawa Agree-
ment must have realised, as he never did before, how important it is for the 
trade balance of India that the export of tea should be increased as much 
as and as rapidly as possible, and when I say that, on the passing of this 
Bill depends our ability to expand and intensify our efforts overseas for the 
achievement of that end, I feel I am putting forward a ~  strong argu-
ment for the support of the House. 

I shall now say, Sir, a few words with regard to the amendmeuts that 
have been proposed ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The first two 
amendments for circulation are not going to be moved. There are two 
others also for circulatlOn which, I understand, are also not going to be 
moved. 

" Mr. J. A. M:illiga.n : The subjMt which has given rise to the largest 
number of amendments and o ~ which is of great interest to Honourable 
Members of this House relates to section 4, that is to say the composition of 
the new Board and also the composition of the Executive Committee 
Hitherto the Executive CQmmittee has bee!!. a non-statutory body but i 
can see no objection to including the Executive Committee in the Bill 
S9 long as no attempt is made to limit the power of the new Board to 
appoint its own Executive Committee. Some of the amendments seek to 
Bet up a statutorr c t ~  tt ~ whose composition is independent 
of the "Board'8 WIshes and It mIght easIly be that such an Executive Com-
mittee would l'eIP"resent a minority opinion of the Board, which would be 
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entHely wroog. I am, therefore, in respect of that matter, willing to 
acc&pi the-amendment of Mr. Kuladhar Chaliha, No. 23. 

With regard to the composition of the Board itseff, &m4!ndment No. 15-
of Mr. Akhil Chandra Datta; amendment No. 18 of Prof. Banga, takeDI 
to ~t  will, I think, meet with the general agreement of the House. 

Further on, Sir, in elause 5, amendment No. 37 proposed by 
Mr. Chattopadbyaya and Mr. Akhil Chandra Datta., in my opinion, entirely 
meets the case, and I accept it gladly. 

Again, amendment No. 45 &f Pq,ndit NilakaA1iha Das,. I gladly accept. 

Mr. President (The Honourable Sir Abdur Rahim) : What is tae 
other amendment 7 

Mr. J. A .. Milliga.n : In clause 4, first I accept amendment No. 15, and 
with it NO:· 18, 'and flirther amendment No. 23, that is als.o in clause 4. 
I accept amendments Nos. 15, 18 and 23. 

Mr. Sri Pl-a.kaaa. (Allahabad and Jhansi· Divisimls : Non-Muham-
madan Rural) : Geverument also a.ccept them ? 

Mr. President (The Honounble Si.r Abdur Rahim) : What about 
clause 2. 

Mr. J. A.. JrtiDigan: .As regards clause 2, I understand that the 
Honourable Member does not wish to press the amendments and I also 
understand that the amendments to clause 3 will not be pressed. That 
was the understanding I was given by the Movers. There is also a 
conseqnential amendment which has come to me this morning by Mr. Akhil 
Chandra Datta, which will be essential. It will have to be altered in 
respect of one word-from 26 to 27. The effect of the acceptance of these 
two amendments will raise the total of the Board to 27. There are a 
few points about other amendments in regard to which Honourable 
Members might like to hear something from me. With regard to the 
amendments ~  my Honourable friend, Pandit Nilakantha Dw:, I would 
PQint out to him that the effect of his amendments, with the exception of 
one which I have accepted, will be to throw out of employment over 800 
Indian employees of the Tea Cess Committee. Surely he does not want 
that. He wants to alter our whole methods of pr()paganda. We could 
carry on the propaganda he advocates quite well hom our office in 
Caleuti& wnhout emplQying all these oomonstrators." inspectors, superin-
tendents and 8() on throughout the country. I do not think that is his 
intention. There are two amendments, one by the Honourable Pandit 
and the other by my friend, Mr. Sri Prakasa. With regard to the 
suppression of trade in bad tea. Wen, that is one of the principal objects 
whieh the Tea Cas'S Committee keep!> before it. The· one difficulty which 
we have is that the laws on the adulteration of food are not sufficiently 
drastic. We do not get much help from them. It is true that very ~ l  
every province has such an Act but our experience is that when we get 
a c!;lnviction before a magistrate the punishment.·inflicted is not deterrent. 
It may he something quite trifling-a few annas. or a runee, which is 
ROt very helpful ; but public o ~ o  I am sure will gradually chane:e all 
that and I ~  assure the two Honourable MembellS who have proposed 
thMe amendmeRts that it is ~  to i,nclude snch a provision in this 
~ i1'. heca.useit is one (ff the. !prineipal o ct ~  of tl.le· Indian Tea Celli 
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Committee and rf'cognised as such. My HonoUl1able friend, Mr. Du.&j has 
proposed a few amendments relating to the manner in which the new 
Board will be brought into being. He is introducing for the first time 
the principle of election. In the case of the organised bodies, that will 
be perfectly easy but there are one or two groups whom it is pr-oposed to 
r-epresent in which election would be a difficult thing. The Indian Planters 
of North Bengal are organised as the Indian Tea Planters Association of 
Jal.paiguri. They are already represented. Therefore, the additional 
representative proposed by this Bill must be for the scattered, growers 
of tea throughout Northern Bengal who could never be brought together 
as an electorate and my Honourable friend, Mr. Akhil Chandra Datta, will 
tell you, or rather, I will tell you for bim that the growers of tea in 
Chittagong and Tippera would be a very difficult cOllfitituency to bring 
together for election purposes. I think that the principle of nomination 
in these cases, for some time at any rate, would be more satisfActory. When 
they are organised, election will automatically be their;-method but at 
present when they are scattered and there is no means of :briJl,ging them 
together, election is going to be V6!'y difficult. I suggest that the next 
time a Tea Cess Bill comes before this House, we will be able to find out 
how these new constituencies have worked. Now, a completely new lot 
of representatives are coming into this Boaro, persollfi to represent the 
Indian growers of Bengal, Assam and South India. Whfln it is seen how 
these constituencies work, it may then be possible t.o bring in the principle 
Qf election. Sir, I SlIiPPOrt the Bill. 

Mr . .,Wul Matin 6b&udhury (Assam: Muhammadan) :  I support 
this motion moved by the Honourable the Commerce Member. Though I 
am not a tea planter myself, I am very keenly interested in the welfare 
of the tea industry, because the welfare and happiness of thousands of 
people from my province are closely bound up with the prosperity of this 
industry. Thousands of people from Assam and elsewhere find their 
employment in the tea industry. Crores of rupees have been invested in 
this industry and Indians whci were in the beginning rather indifferent to 
this industry lire t ~  an increasing share in this indlL'rtry. Whenever 
the tea industry prospers there is sign of :prosperity in Assam and when 
there is depression in the industry thousands of people are thrown out of 
employment, the cultivation is restricted and the position of Assam 
becomes very precarious. This is why I am very anxious to strengthen 
the hands of those who are striving to place the industry on a prosperous 
and. stable basis. . 

I should like to give the House an idea of the present "position of the 
industry and iiB future outlook, 80 that the House may be in a position 
to understand the necessity of this measure. Until the year 1928. the 
tea industry was a fairly prosperoUs industry. The prices were remUnef'B-
tive and more and more nibney was sunk in the tea industry. New 
gardens were opened lip and this unrestricted pJ1oduction gradually led 
to a glut in the markell:. Prices fell tremendously and the tea that used 
to be sold. for 10 annas a poUnd waS bro.ught down to four annas or some-
thing below the cost price and the concerns which suffered most from this 
depression  were the infant Indian conce!'IlS which had no reserve or 
resOllr.ces to fall back upon. The bigger concerns could somehow st.and 
the storm because of the huge reserves they had behind them, hut. the 
Indian concerns with practically norese!"Ve were hard hit by the depres-
sinll. Mo!"t (\f tbe Indian gardens were mortgaged to eit'hilr lhe lltlllks 
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or insurance companies, and at this stage the industry was saved by the 
resourcefulness and the initiative of the leaders of the tea industry in all 
the producing countries of the world. They devised a scheme for restrict-
ing the export. According to this scheme they fixed the quota beyond 
which the different producing countries are not allowed to export, and 
this has helped to raise the prices by restoring the equilibrium between 
supply and demand. The different producing countries passed legislation 
to give effect to this and I think in the year 1931 we also passed an Act 
in this House restricting the export, but all these measures were mere 
palliatives. They did not mean a radical solution of the problem. They· 
only gave the industry a breathing time in which to adjust itself to the 
new conditions and they made fresh efforts to put the industry on a stable 
basis. Kow today the position is this. By the year 1938 the 'fea Uontrul 
Act will be over and by that time the producing and regulating countries 
will be producing something like 1,050 million Ibs. of tea every year 
and the non-regulated countries will be producing another 150 million 
lbs. In all, there will be a total world production of about 1,200 million 
Ibs., as against the world's consumption of 865 million Ibs. There will 
be a sUl"lplus of 335 million Ibs. of tea in the market. We know from 
past experience that this difference between production and consumption 
has been a cause of disaster to the tea industry : and if the tea industry 
is not to be faced with the same serious situation again, it is for the 
leaders of the industry to look ahead and provide for this contingency. 
The prohlem with which the tea industry is faced today is to retain the 
existing market and to create a fresh market for these 335 million. It is 
only by intensive propaganda all the world over that they can find 
markets for their products, and for intensive propaganda they require 
money, and this Bill is intended to provide money for that purpose. 

Sir, there are other provisions of the Bill which deal with the com-
:position of the Tea Cess Committee. As the Honourable the Commerce 
Member pointed out, that will bring about an increase of representation 
for the Indian interests on the Committee. At present there are only 
3 Indians out of 20 and it is proposed under the Government scheme to 
have six out of twenty-five. That means about twenty-five per cent. of the 
representation on the Board. On the production basis the Indian producer 
produces 16 per cent. of the total produce of tea in India ; so, with 16 per 
cent. production, they are getting 25 per cent. representation. I think 
that is not a quite unfair proposition. Up till now on the Executive 
Committee theTe was not a single Indian represented. I am glad my 
friend. ~I  1\fi11i!5an, has given the assurance that he will accept the nmend-
n:ent proposed by my friend, Mr. Chaliha, and he has expressed his ('011-
currence in many of the amendments that have been proposed. Having 
regard to these facts, I think the House will support t~ motion. 

Mr. ltuladha.r 0haJiha (Assam Valley: Non-Muhammadan) : Sir, I 
rise with a certain amount of diffidence to support "the Bill from this side 
of the House-as we are, by habit and training, opposed to any ~  

that emanates from the Government side. ~ t  ) But in this matter 
I think we all agree with the general provisions of the ~ ll and its principles. 
We all like that there should be a wider market for the products of the 
tea industry and better !prices. and the only difference that we find in the 
various amendments is as to what sh()uld be the rate of the cess and what 
should be the amount of Indian representa!Jon on the' General Committee. 
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These are the two points which require a little consideration. But before 
going into it it will not perhaps be out of place for me to inform the House 
of the terrible tragedy and crisis through which the industry passed from 
1928 to 1932, when tea from Assam, which previously had been sold at Re. 1 
and oies eleven per pound, was sold at five annas eleven pies per pound 
in 19"aZ and Indian tea generally from 15 annas 10 pies to 5 annas 8 pies 
per pound. Fortunately at that time Mr. Crawford of Messrs. Finlay 
and Company evolved a scheme in consultation with the other leaders 
of the industry, and the result was the Tea Control Act, by limiting the 
export to 60 per cent. of our production of 1929 and the effect was that 
immediately t.he export pri('e of tea went up to 10 annas 5 pies per o~  
I.mt all the same, the internal tea did not rise more than 4 annas 11 pIes, 
which showed that the restriction of export alone would not do and 
therefore it showed the necessity that we must have a tea cess for pro-
paganda not only in India but outside also, and, hence, the necessity for 
this Bin-: and that is why we support the measure from this side of the 
Hou&€. I should inform the HO.ISe;before we ask for its support, ~ t 

the number of Indian labourers employed in this industry in this country-
and I think the House hardly knows this-is 11,28,999 living in the 
estates of. Assam alone and the daily average working strength is more 
than 5,38,000, and in other parts of India they' em:ploy about 3i 1a.k;hS 
daily in this industry, and if we include children m these estates, the 
numher will be another six lakhs, and it will thus make a total of more 
than 17 lakhs of Indian labourers working both in Assam and outside. 
An Honourable Member: How much f 

Mr. ltuladha.r ChaJiha : Seventeen lakhs and even more,-it is 17.78 
lakhs or so. And they come mostly from Orissa, Madras, "Bengal, Bihar 
Clnd the Central Indian Agency. Further, if we take into consideration 
the number of yonng people who finds employment from the districts 
of Bengal and Assam in theRe tea estates, it will not be less than 17,000 
souls, who work as clerks, doctors, contractors, etc., and in these days 
of unemployment I think 17,000 employees is not an insignificant number, 
and if we can raise the pric(' of tea, possibly it will be just possible that 
we can engage more of our young men in this industry, and in this con-
~t o  you should remember that the problem of unemployment is at 
thIS day most acute in Bem.gal and Assam. Sir, if we take into considera-
tion the total capital investment, it will be about Rs. 42 crores in this 
industry. The rupee investment is about Rs. 6.2 crores only ; some say 
it is Rs. 4 crores or thereabouts but I think it is about Rs. 6.2 crores or 8 
ttl~ more. Besides these, there are about three hundred proprietory 

I~ l  estates and about three thousand small units of a few acres spread 
throughout India. If we take their investment also, it will be somewhere 
about Rs. 3 crores, which brings the total rupee capital investment to 
Rs. 9 crores. Then there is another sacri:fi('e made in the shape of land 
revenue by the Province of Assam, and I think, of Bengal also, in Lh{; 
shape of concessions in the matter of land revenue and other rates, and 
if we take that into account, the Indian contribution will be much more. 
In Assam alone there are 1,046 tea gardens holding 17 lakhs acres (to be 
exact, 16,91,056 acres). And out of this 4,72,605 acres are eitner fee 
simplegtants or old rules grant commuted and do not pay any land 
revenue. If you take the land revenue' at the rate of even one rupee per 
aCl'fl for the last 60 years,' it 'will be seen that we have probably ~ 
'l8crificing about 2i crores of rupees in the shape of land revenue for this 

1 ,3!:!4LAD • 
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iJldustry. If you take all these factors into consideration, you will find 
that the Indian investment has contributed in labour and in the shape of 
sacrifices made in land revenue something like 11 crores of rupees. 
My Honourable friend, Mr. Abdul Matin Chaudhury, has said that 

we produce about 16 per cent. and therefore the representation given in 
the Bill by the Government is satisfactory. My submission is that our 
investment in man, money and ~  is more and as such we are 
entitled to fair representation on both the General Committee and the 
Executive Committee. You should not look only from the point of view 
that we produce only 16 per cent. of the total production but our acreage IS 
21 per cent. and there are other c()nsiderations which my Honourable 
friend, Mr. Ranga, will be able to explain better than I can. I must say 
that in this matter my Honourable friend, Mr. Ranga, has been very 
reasonable and he has come almost in line with the {jQvernment and he 
can easily be called a capitalist. 

The Honourable Sir lWnb&mmad Z&frulla.h J[ha.n : I would like to 
emph88ise " in this matter ". 
Mr. Xuladbar ah&lih& : I am glad that the omission which was ~ 

in the General Committee is now going to be made good because 
Mr. Milligan has just said that he is prepared to accept the amendillellt 
to be moved by Mr. Akhil Chandra Datta. That would also meet the poiilt 
of view of Mr. Ranga, so I think there is hardly any difference. I am glad 
that they have accepted the Executive Committee about which Mr. Milligan 
gave an assurance on the last Tea Cess Bill and which was unf()rtunately 
emitted fr(lm this Bill. However, the commission has been made good by 
the very ready acceptance of the amendment which I proposed. What 
we want is effective representation on the Executive Committee because we 
&re giving sanction to a fund which will bring at the rate of one rupee per 
100 lb. about 32 lakhs, at the rate of Rs. 1-4-0 it will bring 40 lakhs, at the 
rate of Rs. 1-6-0 it will bring 44 lakhs and at the rate of Rs. 1-8-0 it will 
brmg 48 lakhs taking the export to be 320 million Ills. Of course, when 
!hili Legislature has given sanction to raise such a sum we must have an 
effective voice and we must see that it is properly administered. Indi.au!'l 
should have an effective voice in administering this fund. In this co ~

tion, I should like to say also that the Indian Tea Market Expansion Boarn 
will have to work in collaboration with the International Tea Expansion 
Board in foreign countries consisting of the representatives of three States. 
namely, Netherlands East Indies, Ceylon and India.W e will have three 
representatives from each State and will it be too much for us to expert 
some times in the future that an Indian should be associated with this 
International Tea Expansion Board, otherwise we will miss the Oppol'tll!lity 
of capturing the worlrl market? If this is not done, ~ will very often 
misunderstand the position. If, on the other hand, an opportunity is given 
to us to acquaint ourselves with the International tea market, I t~  t'here 
will be more harmony in the working of this fund. As such, I think an 
opportunity should be given to Indians to acquaint themselves with the 
affairs of the world and I trust Government will· not forget this point of 
",iew. 

I am of opinion that propaganda in India should be carried on propflr 
tines and it should be done by I'lldians. ~ t m1ll'ket for tea is India. 
JiVith a papulation of 358 millifms, I tMnk t ~ is a vast possibility for 
IO:pansion in this country. At present our oonaumption is Ol1JY about 
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. 2 lb. per head of population and if this propaganda iii carried on for India 
by Indiana, there is immense possibility of expansion. How should this-
propaganda be carried out Y I am not satisfied with the employee .. of the 
Tea Cess Committee. I find there are as many as 807 employees of which-
317 are menials and the rest are either Indians or Europeans. There nrC' 
Over 22 persons who are getting high salaries and I am not aware if any 
of them are Indians. As such, we have a sense of grievance that our 
youngmen are not properly employed, especially from those parts of the 
country which produce the tea. They should be given a chance to do the 
propaganda work because in India Indians will be found the best workers 
in this line. So long as we continue to employ other than Indians, I think 
our feelings will not be satisfied. I understand from Mr. Milligan that 
our total consumption in India is about 72180 millions and we have increased 
it by about 15 millions in the few years of propaganda whic'h we have 
carried on and which we omitted to do before. If it is coupled with a 
proper propaganda, we can almost ab.sorb 40 per cent. of internal produc-
tion which we produce without sending it out. Our basic market, however, 
is u. K. In 1934, out of 435.7 million Ibs. of consumption of tea about 
254.1 million Ibs. was Indian tea, 125.7 Ceylon, 10.4 China and 30.4 Java . 
.In other words, 91.4 per cent. was British and 91 per cent. of consumption 
was foreign. What we should do in the United Kingdom is to try and 
raise the consumption per head of the population Which is now 9 Ibs. to 
10 Ibs. Our attempt by means of propaganda should be to eliminate the 
foreign tea. Then Mr. Milligan has said, I believe, that they have carried 
-on the propaganda even there and the results of the past few years have 
been very satisfactory but I trust we shall try to carry on further propa-
ganda in the United Kingdom. But, Sir, I am sceptical about t'he propa-
ganda that is carried on in the United States of America but Mr. ll ~  

DOW says that the propaganda win be successful as enough money has he-en 
invested. Shall I inform the House that since 1920 to 1935 their condump-
tion has not increased from 80 to 90 million pounds per year T Unfortu-
nately for us the consumption of Indian tea in 1932-33 was 16.7 millions, 
in 1933-34 it was 15.1 millions, in 1934-35 it was 12.8 millions and in 
1935-36 it was only 12.7 millions. As such, I am rather sceptical about 
the propaganda work done in America because the amount spent is quito 
a big one. I will, therefore, ask the House to be careful in spending mOTley 
there unless there are definite data that the consumption is going to 
increase. Our next best market was the Soviet Russia. Before the 'Var 
they consumed about 172 million pounds and the consumption of the 
Indian tea was about 50 ~ II o  pounds. In 1930, however, they consumed 
about 15 million pounds of Indian tea and in 1935, about 4 million pounds. 
We had expected that when they have established tb'eir credit, they would 
be able to buy more of Indian tea but th'at anticipation has not been realised. 
Th€ Russians are now willing to purchase cash and I think the Indian Cess 
Committee should take advantage of their willingness to do so and send 
more tea there. Carry on a proper propaganda. Sir, I think in order to 
make the position clear I ,may state to the House and especially to Honour-
able Members on this side of the House that tea is not such a thing as win 
do a great deal of harm. People like my Honourable friend, Pandit 
Nila,kantha Da.a, who want to preach against tea always take a cup of tea 
early jp the morning and invite others also to tea. 

Palt_ ~ Daa(Orissa Division: Non-Muhammadan) :  I 
am ne\'et' 8. habitual tea drinker. 
L384LAD 



LEGISLATIVE ASSEMBLY. [10TH OCT. 1936. 

Mr. Xula.dhar OhaJih&: Whenever I went to my Honourable friend's 
1 l'.K. house, he always offered me a cup of good tea, when we 

lived together 'he used to do so. My submission to Honourable Members 
(In this side of the House, who probably think that by doing propaganda a 
great deal of harm is done, is that tea is not such a thing as to be considered 
a drug and I do not think those Honourable Members like my friend, 
Pandit NiJakantha Das, who object to tea drinking on moral grounru. 
should go the length of prohibiting the gentlemen of the Government 
Benches .;itting opposite to us from drinking tea. With these words, I 
SUppOI't the Bill, and I hope it will be put on the StatU"'...e-book as an agreed 

~  .. 

Pandit Nila.kantha. Das : Sir, in this House and in its present mood, 
it is rather useless to make a speech concerning tea. A question W88 ask6d 
whether I was not drinking tea ;  I say whenever tea is offered to me, I 
may not refuse it, but I am never myself in the habit of drinking tea. 
That is the position. I have often said in fuis House that I do not bolieye 
in the moral principle that all vices should be wiped out from human 
'SOciety. That is not the question. That cannot be done so long man is 
. human. Still a vice is a vice. It must shrink gradually, it must not come 
(Jut with open breast with propaganda in the market place, and in the 
'btreets. 

The Honourable Sir Muhamma.d Zafrullah Khan : You mean it 
should be indulged in secretly ! 

Pandit Nilakant.ba Das: Man must take to some vice or other so 
long as he is in society. The human society cannot be without vice. 

The Honoura.ble Sir Mllbammad Zafrullah Khan: But one must 
confess and indulge in it as such ! 

Pandit Ni1&kantha Das : It is not a matter of confession, but there 
arc degrees, in such vices. I do not now say that tea is such a vice as it 
'should be forbidden by law. That is not my position here. What I mean 
to say is that it is admittedly not a necessity. As my Honourable friend 
BalU it does no harm to the human system. The best that can be said about 
tea is that it does no harm. But there is an apprehension of harm, \vhich, 
the experts say, can be avoided by taking tea with milk or cream. I quoted 
~ l authorities, authorities who do not write on tea and tea alone 88 
its champions for propaganda. They wrote on general subjects, on the 
fNd o l ~ and perhaps they investigated into poison and medicine and 
all these things, and they wrote those books on those SUbjects from which 
I selected and quoted to the House last year in this connection. But the 
other day I found a pamphlet on tea propaganda. Some of my Honour-
able friends might have read that pamphlet. In that pamphlet, some 
medical opinions are quoted. One of them actually begins by abusing 
thuse who speak ill {)f tea, and the best those medical men can say is that 
if tea is mixed with cream or milk it is harmless. Then again oee funny 
argument has been advanced there in those opinions. Some experiments 
were made with cold tea, and it was found that typhoid germs when placed 
in cold tea died within 20 hours. That is how it was tested to be not 
harmful. I was surprised to read this arg:ument in favour .of tea. Will 
not any germ p1aced in poison die T In t'he same pamphlet it is also said 
that man himself will die if he drinks exces8ive tea. Theti,>whattO speak 
of typhoid germ.: Is not the" same ~ t true' about malaria . germs, 
they will be killed when placed in quinine, 'cholera' germs will be killed 
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when placed in arsenic, influenza germs will be killed when placed in aconite. 
All our medicines are poisons and if tea is considered a ~c  I have 110 
objection to it. Let it :be used as a medicine. When man is exhausted, 
it is said, he has a tendency to refresh himself with some drink like tea. 
lt helps concentration of thought. Even when our Yogis of old wanted to 
concentrate their thoughts,-they used to take bham.g or smoke ganja. If 
tea is to be used as a medicine or remedy like that then any medical man 
may safely advise you to take it. But my own objection to tea is that it 
is not a necessity like rice, wheat or dal. It may even be a luxury. Some-
times IUX'llries are allowed to people who are in a position to pay for those 
luxuries. I can even agree there. W e ~  told that tea is a big industry 
iu which so many labourers are employed and so many clerks and 80 many 
doctors also find employment and therefore we must give this grant of ;;0 
lakhs. Such being the case, strangest part of the Bill is that Government 
are going to have practically no control. I should like to suggest that ,ome 
Members of t.his House or the Central Legislature should be represented 
on that Tea Cess Committee. We aTe giving 50 lakhs and so Government 
ilhould have some control over it. 

An Honourable Member: Are you ill favour of Government 
control T 

Pandit Nilkantha Das :  I am in favour of control by elected 
representatives of the people. If that is not possible, I should like to have 
Guvernment control. The Government are some day expected at least to 
be responsive, if not responsible. That is our ideal. If a statutory hody 
like this is not under Government control, then there is no chance for iU 
coming-under the control of an elected body. That is my difficulty. 

Again, Indians do not now stand in need of creating a luxury like this 
at this stage of their economic position. Our economic condition is 80 
bad today that we do not know where to sell our rice or wheat, we do not 
know from where to get the money to buy our bare necessities of life. 
Our agriculturists are not in a position to spend today even a single vie 
more than is necessary; rather they are deeply in debts, and we are going 
to create a necessity like this 'by means of propaganda ..... . 

Mr. J. A. Milligan :  I hope so. 

Pandit Nilakantha Das : If you hope to create a necessity, out of 
this luxury, by all means do so by intoxicating people by propaganda in 
the name of civilisation and standard of life. I find I cannot prevent you. 
But I say the present is not an opportune moment for it, because I don't 
tLink our people are in need of such a luxury ..... . 

Mr. X. Ahmed (Rajshahi Division: Non-Muhammadan Rural): 
What about your Oriya labourers who are paid by these people among 
tf'a planters Y HoW many thousands of Oriya labourers are paid and 
maintained by these tea planters, do you know T 

P&ndit Nilakantha Das: Yes, and my friend, Mr. K. Ahmed, also 
may be paid some day out of this fund. I don't mind it. We'are always 
satisfied with these small crumbs and pittances. That is rather my 
grievance. Mr. Kabeer-ud-Din Ahmed and all his friends put together 
wili not be able to get even five per cent. of all this money ...... . 

Mr. X. Ahmed: That is a side issue. See the Report of the Labour 
Commission. 
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PalMti' lf1lak&ntha Du : I should have been very gl$d if ~t were 
possible for this House to introduce a clause in the Bill so as to guard the 
t~ t  of the labour as well as the eonsumers, for in this matter it iI 
t.hey Who are mostly interested. Sir, the Indian market is perhaps the 
most unproteeted thing in this world. Whoever finds no chance elsewhere 
eOIDe8 with his article to the Indian market and knocks at the doors of 
Delhi and Simla, where lies the key to exploitation. Only the other day 
the Lancashire merchant knocked, and five per cent. is reduced for him. 
We all know to our cost why and how that was done. And today the tea 
propaganda has practically failed or is failing or is in danger of failing 
in foreign countries, and there is this vast helpless Indian market to be 

lo ~ l and that in this way. As my friend, Mr. Chaliha, said, tLil 
market should be exploited. When this vast market is going to be 
exploited, and when Government and this House are going to give salle· 
tion, they are not making any provision for at least giving good unadul. 
terated tea to the consumers. .As my friend, Mr. Milligan, just :mid, there 
are the Food Adulteration provisions in all the provinces, but these will 
not be effective so far as tea is concerned, and when this Bill hat> been 
illtroci.uced iD't{) this House, at least for the sake of decency and dl"COrllm, 
the Gov('rnment ought to have introduced another Bill or clause in this 
Bill ..... . 

Mr. K. Ahmed: You move an amendment. It is open to you. 

Pandit Nilakantha Das : Government should have made some pro-
vision at least so as to penalise the selling of bad or adulterated tea. At 
le&.81 this much we expected, but we have heard nothing about it. 'fhe 
Honourable the Member in charge says nothing about it. What will 
happen T What is actually happening today in India T Come to my part 
c.f the country and see what tea the peasants and the labourers are paying 
for ~ What is the kind of tea they are getting' They buy dust and 
powder ...... 1 

Mr. It. Ahmed: No, no. 

Pandit Nilakantha DBS : Come to my village grocer's shop, and 
you will see what they are getting. 

Mr. K. Ahmed: You only consume third class tea. (Laughter.) 

Pandit Nilakantha DBS : With the introduction of buses and motor 
cars, tea is being carried even without official propaganda into the villageR 
even in the remotest parts of districts ..... . 

Mr. J. A. Milligan : Might I give my Honourable friend a piece of 
information which will interest him? Since h'e brought this complaint 
to my notice, we have arranged to send a special representative of the Tea 
Ce::s Committee to Orissa to inquire into the sale of bad and adulterated 
tea. 

Pandit Nila.1amtha DBS : I thank my Honolirable friend ~  the 
consideration ..... . 

Ifr. K. Ahmed: But you will have to pay. ~ more. (Laughter.) 

Pandit Nfla.k&ntha Das :  I thank my friend, ~  Milligan for the 
consideration he has shown to my suggMtion. . . . . . . ' 

, Mr. President (The Honourable Sir Abdur Rahim) : Is the' Honour-
able Member going to finish his speech no". f . 
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Pandit NilakaDtha Daa :  I shall take five 1nrnutes more, Sir. 
Irr. President (The Honourable Sir Abdul' Rahim) : Then he call 

finish his speech after lunch. 
The Assembly tben adjourned for Lunch till Half Past Two of the 

Clock. 

The Assemblv re-assembled after Lunch at Half· Past Two of the 
Clock, Mr. DepU't.y President (Mr. Akhil Chandra Datta) in the Chair. 

Pandit Nila.kantha. Daa: Sir, I wali expressing my thanks to my 
Hommrable friend, Mr. Milligan, when the House rose, for giving ('on-
f.:ideration to the suggestion I made to him. I also thank him because he 
~ doing his business all right. Everybody here is to serve his o~ in-
ter('i'rts or .t<> serve the interests he represents, and in that way my frIend, 
1fr. Milligan, is serving his interests· perfectly well, and therefore every 
(",IlC present here must thank him. But what about our o ~ t 
"ho lire giving carte blaMhe to industry after industry, to plantatxon 
after plantation, by protection, C<>mmittees of Cess, and ~ on and so 
forth? ;They are not keeping any watch over the workings and the 
l't'sults of these measures, and tha·t is my grievance. In this case, Sir, 
like any other indwrtry, we are giving a kind of protection, and though 
not technically it is a protection, still it is a kind of monetary help we 
are giving t<> the induS't.ry, which can be called by no other name than 
protection. Then we are told, whether it is a necessity or a poison, the 
nse of tea must be made familiar to our people by propaganda so that 
people must take to it, and af·t-er that when they get into the habit, these 
people, the tea planters and traders can make money, that our labour will 
lIe supported, and some more money will flow into the coffers of the Gov-
f'I'Hment also, for if the country gets prosperous, Government can also 
make some more money. But admitting that Government have found. 
it necessa.ry to introduce such .a vice almost at the point of the bayone't 
as it were, is it not the duty of the Government to see that at lea'!t '::hat 
yiee is introduced properly within certain limits and snbject to certain 
control? So I was going ,t() ask the Honourable Member in charge of 
the Bill whether he has cared to introduce some measure for preventhlg 
the adulteration of tea. That measnre should have come along with this 
measure. As I have already said, there are certain provincial measures 
grn('rally against food adulteration, but they are not effective so far a!'l 
tea is concerned. And tea is not a food, as has been recognised. or 
perhnpk will be recognised, even by my friend, Mr. Milligan. It is a 
luxury. it is not a Jlecessity.. . . .  . 
Mr. J. A.. Milligan : It is a nourishing beverage. 
Pa.ndit Ni1aka.nth& Daa: Is it a nourishment Y What kind of 

nourishment is it T Is it a nourishment like that which our rice, milk 
or wheat gives. If tobacco or a mild in1oxioont is a nourishment, then 
-tea also can be called a nourishment. It may be a sort of nourishment 
when a man is fatigued, because it makes him forget hig fatigue. To 
t ~ t extent I may admit it is a kind of nourishment 88 it is a roefre!lhing 
doc;e. But whether that kind of nourishment should be introduced in4lo 
our villages, is still a moot question, and Goyernment before o ~ 

this \Iioo to be introdueed rofu the villages should see th8t thoSe interested 
in tea propaganda, I mean the Tea Cess Committee, won within eeruH:ri 
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[Pundit Nilakantha Das.] 
limits and under control. That is what I preell for. I was just pre-
sented with a book,-it is meant for children,-it is a picture book,-but 
it begins by quoting some ~ .. Smith in broad and bold letters-
, Thank God for Tea'. Had I been a Christian, I would have forgotten 
the Bible ...... . 

The Honourable Sir M,uha.mmad Zafrull&b Kha.n. : Thank God for 
t'verything. 

Pandit Nila.ka.ntha Das: Yes, exactly we are enjoined to thank 
God for our daily bread. But We are asked to thank God for Tea. Then, 
"Vhat would the world do without Tea" I pause for an answer {rom 
the Honourable Member in charge of the Bill ...... . 

The Honoumble Sir Muha.mmad Zafrull&b Khan: The HonouralJle 
:Member in charge of the Bill is not a tea addict. I take far less tea in 
tIle course of the day than the Honourable Member who is now .. peak-
ing. 

Pandit Nilaka.ntha. Da.s : But he is as helpless as myself. 

The Honourable Sir Muhammad Zafrulla.h Khan :  1 told him on a 
similar occasion last year when he was discussing the Coffee Cess Bill that 
h(' and I appeared to be the only two sane Members of this House, but 
then wh8.'t is to be done Y 

Pandit Nilakantha. Das : I am sorry to have to tell him, his personal 
feelings and considerations apart, that he is in charge of the Bill, lW has 
to do some duty by some people, and .he will see that every duty is l ll ~  

with .!i certain amount of rpsponsibility, and I hope he will discharge Lhat 
l'esponsibili·ty to the satisfaction of all the people who are concernt'd, be-
cause in this matter it is not only the t~  planters, the tea industrialist.s, 
the ~ growers who are concerned, but labour also is as much if not llll>re 
intcl'es·ted in this, than anybody else, and especi.!tlly when propaganda. of 
t},is kind is proposed to be launched with the help of this money the 
eonsumer also is equally concerned. Then, Sir, says the quotation--' I 
am glad, I was not born before Tea ' ...... . 

The Honourable Sir Muha.mmad Zafrullah Khan: Ignore this thing. 

Pandit Nilakantha. Da.s : But there is no way to ignore it. ~ I 
see in t ~  Picture Book, page seyen :  " The Education Department 
of the Goyernment of the United Provinces has approved of our proposal 
fur the introduction of tea lessons in textbooks to be used in the vernacu-
lar and anglo-ver,naculal' schools, and issued to recognised publishers an 
official llotifieai ion to that effect (vide, United Provinces Government 
G:.7.cttc, dated 26th October, 1935). We are now making the necessary 
alTangements with a number of respollBible publishing firms in the Unitod 
Provinces". How can you ignore all -that T 

The Honourable Sir Mubamma.d Zafrullah Xha.B : That is a bad·case 
I am afraid. ., 

. Pa.ndit Nila.ka.ntha. DaB : I am very glad my. friend admits it is a 
bad case-...... -

,!be Honourable .8ir Muhammad' Za.frulla.h KbaD : -I am not respon-
~ l~ for . that circular# .. 
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Pandit Nila.ka.nth& DaB: But the Government is responsible for 
the education  of our cltildren, and everyone in this House knows how 
education is being impart;ed to our boys in these days. Our childre.n 
are expected to learn only what they are given to l~ Even. theIr 
behaviour is controlled from the school house. Our children are slmply 
confi.ned in a room as iot. were, and are allowed to see and learn what is 
given to them to see ...... . 

The Honourable Sir Muhammad Za.fru1l&h Kha.n : When they come 
out of the ro()m they read accounts of tea parties given by one or tvo 
Honourable Members of this House and a.ttended by several other Honour-
able Members of the House. So what good one particular Member and 
myself can do agairuJt all this deluge of publicity Y 

Pandit Nila.ka.ntba. Das: My friend knows that our students do 
runny things outside the house, but we are yet stupid enough to prevent 
many of those things inside the house ..... 

The Honourable Sir Muba.mmad Zafru1l&b Khan: There is no tea 
inside othe House, but there is tea in the lobbies ! 

Pandit Nilaka.ntha Das : So, Sir, I appeal to my friend,-I have 
no other weapon now,-to see that school children are not allowed to read 
lessons like these, and further it is most harmful that boys should be 
taught almost from their childhood to think of <tea and tea alone in tids 
fashion and to feel proud after othe adage given here in this picture 
pamphlet that they were not born before the t o ~ o  of tea .... 

The Honourable Sir Muhammand Zafrullah Khan : Really, Sir, way 
I make an appeal to the Honourable 1rfember Y  I fully appreciate his 
point of view, but we must get along with the business of the day. 

Pandit Nila.kanths. Das: V cry well, Sir, I accept the buggestion, 
and I shall finish in one minute. There is one more important matre:-
,,'llich I should like to point out, and it is this, that we are now increasing 
this tea cess. It is on the export, but according to the general principles 
of business, I think the general level of int.ernal prices may go up to the 
ext('nt of the cess included. There must be some control to see that the 
tea sellers do not take advantage of. this export cess, because there is that 
dnnger undoubtedly as there is no competitor in the market. and the 
Board must take c.are to see that undue advantage is not taken by tea 
ll ~  in the cou.ntry of this otea cess. Of course they can o ~ o it and 
do WIthout it if they like. But it is money and if they can take advantage 
01 It they will be inclined to do so. So I am pointing out this aspect of 
the quegtion before I take my seat. And I l~ expect that my Honour-
able friend will be very careful in seeing that inter.nal sale does not (,ake 
advantage of {he excess duty on export. 

Mr. J. A. Milligan: Sir, may I he allowed to set the mind of the 
Honourable Member at rest? There is nm the slightest intention 01) t.he 
part of the Tea Cess Committee to take advantage of the loophole which 
he indicRot-es . 

. ~ Nilakimtha ~  : But the danger is intrinsically there "nd 
I~ olll  ~  to see that It 18 not taken advantage of. Therefore I Pl'e.:;a 
that.proVlslOn may be, made· or co.ntrol &houJd be exercised so that 
aClvantage may not' be taken of this eess in the internal price, and s&me 



[10m OCT. 1936. 

'[Pandit Nilakantha Da.s.] 
food l :~ t o : Bill should be introduced so that tea sweepiftgS", etc., 
are not sold in this country and some control should be put on the propa-
ganda so that thi,ngs like this may not happen that our Ed\1catinJl 
TJepartment will take it inokl their heads to make propaganda through 
lesson books. 

Mr. Ama.rendra Nath Chattopadhyaya (Burdwan Division: ~o

l\Iuhammadan Rural) : Sir, at the time when our friendR had been 
eng&ged in passing the Indian Companies Bill I remained silent and 
dnri.ng this period I tried to study this tea industry which I think is It 
veI'1y important industry of this country. I am afraid I shall not be 
able to say all that I wanted to say as [ have been asked to cut short my 
speech. Sir, last time when the cess was announced as 12 ann as there 
was a simple one-clause Bill which was passed and today we have got a 
more comprehensive Bill which Mr. Milligan on behalf of the Indian Tea 
Association expressed the desire -to bring in. It nOw appears that Gov-
ernment have brought forward the present measure at the request of the 
Indian Tea Association so that the amended Act may be more suitabk 
for present ~  

The tea industry is still passing through difficult times and is HOW 011 
a regulated basis. During 1933 Government had been a party to a 
measure of control for the regulation of exports which the producen 
in India along with tho:::e in Ceylon and the Xetherland" East IndieI'J 
have entered into so as to regulate supplies to the world 's co ~ 

markets. The present difficulty in t.ea trade has been not of over pro-
duction only but mainly of under c(}nsumption. This is quite clear from 
the fa<"t that Russia which once consumed 'tea in t.he neighbourhood of 
180 million lbs. now co;nS'Umes a little over 50 million lbs. only. Te· 
remedy the situation it is now the intention of the tea industry to make 
lDore money available for propaganda operations to seek markets at home 
and abroad. 

Rit·, in India, -though Assam with an acreage of 431,782 acres if! 
fp.ally the principal home of the tea industry, the next i;n importance 
comes the Himalayan plateau of Bengal in the Jalpaiguri and Darjeeting 
districts and the areas in the south, e.g., Travancore, Nilgiris, and ther!' 
ure isolated patches in ;the Punjab, Bihar, et\'. In Punjab, Madras and 
Nil/!iri sides many of the agriculturists are i.nterested in l t t o ~ and 
oyer 3000 such plantations exist. Of the large industrial establishments 
182 estates are in >the hands of British companies who hold estates with 
companies incorporated in the United Kingdom with a capital of 36.4 
crores and of the public limited companies registered in India 443 of 
the estates are established at a capital of 12.7 crores. Besides t ~ there 
are over 300 proprieo'"vOry India.n tea estates. It is estimated that the 
capital outlay of the Indian section of the' tea industry is about 
a third of the j()int stock companies registered in Ilfdin. 
Besides a large amount is .also held in Indian hands of the stocks of 
foreign compa.nies registered. in India. 

Tea is one of the most important indultries in India. Tea ranb 
thi.rd amongst India's principal exports. Of the total production . of 
Indian teaabontover 415ths ef tHe iotal produce is shi-ppedout of·the 
eountry .. and tltereby ille iniernaticmaltrade lJalmte 'of -India is ~ 
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The actual average value of shipment of Indian tea during the last quin-
qnennium amou,nts to 20.0 crores. Tea forms about 12.6 per cent. of 
India's total export trade, i.e., holding a -121-share in India's total ex-
ports of merchandise. 

The contributory position of tea to India's economic structure is of 
!,;"reat interest. According to the last published report of ot ~ Department 
of Commercial Intelligence and Statistics about 0.802. millio;ns of o~  
81'e actually permanently settled in the tea l ~t o  and 0.103 millIon 
people are working from the bustees which represent roughly abo"'?-t 40 per 
ccnt. of the total number of labourers employed in large industrial estab-
lishments in India. Besides the aC'tual labOiIrers in the plantations ihere 
H re craftsmen, supervisors, clerks and other workers in the plant.ations :who 
work directly subsidised by the gardens. A large amount. IS c l ~  
hv the transport agencies, e.g., carts, lorries, steamer companIes and raIl-
~  in the transport of finished products and in the incoming store.'O, 
coal and other materials which indirectlv subsidises the general inland 
trade. Not an insignificant contribution ·is made by the tea industry hI 
the nature of Port Commissioners' dues and charges on fuhe movelllenL of 
the commodities. The contribution made by the tea industry to the inland 
reve;nue, e.g., land rent, road and local cesses and to the Imperial revenue 
in the nature of income-tax, super-'tax, surcharges and custows should also 
be considered and in the enlargement and prosperity of the industry the 
provincial and Imperial revenues will increase or will be affected. 'fhe 
responsibility of the State to an industry of this magnitude cannot be 
over-emphasised and ways and means should be found so that India 'Ii 
nationals should take more interest in one of India's principal industries 
&nd, as has been said, the tea industry in India may: very well claim to be 
India '8 own national industry and holds a very key position in India. '8 
{'('onomie structure. 

As .1 have ~t t  before, mainly foreign capital has been employell in 
dcvelopmg the l;D.dustry and at present over 80 per cent. of the interee!:., 
are held by foreign companies operating in United Kingdom and India. 
It should ~  ~  object heret.oforward to attract more Indian capital 
10wards thIS I~ t t industry. It is interesting to ot~ that of the 
total gross earnmgs of these foreign companies an amount in the neigh-
bOlirh0o? of 70 per cent. is expended by them in payment of churgcs for 
pr.oduchon of .the commodity from the estates right on to the point of 
l l ~ t: ~  amOUD't may be safely s-3id to be retained in the country 
and IS dIStrIbuted all over the various provinces. 

Under the present day co;nditions, it is estimated that the earnincrg 
of the tea plantations is in the neighbourhood of 300-400 per ueut. ~  
the normal yield on investments in gilt-edged securities in I ~ lU'd 
United Kingdom. .' 

Of ~ ~ foreign companies incorpora;ted in India, a larger amount is 
:,pent wlthm the country and' it will be sa,fe to estimate a figure over 75 
per ce.nt. of sueh expenditure within India. 

. Now aPI?lying the Ottawa test to the 1ea industry in this way how far 
It can be claImed to be a national industry and rank for country's scheme 
of pref.erences, from· what I lIave already said India's whole national 
econ.oDlle structure is so much interwined with this induetry that you C'lD-
not for· Il moment oonsider it being treated separatelll--or allow it to go to 
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the wall. Over 50 per cent. of the raw material, l ~  and w?rklllou 
and payments Me made within the eountry and the tea mdustry VIrtually 
fulfils over 75 per cent. of the Ottawa test to be claimed .as a national 
ind11stry of India and in my opinion the prosperity of the ~ t  should 
engage the serious consideration of the Government of India to find ouot 
all ways and meaIl$ for its stabilisation. 

As I have already stated, tea is o;ne of the principal commodities 
which contributes to India's national trade balance, ways and; mCdUS 
should be found to develop -the industry and increasing the exports lUld 
also to improve the price factor so that India may prosper by further 
exports of this commodity. It is well known that there are enough lands 
a"ailable in I;ndia both within British India and in the Native StattS for 
extension of areas under tea cultivation. It is estimated that tlvell the 
present plantations can very easily put forward an eJrt·ra 100 to ~  
million lbs. of crop which may be available partly for extra cousumptlOn 
within the country and mai;nly for shipments outside. 

The recent troubles of the tea. industry have been to a large exteuf.. 
doe to young areas which have been put into existence recently mainly 
i.n Java and Sumatra and also in South a.nd North India, for which pur-
pose it was necessary to bring in the scheme of regulaotion of export;; so as 
to balance supplies in the natural law of supply and demand. During 
the height of  slump in 1932 it appeared that large surplus stocks were 
lying in the bonded warehouses in London and as I will l',bow hereafter 
that United Kingdom is not only {·he centre of distribution, but abo the 
main country of consumption within the international markets, a ;:evere 
glut happened. Alo.nl! with the oyer production of the commodity t ~ 

was alIso to a gorea·t· measure under-consumption of tea when Russia was 
operating under very restricted conditions in the open markets and it.'1 
consumption was brought down to a very low figure recently. It is 
therefore of utmost expediency to bri;ng back that amounot of consumptlOn 
which once existed in Soviet Russia and alao to find out new consumerS 
in world's other principal markets. 

It may not be out of place here to give an outline of world's tea 
trade. The 'total world's consumption which was once estimated ilL 950 
million Ibs. according to authoritative report published by the luterna-
tional Tea Committee. we find that during 1929 the figure has been 915.2 
million lbs. which has gradually dwindled down in 1930 to 906.1, in 1932 
to 892.2 and in 1934 to 865.6 million lbs. The above figures do not take 
in·to eonsideratio;n the amount which has been consumed in the domcstic 
markets of the eountry's production. Again it is interesting to find that 
ill 1929 the quantity which was exported actually from the world's prin-
cipal markets (}f production amounted -to the high figure of 968 millioll 
llJ8. which came down to about 900 in the two subsequent years and touch-
ing 933 milli(}n in 1932 and came down to 840.6 million lbs. in .935. 

According to recent reports the poaiti(}n of tea consumption in the 
United Kingdom which co ~ practically about 55 per cent. of the 
world 'a all available supplies has been 451 million lbs. iQr year ending 
31st March, 1936, which is little over 10 lbs. per capita. The trend (}f eon-
sumption and devel(}pment Qf tea trade in United Kingdom is .of great in-
1erest. The changes in SIlpplies and consumption so closely follow tile ,.. 
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tariff policy of the country and the .price factor ~ t it can. very ~  
be estimated how the changes in supplIes of the varlQUS countrtles are likely 
to be caused. 
Besides the United Kingdom leaving out of consideration the c ~ .. stic 

markets in the countries of production, tbe other principal consuming 
markets have been the United States of America, Canada, Australia and 
the Soviet Republic and their relative share of off-take for year ~  
31st March 1936 has been 82.2 million, 36.7, 44.7, and 50.8 re8pectlvely. 
Other countries with good consumption are Irish Free State 22.3 million, 
U,nion of South Africa 14.2 million, New' Zealand 10.6 million, Irall 11.5 
million, Germany 10.3 million, Egypt 13.5 million, French Moroccu 16.2 
million and Netherlands 24.1 million. From the above it will generally be 
found that most of the Empire dominions and countries are the principal 
consamers and die British popula,tion are to be considered the best tea 
drinking people in the world. 

The per capita consumption of tea in United Kingdom during the 
year 1935 is 10.02 Ihs., Australia 7.0.1bs., Canada 3.3? Ibs.:., New l~  
6.2 Ibs., Irish Free State 7.56 Ibs., U,ruon of South Africa 1.12 Ibs., Uruted 
States of America 0.61 lbs., Egypt 0.96 Ibs., Iraq 2.16 lbs., Germany 
O.H lhs., Holland 3.17 Ibs., Morocco 3.2 Ibs., and Russia 0.32 Ibs. 

The comparatjve position of tea to the other co t t ~ ~  

e.g., coffee and cocoa preparations in the United Kingdom are of abiding 
interest. 

From the figures which I have already 8Upplied, it is interesting to 
note that the principal market for Indian tea in the world being the United 
Kingdom. In 1924-25 out of the total quantity of 340.9 lbe. from India, 
299.7 million Ibs. was shipped to United Kingdom. In 1932-33 out of 
379.8 million lbs. 331.5 million went to United Kingdom and during 
],935-36 out of 312.6 million Ibe. 278.7 million were shipped to United 
Kingdom. Unio'"ved Kingdom practically takes over 83 per cent. India's· 
total shipments during recent years. So for all practical purp<»Jes, United 
Kingdom is the ground work of India's principal foreign market and for 
any policy for stabilising the foreign markets for Indian tea, the present 
hold in United Kingdom's markets should not be lessened. 

Regarding the domestic consumption of tea in the countries of pro-
duction, from recent figures available it is understood that Japan has got 
a consumption of 65 million lbs., Formosa 5 million, India 70 to 7,) million 
and Netherlands East Indies 15 to 18 million, Ceylon an insignifieant 
ouantity, African countries 2 to 3 million. Unfortunately no reliahle 
ligures are available for the cOn8UIDption in China and French Indo-
China, but it is well-known that China is a country of tea drinkers and 
lmge quantity is consumed within its borders. 

From the figures which have already been placed before the House, 
there is enough material. for thought and a steady policy of c ~ for 
additional outlets for extra produce can be made on definite c cl~  

With the impr.ovement in the economic position of {·he United States of 
Soviet Republics there appears to he' every possibility of expansion of 
m.arkets wiili,i¥ t ~t -country and as it is believed that Russians are gen-
erally teadriilkingpeople. The recent planotations in Georgia would not 
make enough tea available for supplies of the country's requirements and 



LEGISLATIVE ASSEMBLY. [10TH OCT. 1938. 

['Mr. AmlK'!endra Nath Chattopadhyaya.] 
as Russia is gradually able to meet its foreign obligations and rMent 
reports show they are now purchasing for cash their requirements, there 
is ('very hope to believe that ·this market will gradually expand. The 
Imperial Economic Committee in their report on tea refers to the Importance 
of restoring the Russian market in paragraphs 118 and 119 and I would 
draw the attention of the Honourable ·the Commerce Member to the faet 
that every possible ways a.nd means for improving the position is made in 
consultation with their friends in London and with the industry. 

Efforts, I understand, have already been made of selling larger 
quanti·ty of teas to Russia on longer credit terms and at present proposals 
on different lines are also being considered. All these attempts of the 
trade requires serious consideration in the hands of the State as it is clear 
that in the prosperity of the industry, the revenue of the Central and ot 
several of the Provincial Governments will improve. 

For over half a deeade the Indian tea industry has been spending 
lar(!:e sums of money for propaganda operations in the U. S. A. market 
and recent adviees show that larger operations are being contemplated in 
eonjuncti<>n with the producers of Ceylon and the Netherlands East Indies. 
'l'hough the Imperial Economic Committee in paragraph 117 refers regard-
ing o ~ l t  of developing markets in U. S. A. but they hav.:l rightly 
relIUl.rk('d that the total consumption of tea for the last decades for both 
black and green have virtually remained stationary within ~  million 
lbs. Though it is generally believed that America is a country which ean 
pay for its tea purchases, but we should not go away from the fact that 
Americar.s naturally are more akin to coffee and they hold very larJe coffee 
interests. It may also interest Honourable Members to know that nt. the 
meeting which inaugurated the Tea Cess Act, wrd Curzon, the Viceroy of 
India. ",hen told that the funds would be uaed to advertise t.ea Oil 1he 
continent (If Europe and in America remarked : 

•• Gentlemen,  you surprise me ; talking of advertising tea in Europe and Ameriea 
when you have the finest market in the world at your own door." 

During the last decade these advices were followed by thf' industry 

3 P.M. 
and large sums were spent and the gradual ~  ill 
consumption within this country is of great interest : 

1922-23 

1925-26 

1928-29 

1933-34 

Trade estimate for 1935-36 

Million lbs. 
29 

46 

57 

66 

70175 

As the Indians have got no general liking for any bever., tea is 
gradually becoming India's own national beverage and is now largely 
employed as a socie'ty feature for general consumption. The low pur-
chasing power of the people and the price of the priJllaJ"Y 
producer are main factors hindering any larger consumption of the com-
modity and the per capita consumption of tea in India is one of the lowest 
in the world which can be conceived of, but in the industrial centres, parti-
eularly in the Bombay Presidency, the ~o t o  of tea is pretty con-
siderable and is well over 4 lbs. per head which compares very favourably 
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with the figure of consumption in Canada and. this leada U8 for hopes to 
be entertained of further development of markets within the country. 

As I have already pointed oot, the British people at home and in the 
Dominions are the main consumers of tea and in any bilateral trade agree-
ment which the Government of India contemplate fur the future the possi-
bilities of increasing tea shipments to the Dominions and the Colonies 
would engage the serious attention of the Government of India. Even 
during the present Indo-British Trade Agreement it may be claimed that 
Indian tea should obtain more fiscal preference in the British markets 
either by increasing the margin of ~ c  or by lowering the incidence 
of duty, and on behalf of the industry I would ask the Honourable the 
Commerce Member to look seriously into the position. 

I understand that since the tea cess levy was started and up to the 
pretlent time, an amount in the neighbourhood of 2i crores has been raised 
by the Indian tea. industry for propaganda works in India and in the 
world's principal markets. Tea cess collections have been in the neigh-
bourhood of 3! lakhs from 1903-04 to 1920-21, after that the amount of 
oollections has been doubled, and la.ter, increased to 13114 lakhs up to 
1933-34, am.d in 1934-35, about 16 lakhs was collected, and in 1935-36, 
23! lakbs. During current year about the same amount is estimated. 
For the last two years Ceylon which was once collecting cess and was 

earrying on propaganda has resumed her operations along with the pro-
ducers of the Netherlands East Indies and a scheme of advertising" 'fea 
for Tea" is being proposed to fight out the competitive beverages. Along 
with these efforts it is unfortunate to find that the world's total absorptio:g 
M tea is steadying about 850 million pounds. It will therefore be 
ex.pedient to carry on operations on .more scientific lines and not only by 
demonstration and publicity, but also depending more on scientific re-
I!Ie8.rches and investigations to solve the problems of the industry. Not 
only by scientific researches could various other ways and means of \L.<;es 
of the commodity be expected, but also other refreshing drinks from tea 
may be obtained. Recent reports show that a tea syrup has been invented 
by an American scientist and hopes are realised that by this invention 
uses of the commodity will be increased. 
. ~  duty of the State should not only lie to assist in carrying on 
SCIentIfic researches and findings of markets but also in the dissemination 
of knowledge of the world's markets and trend of trane channels and all 
possible assistance should be rendered to the industry and it may not be 
too much for the industry to expect financial and maferial assistai-tce from 
the State at all times. 

As has been explained by my Honourable friend, the Indian tea pro-
paganda in world's market is now gradually merging on t l ~ o l 

channels. Should the scheme of control over expom be not continued 
after .some years, how will India's international markets be deriving its 
supplies thereafter 1 This is a problem which both. the industry and the 
State should think of now. Will the present share of India's tea supplies 
be maintained hereafter T Besides in countries where there is no fiscal 
preference for Indian teas, will India's produce hold against the cheap 
produces of Java and Sumatra , 

Fears are also realised that when India has got no trade 8.!!reement 
with tDe U. S. A. in tbeevent should India ~  erport of this commodity 
assume large proportions as the industry now visualises, 'Will the State 
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Gl)vernment give a ~  of nm; levying any protective duty against 
India's exports' What. will be the protection of India tea industry 
against such tariff walls' 

It is further understood thalt Germany has got quotas for vario1l8 
commodities a:nd Persia has been trading on a barter system. This and 
other various factors re : exchallge,shipping facilities and other considE'ra-
tions hamper the development of the trade. Will the Government in view 
of the magnitude of the industry give their most careful attention to these 
factors and guide the trade on more fruitful channels , 

Regarding the different clauses, clause 4 of the Bill refers to the con-
stitution of the Tea Cess Committee. Various suggestion.... have been 
made re : constitution of the administrative o tt~  

The Indian Tea Association in their proposals have provided for more 
Indian seats in the proposed administrative Committee and various sug-
gestions have been made and amendments suggested. 

To put a more balanced position re : the administrative Committee 
the whole constitution ~ be sub-divided into the following groups : 

Capital Group, Planting Group, Consumers' interest, Labour 
interest, Investors' interest, General. 

'Ihere is a strong feeling that after providing for seats for the Asso-
ciated Chambers of Commerce and the Federation of Indian Chambers 
of Commerce no further seat be allowed to the Be'ngal and Madras 
Chambers as the retention of their seats are not tenable in view of the 
fact that they do not make any contributions to the funds of the Tea CelIS 
Committee and general investors' interest can be adequately represented 
by the composite bodies. But I find that Mr. Milligan has accepted Prof. 
Ranga's amendment and hal'1 given a seat to the Sout.h Indian Chamber. 

The general administrative committee should be more of a composite 
character and it is not necessary to give undue weightage to any parti-
cular section of the trade or to capital or planting interest particularly. 

For the actual administration of works of the committ.ee and in order 
to execute the policy and directions of the General Committee, an Executive 
Committee is /Zenerally formed out of the ordinary members at every 
G€neral Meeting. In our opinion !meh Executive Committee should be 
statutorily formed. Of course, I do not press for it, if it may be promised 
hereafter. In the last debates on the amending Bill. Mr. Milligan On behalf 
of the Indian Tea Association expressed that when the comprehensive 
measure will be brought forward the appointment of a statutory Executive 
Committee will then be considered. In my opinion such a statutory 
Executive Committee should be formed now and should consist of one-third 
of the number of members of the G€neral Committee and of these executive 
members again at least one-third should be Indians. I am golad to WlC tha.t 
MT. Milligan has already given us an idea tha.t three of the Executive Com-
mittee members will be Indians. 

Mr. J. A.Milligan : My Honourable friend does not seem to have 
noticed that what I agreed to with my Honourable friend over there is 
exactly what he is proposing. 

Mr. Amarendra Hath Ohattopadhyap : Yes. Therefore 1 am sup-
porting the Bill. 
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With regard to the maximum  rate, should India's expol'tAi reach the 
~  of 1929 'Vihich WIIB 382.59 million pounds and the produeers -of 
In!fil!-paying cess at the. rate of Be. 1 per 100 Ibs. a sum of Rs.38{ laklMl 
will be collected and agaIn should the producers of Ceylon and t ~~ 
East Indies collect at the same rate a sum of over Rs. 80 lakhs will .be 
realised for propaganda works. This ~ appears to ~ to be qUIte 
ample for any judicious international operatIons for expansIOn of ~t  
and should also be cO'I1sidered as taxable limit for the producers, otherwIse 
anv additional levy will mean extra burden to them and in caae of depres-. 
o~ of nrices in trade the producers' interest will greatly suffer. 

[At this stage, Sir Ltlslie o~ 'one of the Panel of 0hail"IDen,. 
occnpied the Chair.] 
At this rate of Re. 1 per 100 Ib;i. means a charge of about 3 per cent. 

on the Estates' revenue expenditure which is pretty considerable. 

I fail to understand the sense of the argument advanced that when 
Ceylon has got no internal market and Java has only about 10 per cent. 
of their total production which is a figure of only about 15 to 17 million 
poull!l<:, why should collection be made on the basis of produKioll and 
the Tndinn producers will be asked to pay much more than what the 
other countries were doing. In India the internal market is considerable 
and it is now estimated that a quantity of 70 ~o 75 million pOLUu.lS is 
eons'lIllf'n annually, which represents roughly 20 per cent. of the total 
product jon. 1t should not also be forgotten that the Indian prOllucers 
have already f>ubscribed 2! CI"Ores of rupees which have been spellt 
in operations in various world's markets including India for 'rea Cess 
works orince 1903. You should not forget the point that should a large 
market be developed in India a great qnanti·ty of the country's 

o t~ will also be consumed within its border and much of the inter-
national problem as at present realised will be solved. So in my opinion 
the leyy or the charge should be strictly on the export category and a 
figure at the rate of rupee one per 100 pounds will be ample for any 
amount of sensible propaganda and scientific research and operations 
but to keep a mder margin a figure at the rate of u.s. 1-4-0 per 100 pounds 
may be provided in the Bill. With these words, I support the Bill. 

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muham-
madan) : I strongly oppose this Bill. A good deal has been said about the 
Tea Cess Committee and propaganda and many other things. I have 
heard long speeches about this great industry but not a word has been 
sajd as to what is the need for this tea industry. Nobody in this House 
will say that it is going to supply any portion of the necessaries of life. 
On the other hand, it will create a bad habit among the people. My friend, 
Pa:ndit Nilakantha Das, also opposed this Bill. He said that human 
society cannot be purged of all its vicious habits. But I do not think 
any human society olIght to enoourage vicious habits. In this country 
people are generally poor and this habit mIl tell upon their economie 
condition. They do not ,have eaough m{)ney even to purchase their 
food. What to speak of having money topurehase f-ood, they have no 
money even to purchase salt. 

An Honourable Member .: Not e'ren to l>8.Y the Government. 
Mr. Ram Narayan Singh: They pay from fear of force, not 

willingly. Shops will be opened and people will be tempted to purchase 
these things. Take for instance a case. There is a labourer getting three 
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or four annas a day. He has a "\rife and two or three children to support 
and he has fallen into t,he habit of taking wine. The whole of his wages 
or half of his wages goes in this vicious 'habit and his wife and children 
Il'e I>tarved. 

The Honourable Sir Muhammad Zafrullah Khan .: A cinema per-
formance, for instance, would be a better illustration. 

Mr. Ram Narayan Singh : I am also not in favour of it. 
The Honourable Sir Muhammad Zafrullah Khan : I am not using it 

as an argument. I was supplying the Honourable Member with a better 
illustration. 

Mr. Ram Narayan Singh: I thank you, Sir. I say this will tell 
upon thf' economic condition of the people. There is one thing more:. 'fhe 
whole of this tea industry is in the hands of Europeans. Not more than 
1;; per cent. of it is in Indian hands. I stand corrected. The European 
(loncerns in this country are the agents of British Imperialism. I am 
1K)rry and surprised that my countrymen for a little gain are going to 
support this measure and thereby support European concerns in this 
country. It has been said that 70 lakhs of people are engaged in this 
industry. May I submit that these labonrers who work under European 
(loncerns are so much controlled that nobody, even the Congress people, 
can go to them with the message of the Conlrress. We convey our 
messages to every hamlet and every citizen in this country but it is very 
difficult to approach these people who are working under European 
concerns. It is not a matter for pride that so many people are being 
supported by the tea industry. Cultivation in the mofussil has begun 
to suffer for want of labour. The agents of the tea concerns send their 
agents round the country and they entice away the agricultural labourers 
from the mofussil for the tea gardens and what is worse some times, 
whole families and whole villages immigrate to supply the labour for the 
tea 1!'&rrlens. The people in the mofussil are paid in kind whereas wages 
in tea gardens are paid in cash and of course a little more and thereby 
people are induced to leave their ancestral occupation and profession. It 
is. tltf'rpiore, Sir, no pride ,to say that so many people IRre supported by 
the tea illdustry. 

[At this stage. Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

It is said that eight lakhs of acres of land are under tea cultivation. 
But even today sugar is imported from other countries and also many 
other articles of staple food. It will be for the benefit of the nation if 
all these lands are brought under cultivation for the purpose of produc-
ing Ilrticles which are necessaries of life. Sugar-cane may b.? grown, 
Ililllly other things may be grown, which will an be for the use of the 
people of this country. Sir, I am sorry that in fact this tea 1ndll<:;try 
is guin!! to take the place of opium cultivation. (Voices:" No. TIl). ") 

Yes. A friend of mine has said that people when they are tired do want 
some sort of decoction or something like that. I know many people will· 
agree especially those who know it, that in tbis C()U!lltry there are leaves of 
Tulsi plants which can be.a very good substitute for this tea, and I there-
fore say that this is not for the good ot. the country, and not only that, 
it is injurious to our health, and harmful to our agricultural cultivaJtion, 
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and I therefore strongly oppose this measure and I hope the whole House 
will throw this out. 

Several Honourable Members : The question may now be put. 

1Ir; President (The Honourable Sir Abdor Rahim) : The question is : 

" That the Bill further to amend the Indian Tea CeBS Act, 1903" for certain pur· 
poses, be taken into consideration." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : The question is : 

" That claulle 3 stand part of the Bill" 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, I move: 
" 'fhat in sub-clause (a) of clause 3 -of the Bill, for the words ' one rupee and 

eight ann as ' the words ' one rupee ' he substituted." 

Sir, my argument in favour of this amendment is that no case haa 
been made out to double this cess from twelve annas to one rupee and 
eight annas. Only last year we increased the cess from eight to twelve 
annas and I think this sudden rise will tell heavily on the export of tea. 
Tea ~ present is not in a flourishing condition and any kind of taxation, 
whether it is an export cess or excise duty, will affect the production 
and the producers_ It may not affect the consumers but it will affect 
the producers ..... 

The Honourable Sir Muhammad Zafrullah Khan : Does the Honour-
able Member realize that this Bill has been introduced at the request 
of ninety-five per cent_ of the producers of tea in this country , 

Dr. Ziauddin Ahmad: It may be so but still I would like to know 
how it would benefit them. 

The Honourable Sir Muhammad Zafrullah Xhan: You were not 
here but this was explained. 

Mr. J_ A. Milligan: You are not being asked to subscribe, Doctor , 

Dr. Ziauddin Ahmad: That is no argument. Tea planters will of 
course agree to any condition imposed on them, and if any proposal is 
made f['om this Tea Cess Committee, no one can go out of it l'.nd he will 
have to give his consent. Therefore, this reference to 95 per cent. asking 
for it does not affect my argument. I should like to visualize how this 
increase of the cess duty from twelve annas to one rupee eight annas 
will substantially benefit the producers,-Will their quota be increased 
so as to make up for this additional loss by means of the increased pro1i* 
on the ill creased output' 

Mr. President (The Honourable Sir Abdnr Rahim) : Amendment 
moved: 

" 'l'hat in sub-clause (a) of clause 3 of the BiIl, for the words' one rupee and 
eight alinas ' the words ' one rupee ' be Bubstituted_" 

The Honourable Sir Muhammad Zafrullah Khan: Sir, I do not 
think I need spend much time in opposing this amendment. I am afraid, 
the IT'll'lourable the Mover of the amendment was not in the House when 
I 384LAD ea 
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Mr. Milligan ~  the H{)use a full justification for the proposal contained 
in this part of die Bill. Sir, I oppose themoti{)n. . 

1Ir. Kohan La! la.lmena (Lucknow Division: NOD·Muhammadan 
Rural) : Sir, I did not intend at first to take part in the discussion on 
this Bill but after reading this small pamphlet I felt lowe it to this House 
as well lUi to myself that I must draw the attention of this HOUl:le to 
certain forms of propaganda which must be stopped and curbed. Sir. 
at page 7 _ we find : 

"The Education Department of the Government of the United Provinces has 
approved of our proposal for the introduction of tea lessons in textbooks to be Ili!ed in 
Yernacular and Anglo-Vernacular Schools, and i!ll!ued to recognised publishers an 
official publication to that effect (viae United Provinces Government Gazette, dated 
26th October, 1935). We are now making the necessary arrangements with a number 
of responsible publishing firms in the United Provinces." 

The HODourable Sir MubammadZafrullah Khan: On a point of 
order, Sir, may I draw your attention to the fact that this matter has 
been fully discussed already by a previous Honourable Member, and 
the Honourable Member is now merely repeating what that Honourable 
Member said at length when you, Sir, were not in the Chair and. the 
Deputy President occupied it. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member should not repeat the same arguments. 

Mr. Mohan La.l Saksena. : I find here certain forms of propaganda 
mentioned to which I want to refer. 

The HOB01l1'8ble Sir Kuba-mmad. Zafrullah Khan: They have been 
referred to already by Pandit Nilakantha Das. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member need not. repeat the same arguments. 

Mr. Mohan LaJ Saksena. : Honourable Members are aware that 
Assam is perhaps the province which produces the largest quantity of 
tea, and, as snch, the Government of Assam should be more interested 
in the propagation of the tea habit, and we also know 'that other 
provinces are comparatively more interested than the United Provinees! 
But why is it that it is only in the Province of the United Provinces 
that the Education Department has agreed to do propaganda on behalf 
of the Tea Cess Committee T The reason is not far to seek. I may 
remind the House that in our Province the Minister in charge of Educa-
tion is a businessman and a businessman to boot. I hope T am not 
wrong in saying that in his scheme of life politics and education are 
subservient to business. He represents business in the o c~ and as 
8Uch he did not think it objectionable to i.ssue a circular recommending 
that tea lessons should be incorporated in books prescribed for Angle)-
vernacular sehools. Sir, from every point of view sueh propaganda is 
objectionable and undesirable and it must be put an end to as 900na8 
})Ossible. 

lttr. Ir. Ahmed: That was because most of the labour is suppliedmm 
~  lTniW ProvinceS. 
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Mr. Mohan Lal Saksena: Sir, we do not want to spoil our children. 
We know there are two opinioll8 even about the tea habit. I am not 
ashamed to confess that I do not take tea and I am one of those who 
do not believe that 1he propagation of the tea habit under the existing 
economic and climatic conditioDB of India is very wholesome or desir-
able. But knowing as I do that the majority of the Members here are 
c<mtirmed drunkards of tea, I do not oppose this measure. But still 
what I object to is that this sort of propaganda should be introduced 
in:\) ."('hools. I cannot allow education to be brought down frum 
the very high pedestal it occupies to i he low footing of tea stalls. After 
all. having agreed to ·the proposal of the Tea Cess Committee, how can 
the Minister for Education refuse the Coffee Cess Committee's proposal 
to introduce coffee lessons ill ,>chools if t ~  make 1t, and later on, pro-
me tors of " Ovaltine " industry may want lessons to be introduced on 
" Oval tine " or similar other articles T So, after all, we cannot allow 
our school books to be made the means of advertisements of these com-
mercial  articles. 

Mr. K. Ahmed: Go to the Textbook Committee of the United Pro-
vinces-not here. 

Mr. Mohan La! 8&bena: Whatever the United Provinces text-
books may do or not do we are not here concerned with. The Honour-
abl(' :Member in charge wants us to raise money for carrying On prO-
paganda for tea. What sort of propaganda Y For bribing these publishel"J 
that they should introduce tea les!WDB in these text-books! I know theff 
are Honourable Members in this House who are interested in education 
who are not commercially-minded, and I dare say they would not like 
our own children to be demoralized or that our educational institutions 
to be converted into tea stalls Or for the matter of that be utilized for 
the purposes of any other commercial propaganda. My attitude towards 
Ulis amendment will depend upon the assurance which I hope 
Mr. Milligan will give on behalf of the Tea Cess Committee and also oll 
the assurance of the Honourable Member in charge because he has him-
self said that he is not addicted to tea habit. I hope he will not take a 
ligltt "jew of this matter as he took when my Honourable friend, 
Mr. ~ t  DM, made a reference to it. It is a serious thing and 
he must give consideration to it. Unless that assurance LC;; coming for-
ward, I, for one, will not be a party to raising the cess. Then, Sir, there 
is another point. This propaganda is being taken to rural areas. Per-
SQnally, I should think that our cities are hig enough for the activities 
of Tea Cess Committee. I have got before me the report of an inquiry 
conducted by a Lecturer of Economics IT. the Lucknow University. 
This inquiry relates to wages and cost of living in the city of Cawnport;, 
and covers a period of two decades. At tt.e end of this report he says: 

.. Two general conclusions can be drawn from this table, namely, (a) that t.he 
average quantity of food con8umed by the labourers is less than the jail diet by l.i2 
eha" and (b) that the diet. of the labourers is inferior t.o the diet of a pri8oner. The 
prisoner gets 11 cbs. of wheat, 3 chs. of barley and 1 ch. of dal while the labouren 
eat 7.3 em. of wheat, 3.5 cbs. of Bajm, 19 eh. of gram, 1.6 ch. of rice and 1.29 eh; el 
~l  

The qllautities of ~ t l  meat and fish have not been eonsidered in th. 
-.oregaiQC tAble: . It: is cWlioult..tD ~~ l  from labou,rer!l ~  quantitil/ •. of t ~ t I~  
bec;au\ll! they jlOnllUme ,these arti\l1es. ollly now and t ~ t o~  in a ja.il diet 3 cbs. of 

t I~ arE! gi-ten ~  daj'iil' addttibn to tbe diet 'iileIitiolletl abo,i&.' r, '" .  . . 
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So, I submit t ~  when this is the condition of our. labourers ~ the 
ci,tie:> who are drawmg Rs. 15 or more, our people ill the. ~ 
cannot be better off. I think they should be protected agalllst tl1l8 
kind of propaganda. This will be injurious to them ~  I  . hope the 
Honourable Member will also see that this propaganda IS not spread 
to the rural areas. With these words, I support the amendment moved 
by Dr. Ziauddin Ahmed. 

Mr. J. A. Milligan : Sir, I should like to explain for the I~ o t o  
of the Honourable Member who has just spoken that the obJect of m-
troducing tea lessons into schools is twofold. ~ tl  it is. o~  & 

beginning of educating children to know somethmg about the bIg ~ ~
tries of India and it is intended that they should be followed by slUular 
lessons with regard to other industries. Secondly, it is intended to do 
the wry thing which my Honourable friends, Pandit Nilkan,tha Das and 
Mr. Sri Prakasa, ask for. It is an attempt to counter the distribution 
throughout India of bad and deleterious tea. It is teaching the children 
to drink good tea and the proper way to make it. I do not think that 
such lessons can properly be described as the demoralisation of the 
children. I would further point out and emphasise that this money which 
is j!()ing to be raised under this Act is not going to be raised as a tax on 
the general public, nOr is it going to be raised as a tax on tea producers. 
It 18 something which the tea industry are asking y{)ur permission to 
contribute voluntarily for the purpOse of doing propaganda to .increase 
the (·onsumption of tea in other countries as well as in India. 

'Pandit Nilks.ntha. Da.s : May I say. Sir, that in this country such & 
propaganda in our school books, especially in our villages, will be 
particularly outrageous to the guardians and to the fathers of the 
children. We must understand the circumstances prevailing in our 
country. We are introducing a new thing which is not a necessity. It 
i<; all intoxicant, however, mild it may be, and a propaganda by ~  

of ~ ool ]t'f.:,<:ons taught to children will, I am sure, be outrageous. I 
wuuld 111erefol'e like the Honourable Member in charge of the Bill to 
give  us an assurance that at least in school text-books such things will 
not be included before we can make up our mind whether we should vote 
for or against this amendment. 

Mr. J. A. Milligan: May I ask one question of the Honourable 
gentleman T Has he seen any of the lessons contained in these text-
books and do they contain anything that is the least like propaganda 
and which asks children to drink tea T Is it not merely giving them 
information about it, whether they drink it or not' 

Mr. Mohan La.l Saksena: The book-let that I have with me and 
from which I have already made a quotation shows what sort40f pro-
paganda you are carrying on. You said yourself that it is for this very 
t'eason that these lessons are being introduced .. This shows what is the 
o~ ct behind this move of yours. It is not simply to give them informa-
tion about one of the Indian industries. What about other industries, 
!Uch ~ the textile industry, the steel industry and so many other 
~ t ~ 'Therefore, 1. ~ t that YQriraim is not simply to provide 
informatIon &8 you .Y but it is to make them c ~  ~o t ~ 
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Whether they can afford it or not, is a different matter. So, I say that 
this propaganda is objectionable. 

The Honourable Sir MubAmmad Zafrullah Khan : Is the Honourable 
:Member entitled to make another speech T He has already spoken. 

Pandit Nilkantha Das :  I understand the difficulties of my Honour-
able friend. I can realise the personal difficulties of my Honourable 
friend. ~I  Milligan. But I appeal to the Honourable Member in charge 
of the Bill who is an Indian-I hope he is a villager-that he will realise 
til£' diiDc-ulties and he will give an assurance to the House ~ t such 
propaganda at least should be prohibited. 

Mr. President (The Honourable Sir Abdur Rahim) ; The question 
is: 
,. That in 8ub-elause (a) of clause 3 of the Bill, for the words ' one rupee and 

eight annas ' the words 'one rupee' be substituted." 

The motion was negatived. 

Dr. Zi&uddin .Ahmad : Sir, I move: 
•• That sub· clause (b) of clause 3 of the Bill be omitted." 

l\oIy reason for moving this amendment is that this cess duty ~  

not lJe charged on ex port ...... . 

The Honourable Sir Muhammad Zafrullah Xha.n : The lIonourable 
)lelllber does not appear even to have read the Bill. let alone to have 
bstened to the discussion which took place on the consideration motion. 
The whc)k ;,cheme is to levy a cess on exports. There is a cess provided [or 
on exports by sea and this is merely consequential to the general scheme 
that as against the cess leyieJ on exports through ports, there migl.t be 
power to impose a customs duty on teu which is exported over the land 
frontiers. 

Pandit Govind BaJIabh Pant (Rohilkund and Kumaon DivisioIl.b : 
Xon-.Muhammadan Rural) : He wants it OIl internal consumption ~ll  

not on export. 

The Honourable Sir Muha.mmad Za.frullah Khan: That would 
change the whole scope of the Bill. 

Mr. President (The HOlloun:ble ~  Ahdur Hahim) : Witltout the 
!;anction of the Governor General in Council, the Honourable Member 
cannot propose anything for auding to taxation on tea. The Honour: 
able Member cannot propose a new cess. 

Pandit Govind Balla.bh Pant: The Henourable Member (Dr. Zi,,-
uddin ~  only wants snb-clause (b) to be omitted. 

Mr. President (The Honourable Sir Abdur Rahim) : Then he can 
move his amendment. 

Dr. Ziauddin Ahmad :  I want, Sir, sab-clause (b) (2) of clause 3 to 
be omitted which runs as follows : 
., .The Governor General in Council may, hy notification in the Gazette of India, 

direct that a customs-duty at the like rate shall be levied and collected on all tea 
produeed in India and taken by land from British India to any place beyOilld the 
limite of British India." 

, lIy reason is that jf you really Wtl.nt to encourage the export of tea, 
then you ought to give every facility because from the report I filld 
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(Dr. Ziauddin Ahmad.] .' 
that our export is really diminishing .. I find the followlllg passage lU 
the reiJort relating to the trade of I:&dl& on page 91 : 

"There was a heavy reduction in the shipments in the consuming countriel in 

ltI34-35. ' , 

Later on, it says : 
" This would mean a curtailment in exports of approximately 40 million pound!! 

&II compared with the ................ exports in 1934·35." 

Now, we have passell that it ought to be levied Oll the::;c teas whic:tJ. 
arc exported by ship. ..it teRst I want tl~ t we should ~  some re:tuc-
fion ill the case of tea going to Afgliumstan and PerSIa by land trom 
India because they are very good cu::;tomers of Indian t ~ and it is ~~l  
desirable that we SllOUld increase our export by maklllg our :;eiung 
J)rice the very minimum possible. W i1.h these words, I move my ameLd-
IDt-nt. 

is: 

is : 

is: 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That sub-clause (b) of clause 3 of the Bill be omitted." 

The motion was negatived. 

Mr. President (The Honourf,ble Sir Abdur ll.ahim) The qut".stion 

•• That clause 3 stand part of the Bill." 

'l'he mot.ion was adopted. 

Clause 3 was added to the Bill. 

l'tIr. President (The Honourable Sir Abdul' ll.ahim) The quest.i6D 

" That clause 4 stand part of the Bill." 

Mr. Basanta Kumar Das (Surma Valley cum Shillong : Non-Muham-
Dl8dan; : Sir, before I move my amendment No. 12-, with your permis-
sion, J want to make c,)rtain alteration<. in the amendment. These 
alterations become necessary in vi.ew of what my Honourable friend, Mr. 
I.lilligan, has said. He said that some of the amendments would te 
accepted, and therefore, 1 want to make some verbal alterations so 
that the clause I want to amend might conform to the other amend-
ments that are going to be accepted. 

Mr_ President (The Honourable Sir Abdur Rahim) :  I should like 
to know what the alteration is. 

*" That in clause 4 of the Bill, for sub-clause (b) (i), the follOwing be substi-
tuted: .. 

r 

• (i) for the words ~~ with the words' the Committee' and ending with 
the words authorities namely' the following shall be substituted, 
nan:lely :  ' 

• The Bilaro ~l consist o'!-2!5 members,. who shall be appointed by ·the Gov.-
ernor General in Council on the recommendatioll ot after -lUi eleetioB 
~ l  for the ~o  of. co ~  theperll9nB ,to. be so appointed, 
In aecOtda.nce with the rnlE'6 fraD1e'd m that 'behalf uader aectiOB 7 of 
the Acti_ by t:.Q taJkriviDg Ci!mlfitlHlllcl8, 3111iael,,' ' .• ", ' .,' ' 
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Mr. Basa.nta. Kumar Das :  I wish to alter the second part of the 
amendment. thus : 
"' 'rhe Board shall conMlIt uf 27 members who shall be appointed by the Governor 

General in Couneil on the recommendation of the following bodies and authorities .... " 

:MI'. President ('fhe Honourable Sir Abdul" l~  :  I call c:llow 
the alteration of " 25 " into ":!.7". I cannot allow the Honourable 
lIIember to substitute a new electorate. 

Mr. Basanta. Kumar Das : I am flimply amplifying the word ., con-
stituencies". The word::; "bodies" J.nd "authorities" are ill the 
original Act. 

Mr. President (The Honourable 8u: .Abdul' Rahim) ; I cannot allow 
anything in that connection except a verbal amendment. 

Mr. F. E. James (Madras; Eu'ropean) : Sir, I want your ruling 011 
this point. It is one thing merely to change a figure, but the IIol1?ur-
able }lember is also changing the substance of his amendmellt. I thmk, 
during the eourse of the discusSion on the Indian Companies (Amendment) 
Bill, you ruled that tllat bihonld hut be done unless pJ'cyiom, llot cl~ was 
given. 

Mr. President (The Honow'able Sir Abdur Rahim) :  I cannot allow 
such alteration. 

Mr. Basanta. Kumar Da.s : Then, I do not move amendment No. 12. 

Mr. Akhil Chandra. Datta (Chittagong and Rajshahi Divisions: 
Non-l\luhammadan Rural): Th1lre is an amendment to sub-clause 
(b) (i) of (' hmse 4 raising the strength of the committee from 25 to 21 
and this amendment would become c ~ only if my amendment 
No. 15 is accepted by the liouse. So this amendmcnt raising the 
st.rength of the Committee can be taken up after amendments Nos. 15 
and 18 are disposed of. 

The Ronourable Sir Muhammad Zafrullah Khan: I do not mindl 
whicll is moved first for the reasOn ~ t both the t~  Nos. 15 
imd 18, are going to be accepted by Government. That is the under-
standing and so we might as well start with the raising of the fltrength 
of the Committee. 

Mr. Akhil Chandra Datta: rn that case, I bcg to move; 
.. That in sub-.elaU8e (b) (i) of clau.se 4 of the Bill, for the word' twenty-five' 

the word ' twenty-seven' be substituted." 

Mr. President (The Honourable Sir Abdul" ltahim) : The question 
is : 

" Thnt in sub-dause (b) (I) of clause 4 of tl:-.e Bill, for the word' twenty-five' 
the word ' twenty-seven' be sub9tituted." 

The motion was adopted. 

Mr. Akhil Chandra Datta: Sir, I hcg to move; 
II That for -cl ~ (b) (ii) of clause 4 of the Bill, the following be sub-

stituted :  . 

, (li) for clauses (a), (b) and ~  t.be foDowing claUSell shall be substituted, 
. llQ.DlelJ' : 

(Il) :two on the reeoJDDiendation oftheBengaJ. Chamber of Commerce, OBe 
,. . ei1' the reeommendatiGn of .the Bengal Naiioll&l Chamber of Commeree, 

one on the reeoayiieidatiOn ~  t1a6Madrae OiI&mber' rit Commeree aDd 
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~I  

(c) 

(d) 

one on the recommendation of the Associated  Chamber of Commerce and 
one on the recommendatioll of the Federation of Indian Chambers of 
Commerce and Industry ; 

five on the recommendation of the Indian Tea A880ciation, Calcutta, 
two on the recommendation of the Assam Branch of the Indian Tea 
Association and two on the recommendation of the Surma Valley 
Branch of the Indian Tea Association ; 

two on the recommendation of the United Planters' Association of 
I::louthern India, two on the recommendation of the Dooars Planers' 
Association, one on the joint recommendation of the Darjeeling 
Planters' Association and the Terai Planters' Association and one on 
the recommendation of the Indian Tea Planters' Association, 
J alpaiguri; and 

one on the recommendation of the Government of Bengal to represent 
the Tea Planters in North Bengal and one representing the Tea 
Planters of Tripura and Chittagong who are Indians, one on the 
recommendation of the Assam Valley Indian Tea Planters_' Associa-
tions, one on the recommendation of the Surma Valley Indian Planters' 
Associations and one on the recommendation of the Government of 
Madras to represent Tea Planters in Southern India who are Indians'." 

To make my amendment acceptable to all sections of the Hom-e, I 
muy, with your permission, be allowed to add at the end of clause (a) 
of my amendment the words " one on the recommendution of the Soutll 
Indian Chamber of Commerce ". 

Mr. President (The Honourable Sir AbdUl' Rahim) : Then Pro-
~o  Ranga will not move his amendment ~ 

Mr. Akbil Cha.ndra Da.tta : No, Sir. 

The Hon.ourable Sir Muhammad Zafrulla.h Khan: Sir, 1 may point 
out that in that case the word" and" in the last line on page 2 shall 
_he omitted, and added at the end of the clause as it now ;,tands, and 
then those words should be added, <, one OIl the recommendation of tLe 
South Indian Chamber of Commerce ". 

Mr. Akbil Cha.ndra. Datta: Yes. For reasons which will be obvious 
to the House, I shall Dot take the time of the House unnecessarily by 
making a speech. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 
" That -for sub-clause (b) (i.i) of clause 4 of the Bill, the following be .ub-

mtuted: 

, (ii) for clauses (a), (b) and (c) the following clauses shall be substituted, 
namely: 

(a) two on the recommendation of the Benga} Chamber of Commerce, one 
on the recommendation of the Bengal National Chamber of Commerce, 
one on the recommendation of the Madras Chamber of Con&eree and 
one on the recommendation of the Associated Chamber of Commerce, 
one on the recommendation of the FEia'erati01i: of Indian Chambers of 
Commerce and Industry, and one on the recommendation of the South 
Indian Chamber of Commerce ; 

(b) five on the recommendation of the Indian Tea Al!IIIOciation, Calcutta, 
r two  on tile recommendation of the ~ BJ'&Uh of the Indian Tea 

Auociation· and two on the JiBCO!DDlendatioa of t_ Surma VaDey 
BraDell of the bdiaa Tea AIBociatiml ; 
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two on the rooommendation of the United Planters' Association of 
I:!outhern India, two on the recommendation of the Dooars Planers' 
Association, one on the joint recommendation of the Darjecling 
Planters' ABBociation and the Terai Planters' Association and one on 
the recommendation ,of the Indian Tea Planters' ABBociation, 
J alpaiguri; and 

one on the recommendation of the Government of Bengal to represent 
the Tea Planters in North Bengal and one representing the Tea 
Planters of Tripura and Chittagong who are Indians, one on the 
recommendation of the ABBa.m Valley Indian Tea Planters' Associa-
tions, one on the recommendation of the Surma Valley Indian Planters' 
ABBociations and one on the recpmmendation of the Government of 
.Madras to represent Tea. Planters in Southern India. who are Indians '." 

Mr. Akhil Ohandra Datta, : Sir, before you put this amendment, I 
should like to point out one thing. Clause (d), as you read it, stands 
like this: 

•• Une on the recommendation of the Government of Bengal to represent the Tea 
Planters in North Bengal and one representing the Tea. Planters of Tripura and Chltta-
gong ", etc. 

What is really intended is that that will also be on the co ~
tion of the Government of Bellgal. But, as it stands here, that IS not 
clear. 

The Honourable Sir Muha.mmad Zafrullah Khan : Then, I think it 
ought to stand'like this: 

•• Two on the recommendation of the Government of Bengal, of whom one is' to 
represent the Tea Planters of North Bengal and one to represent the Tea Planters of 
Tripura and Chittagong who are Indians", etc. 

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan 
Rural) : Sir, so far, this amendment has been agreed to by all sections 
of the Howse. I find that in the next amendment which iucorporated 
all this and which stands in my name there is a proviso which I should 
like to move separately. But as I have to seek your permission I shouhl 
like ,to know whether you would advise me to move it separately or 
whether you want me to move it along with this. 

'!he Honourable Sir Muhammad Zafrullah Khan: Sir, may I put 
this for the consideration of the Honourable Member? It would be 
a little Ilit embarrassing to have it in that form in the statute, but I am 
quite prepared to give him an assurauce that when these unorganised 
producers have organised themselves into associations, the representa-
tion, '.vhich 8ft present vests in the LOCillI Governments on their behalf, 
will be exercised directly by these associations. I certainly have not 
the slightest desire that on a committee like this Local Governments 
(,hould continue to make nominat.ions if it is possible that the int.ere:;,ts 
for whom they are making nominations are themselves in a position to 
nominate. 

Prof. N. G. Ra.nga. : Sir, in view of that assurance I will not move 
that proviso 8.t all and I support this amendment moved by my Honour-
able friend, Mr. Akhil Chandra Datta. In supporting this I have to r.a.y 
only a few words. When I pressed for the claims of the South Indian 
Chamber of Commerce to have one of their representatives on this com-
tnittee, I did so in: the full consciousness of the fact that such a chamLcl" 
deserves such representation, bnt not because I happen to be a member 
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of that chamber or I seem to become a member of that chamber. Even 
when I agreed to support the principle underlying this particular Bill, 
1 had no doubt whatsoever us to the inadvisability of carrying on a 
virulent campaign for popularising tea in this country. But at t~  
SRme time, as my Honourable friend, the Commerce Member, bas put It, 
since it is no longer practicable to think of preventing the Tea Cess 
Committee or any other body from propagating tea consumption in the 
country and since large numbers of people have already become addil'ted 
to it and many more are slowly taking to it, I have thought it fit to see 
to the proper representation of the various interests, specially the 
peasants who are themselves interested in raising tea, thlA.t they are 
properly represented on this Tea Cess Committee ancI that their interests 
are properly safeguarded. It is for that reason that I have thought it 
lit to bupport this Bill and I am glad that those of us who havt' in-
tcrestcll ourselves in this Bill have been able to agrt:;e upon the manner 
in which this representation should be allotted to the differeni intE:l'estll 
concerned. I sincerely hopE: that the assurance that is given by my 
Honourable friend, the Commerce llemher, will come to be implemented 
in its Jetter as well as in SlJil'.it .U.1<1 I hope that very soon those : ll ~ 

associations or planters' oc ~oll  will come into existence and take. 
allvantagc of the representation of cered to them. 

Mr. President (The Honourable Sir Abdur Rahim) : 'fhe question 
is: 

.. That for sub·clause (b) (ii) of clause 4 of the Bill, the following be sub· 
.tltuted : 

, (ii) for clauses ( a), (b) and (0) the following clauses shall be substituted, 
namely: 

, (0) two OR the reeommendabi{)n of the ~ I Chamber of Commerce, ~II 

on the recommendation of the Bengal National Chamber of Commerce, 
one on the reeommenilation of the Madras Chamber of Commerce and 
one on the recommendation of the Associated Chamber of Commerce, 
one on the recommendation of the Federation of Indian Chambers 01 
Commerce and Industry, and one on the recommendation of the South 
Indian Chamber of Commerce; 

(b) tive-on the recommendation of the Indian Tea Association, Calcutta, 
two on the recommendation of the Assam Branch of the Indian Tee 

o~ t o  and two on the recommendation of the Surma Valle, 
Branch of the Indian Tea A88ociation ; 

(c) two on the recommendation of the United Planters' Association of 
Southern India, two on the recommendation of the Dooli.rB Planer.' 
ASSOciation, one on the joint reeommelldation of the DarjeeliDg 
Planters' Association and the Terai Planters' Association and one on 
the ree.ommendation of the . Indian Tea Planters' ABsociation, 
J alpaiguri; and ' 

4 
(d) two on the recommendation of the Government of Bens-al of whom one 

is to represent the Toa Planters in North Bengal and olia to reJit8lev.t the 
Tea Planters of Tripura. and Chittagong who are Indians, one on tbM 
. reeommeu,fation of the. Assam. VaHey Indian Tea Planters' AssociatioII/I. 
one on the reooIBplenaation of the Surma Valley Indian Planters' ~ -  

eiatiOJls and one on the. ~o t o  of the GovernDient of Mlidnw 
t6 reprelient TeaPlant9isin Southern Iiulia. wlle''''e Indiilll8 'Y 
-: .: .. .! ~  ~ • . r; "  . .' ~ T 

fl'l;¥! ~ t o  ""U· adopted,. ,_. 



Mr. Kuladhar OhaJiha : Sh-, I mo'Ve : 

•• That .iJ!. 8ub·claule (b) (U) of claule 4 of the Bill, after the proposedelause (d), 

"Ie roll.wing. lI8lVelaUlle be inIIerted : 

• ( e) That the Executive Committee of the Indian Tea Market Expanai?n Board 
10 cpaetituted DalI consiet flf ~  member8 of the Board of whieh three 
at least shall be Indians '. " 

'l'he object of this amendlI!-ent :is to give represeI?-tation 0'!1 the ~
cutive Comllllttee to the tea protlucmg provmces. llilt 

4 P.M. I have made it elastic in order to allow sometime...-
bay once in two or three ll l - ~llt t o  to those planters v:ho 
al'e in the United Provinces or Bihar. I learn from our Deputy ~  
Palldit Govind Ballabh Pant, and alsoirom Raizada Hans Raj that there 
are tea estates in the United ProviJ;,lces as well. So to give representa-
ilOn to them sometimes, it is' better that it should be a little l t ~ I~  
t have not accepted Prof. Ranga's amendment lower down. SIr, I 
lnOYC the amendment with these 'Words. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 
II That in 8ub-clause (b) (,,) of clause 4 of the Bill, after the proposed clause (d), 

ihe follOwing new clause be inserted : 

• (tI) That the Executive Committee of the· Indian Tea Market Expaneion Board 
110 eonetituted shall coneiilt of Dine. members of the Board of which three 
at least shall be Indians '." 

The Honourable Sir Muhammad Za:frull&h Kha.n: May I suge:cst 
OJIe slight c ~  which m!s'ht improve the drafting' Instead Of. th.e 
words" of whIch three at feast ", may I suggest that we may SUO!o1.1-
tute the words ". of which not less than three "y That is the usu'll 
exprc!;tlion when a minimum is to be secured. 

~  KuIa.dhal" Oba.Jiha: I accept the suggestion. 

Prof. N. G. Ranga: Sir, I am in complete agreement with this 
amendment, but I am rather surprised at the mention made by my Honour-
~l  friend, Mr. Chaliha, that out of these three some representation may be 
gIven occasionally to either Bihar or the United Provinces if and w;hen 
occasion arises. But I find that whereas Assam has got 428,000 acres of 
laltd, Bengal 198,000 aeresand Madras 73,000, these two provinces which 
are specially me:ntioned have under tea only 4,000 in Bihar and 6,400 acres 
in the United Provinces. When we agreed upon this, we were under the 
impression that the three members were to be allotted for these three 
major tea producing provinces .... 

Mr. President (The  Honourable Sir Abdur Rahim) : The idea was 
that .ordinarily it will be the three major tea producing provinces, but 
oecaslonally the Bihar -.nd United. ~  also might send one : that 
is the suggestion. 

Prof. N. G. Ra.nga.: So J: suggest, since we have used the phrase 
, not less than three' that occasionally it will be left to the Committee to 
decide----sa,v, once in two or three years-that they may have less tl.Ian six 
seats for Europeans and allow one more seat for an Indian so that he 
lIlay represent either Bihar 'or the United Provinces as they like ; but as 
far as the three major tea produeing provinces are concerned I submit 
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and 1 suggest for the consideration of my Honourable friend,. ~  Honour-
able the Commerce Member, that an assurance ought to be gIven that one 
for each of these three provinces will always be allotted .... 

The Honourable Sir Muhammad Zafrulla.h Xha.n: Has the Honour-
able Member assured himself that the United Provinces and Bihar as such 
have any representation on the Board Y As they are not represented on 
the Board : so why worry 1 

Prof. N. G. Ranga: I am glad the Honourable the Commerce Mem-
ber has drawn my attention to that very relevant fact. Neither of these 
two provinces has any representation on the Board and so that particular 
point does not arise. So I sincerely hope that this understanding will be 
implemented in its letter and spirit in actual practice and that these three 
provinces will be given one seat each on the Executive Committee ; and 
if it is possible to increase I sincerely hope that in the not very distant 
future the Tea Cess .Act will make it possible for providing for some more 
Indians on the Executive Committee. 

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, I would like to put in a word on behalf of the consumers. 
In this particular game of satisfying each other, the producers have been 
given representation ; the planters have been given representation ; the 
dealers have been given representation ; various commercial bodies have 
been given representation; and in fact I expected that Prof. Hanga 
would plead for labour to be given representation ; but he is also satisfied 
with representation being given to the South Indian Chamber of Com-
merce. I must really protest on behalf of the consumers. Where will 
all these interests be if we the consumers did not consume tea at all , 
It is not in any light-hearted manner that I am pleading, but if it is 
possible even at this stage ..... 

The Honoura.ble Sir Muhammad Zafrulla.h Khan: But does the 
Honourable Member realise that the clauses dealing with the representa-
tion of various interests on the Board itself have already been passed , 
'l'hat is one thing .... 

Mr. N. V. Gadgil : I realise that. 

The Honourable Sir Muha.mmad Zafrullah Jth&n : AnothP'f thing : 
may I draw his attention to the fact that the whole activity of the Board, 
so far as this Bill is concerned, will be to make propaganda for greater 
consumption of tea 1 Which interest of the consumers would be affected 
in that case? 

Mr. N. V. Ga.dgil: The propaganda will be for those who do not 
drink tea or those who drink tea f 

The Honourable Sir Muhammad Zafrullah Khan : The prorw.ganda 
will be on behalf of the producers. 

Mr. N. V,. ~l: o ~  ~ the consumers do not co~o t  
the planters will vamsh before mIdnIght. Therefore, I submit that even 
if it is possible at this stage, somehow or other, to represent the interests 
of the consumers, either by giving representation to this House or to the 
other House or a combined representative for both, I submit it should be 
done. It is a good grievance; and when the Honourable the COIIllD.eree 
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Member is being moved to accomm<ldate everybody, I hope he will be 
moved to accommodate the consumer without whom they will be nowhere. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

.. That in tlub·clause (b) (ii) of clause 4 of the Bill, after the proposed clause (d), 
the following new clause be inserted : 

, (e) That the Executive Committee of the Indian Tea Market Expansion. Board 
so constituted shall consist of nine members of the Board of which not 
lel!S than three shall be Indians '." 

The motion was adopted. 

Mr. Sri Pra.kasa : Sir, I move : 
" 1'ha t after sulHlIause (b) of clause 4 ot the Bill, the following new sub-clause 

be inserted : 

• (c) It shall be incumbent on the Indian Tea Market ExPansion Board to 
make as a part of their propaganda in India, adequate arrangements 
for ~  the tea shope in the various parts of India, and maJring 
snre that tea is properly brewed and supplied in a dean. and proper 
manner particularly in the poorer quarters'.' , 

My esteemed friend, l't:lr. Milligan, was good enough in his open-
ing speech to refer to this amendment of mine, and be said that the 
great difficulty he experienced in improving the quality of tea 
supplied in the bazars was due to the fact that magistrates, who are 
very keen on giving the maximum punishment in poI:tical cases, give 
very inadequate punishments in the cases that he brings before them. 
Personally I am no believer in punishments at all ; and my own experience 
of prison life shows that the whole system of punishment in India is 
absolutely wrong. You will scarcely find any prisoner, political or non-
political, who is there for the first time ; and very often people are found 
there who have gone there for the twent:eth time. Therefore if Mr. 
Milligan wants only to have stringent punishments for persons who dO' 
not carry out his behests, he will not succeed in his purpose of a better 
and cleaner supply of tea. I am in favour of a better method of  doing 
things, and that is by proper education. 

Mr. K. Ahmed :  I know you are very fond of tea, and your family 
member/.) too. 

Mr. Sri Prakasa : 
,. T"inkle, twinkle, little star, 

How I wonder what you are." 

{Laug-hter.) 

Mr. K. Ahmed: 
Up above the world 80 high, 

Like a diamond in the sky" 

(Loud laughter.) 

Mr. Sri Prakasa :  I really want that there should be a sympathetic 
handling of the situation ; and I am sure that if those who are in charge 
of this propaganda went about to the places where tea is sold and told 
the vendors how exactly tea should be. brewed and made, much good 
would be done. In this connection, I should also like to point out that 
last year, when a similar Bill was before this House, I ventured to suggest 



[10TH OCT. 1936. 

[Yr. Sri Prak&Sll.] 
to !IT. Milligan, 8. suggestion which he accePtt:d, t11:&t he might indlt'ee 
Government to see that prisoners were also supplIed WIth tea at the expense 
of the Tea Cess Committee. In the United Provinces prisoners are not 
given any tea at all ; and if M.r. Milligan could induce Government to 
allow him and his people to visit prisons from time to time, he would be 
doing a great deal of good to a very desirable class of people. (Laughter.) 
I believe that a Government can best be judged from its treatment of those 
who are its enemies ; and whether a man is a political prisoner or a non-
political prisoner, he has certainly violated, and very often, very rightly. 
some bad law of this Government, and so has got into trouble. I am sure 
that my Honourable friend, if he has not succeeded in that ~ t  Il1Bt 
year, will succeed this year. AB Government seem to be co-operating with 
him fully in the passage of this Bill, I hope they will also co-operate with 
him in this particular matter. The supply of good tea is in itself the best 
propaganda that we can think of in favour of tea. It is a faet that in the 
poorer quarters of Calcutta and Bombay very bad tea is supplied. Very 
often tea leaves once used are used again. More often than not, water is 
over-boiled. These defects spoil the tea ; and along with it, give a bad 
name for the tea propaganda itself. I am sure that my Honourable friend. 
Mr. l'Imlingan, will accept this additional clause 1{) his Bill and give effect 
to it in practice. 
Mr. President (The Honourable Sir Abdur Rahim) : Amendment 

moved: 
.. That after sub·clause (b) of clause 4 of the Bill, the following new sub-clause 

be inserted : 

• (c) It shall be incumbent on the Indian Tea. Market Expansion Board to 
make, as a part of their propaganda in India, adequate arrangements 
for overseeing the tea shops in the various parts of India, and making 
8ure that tea is properly brewed and supplied in a clean and proper 
manner particularly in the poorer quarters'." 

Mr. K. Aluned :  I rise to congratulate my Honourable friend who 
has just spoken, at the same time I shall have to oppose his amendment and 
ask for 8. di1ierent kind of amendment altogether. From his speech it 
appears to me that he likes tea, he is very fond of it, not unlike my 
Honourable friend from Orissa, nor unlike my Honourable friend from. 
Poona, Mr. Gadgil, they are also very fond of tea, and I know they are 
very fond of attending tea functions and free of cost teas are supplied at 
feasts. But many of them are prejudiced persons like my Honourable 
friend, Mr. Sri Prakasa, who had been to jail, and he wanted a nice cup 
of tea there every day. But I suppose that he was quartered in the 
I ~ portion of the jail and. not in the European portion, where. tea is 
supplIed. My Honourable fnend from Poona does not like it because 
they have political views and they say that they have got an av'ersion to 
. it. But my Honourable friend, Mr. Sri Prakasa, who is an England 
returned man, a graduate of Oxford ... " • 

An Honourable Member: Of Cambridge, like you. 

Mr. X.Ahmed : Anyhow, he was wanting tea and he has given .8 
description in his speech. At the same time he requests that the tea 
lJIay besllp'plied also for the benefit·o£ similar people who go to jail to 
serve eut their period of  imprisonment. That being 80; the wording of 
the amewi:ment is such that it cannot t'$eaccepted because it goes againtrt 



the illteresta of the tea shopkeeper, it goes against the' interests of those 
people from downstairs, the restaurant keeper from whom my H<.mourable 
friend gets a supply of tea every day probalJ.ly. But he never obJects that 
the tea is bad he pays the bill in full, he never complains to the Secretary 
that lJeautifui tea suitable to his taste is not supplied. Well, Sir, I do 
not now remember the rhyme he had quoted in his speech otherwise I would 
have applied it. These people do not like to support Government when any 
Bill comes here for discussion, though it is for the benefit of the people of 
India and the constituency they represent .... (Interruption by Mr. Ram 
Narayan Singh) .... of the people of Hazaribagh also. The representative 
of Hazaribagh comes here and opposes the Bill. But the labourers of 
Hazaribagh are maintained, clothed and fed by these organisations of the 
tea planters, and my H?nourable friends come here, and, instead o ~
senting theBe men, Dllsrepresent 'them. (Laughter.) Instead of domg 
good to their constituencies, they have done a great disservice to them. I 
ask Mr. Sri Prakasa not to move his amendment because it is not good for 
him or for anybody. I remember on previous occasions how many times he 
sought the protection and the permission of the Chair to withdraw his 
amendments. Instead of citing that beautiful poem which he studied in 
his school days and repeating them to me, may I utilise the same in suppoI1 
of my opposition. I hope that he will like a good man help the passing of 
this legislation. If he does that, I shall thank him very much. 

The Honourable Sir Mub&mmad ZafruDah Jtho.n : i have no 'doubt 
that this amendment has been moved with the object of drawing attention 
to this aspect of the question. If so, it has served its purpose. Otherwise 
it is open to several objections. It is no more than a pious hope and it 
~  no sanction behind it. an? it would really ~ot be within the scope of the 
BIll at all, because the BIll 18 not concerned With this kind of thing and in 
any case I am afraid it would require a cess of about RB. 100 on 100 I ~ 

of tea to enable any association whatsoever to carry out the objeet of this 
amendment. Sir, I oppose it. 

'. Mr. President (The Honourable Sir Abdur Rahim) : The questioll, 
18 : 

,  , '.' 'J'hat after Bub-clause (b) of clause 4, of the Bill, the following new aub'ebUl8e 
be lDBerted: 

, (c) It shall be incumbent on the Indian Tea Market ExpansiMl Board t6 
make, as a. part of their propaganda in India.,. adequate arra.ngementa 
for overseemg the tea shops in the various parts of India and making 
sure that tea is properly brewed and supplied in a ~ ua proper 
manner particularly in the poorer quarters '." 

The motion was negatived. 

Tbe o o ~  Sir ~ ~ Il  Xha.n: Before YOll put 
clause 4, may I, With ~o  permISSIOn, draw your attention to this, that 
amendment No. 23, WhICh has been adopted by the House seeks to add 
sub-clause ( e! to sub-section (2) of the original Act. I' am aflr'aid it 
does not fit m. If you would permit me, I would at this stage m'ove 
a formal amendment. The amendment will run as follows: 
" 'fhat after clause 4, of the Bill, the following clause be added and the subsequent 

I:~  be re·numbered aeeordingly : . 
, ' Ii. After Bub-section (8) of section 4 of the said Act, the following sub-section 

shall be inserted, namely,-
r (-!'a) The Executive Committ.ee of the Board shall consist of nine members of 

, whom not less than three shall be tndiw '.' " ' 
J.384LAD 1I 
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Mr. President (The Honourable Sir Abdur Rahim) : Amendmtmt 
No. 23 which has been adopted by the House, calls for, I understand, 
certain' yerbal alterations and if those alterations are made, it will read 
~ this: 
. ., l'hat after elause 4 of the Bill, the following clause be added and the nbsequent 
l c~ be re-numbered accordingly: 
.  , 5. After sub-section (2) of section 4 of the said Act, the following sub-section 

shall be inserted, namely,-
'(fa) The Executive Committee of the Board shall consist of nine members, of 

whom not less than three shall be Indians '.' " 

I take it that that represents the decision of the House. 

Bonoura.ble ltembers : Yes, yes. 

Mr. President (The Honourable Sir Abdur Rahim) The questioD 
is : 

" That clause 4, as amended, stand part of the Bill." 

'l'he motion was adopted_ 
Claus€' 4, as amended, was added to the BilL 
Mr. President (The Honourable Sir Abdur Rahim) The question 

IS : 
" That elause 5 stand part of the Bill" 

~  Akhi1 Chandra Datta: Sir, I move : 
" l'hat in sub-clause (a) of clause 5 of the Bill, after the word ' tea ' the worda 

•. generally and especially Indian tea ' be inserted." . 

Sjr, section 5, sub-section (2), of the existing Act reads as follows: 
" The said proceeds and any other moneys received by the Committee in this behalf 

llhall. be applied by the Committee towards meeting the cost of such measures as the 
Committee may consider it advisable to take for promoting the sale and increasing the 
consumption in India and elsewhere of teas produced in India." 

Sir, the material words of the existing Act are : 
" 'fhe consumption in India and elsewhere of teas produced in India." 

Now, Sk,in the Bill it is proposed to omit these words" produced 
in India ",-and for this reason, that there is an international propaganda 
which will carry it on, and therefore the propaganda will be with regard 
to not only for teas produced in India but also those produced in all 
other eountries. My amendment is to this effect : 
" iBcreasing the consumption ........ of tea generally and especially Indian tea." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 
,. That in sub-clause (a) of clause 5 of the Bill, after the word ' tea ' the worda 

• generally and especially Indian tea ' be inserted." 

The motion was adopted. 

Pandit Nilaka.ntha Du: Sir, I move : 
.... That in clause 5 of the Bill, after sub-clause (a), the following ll ~cl  

be mserted, and the subsequent sub-clause be re-Iettered a.eeordingly : 
• (b) The Board shall make adequate provision for preventing the II&le for 

human consumption of any bad or adulterated tea. in India. 
~ t o -  tea means any tea dust or sweeping. which il not llt for 

human consumption, but fit for the purposes of manure, or for only extraet-
ing chemical!! or colouring matter therefrom. Adulterated tea means tea 
mixed with dried and coloured tea leaves already used in making tea, as 
well as with other leaves dried alid coloured for the purpose of mixini 
with tea leaves for the market '." 
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• Sir, I may inform the House that in India in the tea ~t  
ll'avcs other than tea leaves are prepared and sold. There are factO!IeS 
for these leaves somewhere in Madras j I wanted to ask s0Dl:e questions 
at short notice on this subject, but perhaps it was not pOSSIble for t~  
Government to reply to those questions in time. ~  are certam 
factories where leaves other than tea leaves are drIed, coloured and 
made just. like tea leaves. Indeed very huge quantities are suld in the 
market by wholesale tea dealers, and retail-dealers go to them and say, 
" give me fifty fifty" or" twenty-five, seventy-five "-in language which 
is only understood by the dealers, meaning fifty per cent. tea leaves 
mixed with fifty per cent. other leaves, etc., etc., as t.he case may. be, 
aud the '\\ltoJf"!'alf' deHlerf; mix them up accordingly-that is the meamng. 
It is in that way that they make spurious tea and make it cheap for 
the Indian market. Now I should like the sale of such so-called tea 
to be prt!vented. Then, again, in cities and industrial <:entres like 
Jarushedpur I am informed that the tea leaves, after the tea IS prepared, 
are st.rained out of the kettle ar.d they are made to dry up, and those 
leaves are mixed up again with tea ! 

Mr. It. Ahmed : Buy Lipton's Blended Tea! 

Mr. 3. A. Milligan : Buy " Sri Prakasa Blend" ! 

Pandit Nilakantha Das :  I am informed reliably that these are bets 
Imel those leaves Are again coloured and mixf'd with good tea in the 
IDllrket.-in fact. that is done I hear even in the blending firms too,8.nd 
these mixed articles are palmed off in the market as good tea ! (Intermp-
tions.) . 

Mr. President (The Honourable Sir Abdur Rahim) : Orrlel", ord!'r. 

Pandit Nila,kantha Das : Firstly. t.hen. there are leaves otber than 
ten lell ves, used. and there are factories for the same. Secon(lly, the 
tea leaves already used are mixed with other teas. Thirdly, in the tea 
gardens, o;wcepinw; and dust which are not meant for the tea market 
in this country are sent by the producers abroad-for it is a fMt that 
tbere is no consumer of such teas in this country-for manuring purposes 
or extracting the colouring matter chemic Ills out of that such as 
tannic a('id or 'Other chemicals. Such tea is of course not fit for ~ 
c?mmmption and contains a good deal of poison. That is my informa-
tlon. Such teas are not allowed to be sold in the mark.:lt hcrr· but 
they aI'£' sold to some middlemen for eXD')rt to some foreign trade 
centreR. These poisonous stuff are cl l Il~l  sold in the market!'! 
for our poor people. and such teas are particularly, I am afraid sold. 
~l ~ ~  quantities, in mv part of tbe country. So, a ~ o~ 
hke thIS IS very necessary. My Honourable friend, however, may say 
that this amendment is also something l1b a pious desire. But as I 
said in my speech on the consideration of the Bill, my idea ~ that 
GOY(lrll1Jlent will be prepared to have some Act against tea a<lulteration 
and when that Act. which should come just in the wake of this Act. 
bc('('mes effective, some responsibility will lie with the Board, so that 
no bad tea or this kind of mixed tea is sold in the Indian market. For 
the present, I hope, my Honourable friend, the Commerce l\Icmber will 
a('cept .this dause .and in order to implement this he Will immediately 
bHngin a Bill against the sale of bad or adulterated tea in the Iridian 
litarket. With these words, I move my amendment, . 
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JJr. President (The Honourable Sir Abdur . Rahim) : Amendment 
lQ.oved: 

.. That in clause 5 of the Bill, after sub-elause «I), the following new sub,cla.uae 
"" iJlserted, and the subsequent sub-elause be re-lettered a.ecordingly : 

• (b) The Board shall make adequate provision for preventing tho sale for 
human consumption of any bad or adulterated tea in India_ 

Ezplanatwn.-Bad tea means any tea dust or sweepings whieh is not tit for 
human consumption, but fit for the purposes of manure, or for only extract-
ing chemieals or colouring matter therefrODL Adulterated tea means tea 
mixed with dried and eoloured tea leaves already used in making tea, as 
_ well as with other leaves dried and eoloured for the purpose of mixing 
with tea leaves for the market '_" . 

The Honoura.ble Bir Muhammad Za.frull&h Khan: Sir, I a.m BOrry 
that I am unable to accept the amendment moved hy the Honourable 
Member not for the reason that I am not concerned with the evil to 
whieh h£' has referred but for the reason that the Tea Expan510n Board 
~  could not do anything to put an end to this eviL As a matter 
of fact, statutory provision already exists laying down standards for 
tea in the various provinces_ In every one of the provinces there Is an 
.Act designed to secure the purity of foodstuffs. 

Pandit lJilaka.ntha. Das : But tea is not inru.uded in them.. 

The Honourable Sir Muhammad Za.fruiIah ltha.n : In \'ules made 
under everyone of these Acts, standards for tea have been nrJtified. J, 
therefore, oppose the amendment_ 

is ! 
Mr. President (The Honourable Sir Abdul' Rahim) : The question . . . . . . . .. 

.. That in clause 5 of the Bill. after sub-Illause (a), the following new sub:elause 
be inBerted, and the subsequent sub-clause be re-Iettered accordingly : . 

• (b) The Board shall make adequate provision for preventing the salll for 
human consumption of any bad or adulterated tea in India. 

EZfllanatwn_-Bad tea means any tea dust or sweepings which is not. fit for 
human eonsumption. but fit for the purposes of manure, or for only extract-
jng chemicals or colouriD/l' matter therefrom. Adulterated tea means tea 
mixed wjth dried and coloured tea leaves already used in muing te&, U 
wen as with other leaves dried and coloured for the purpose of mum, 
with tea leaves for t.he market '." 

The motion was negatived. 

Mr. President (The Honourable Sir Abdul' Rahim) The question 
is: 

ill: 

II That clause 5, as amended, stand part of the Bill" 

~ motion was adopted. 

Clause 5, as amended, was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) 

II That clanse 6 stand part of the Bill." 

• 
The question 

Mr. Basa.nta. Kuma.r Das : Sir, I want.to move both the am.endment. 
~  in my name, namely, Nos. 43 ,md 44. '." 
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Mr. J. A. Milliga.n: May I point out to the Honourable lt ~  
that this amendment is consequential to a previous amendment whIch 
he withdrew and which related to the introduction of the principle of 
election. 

Mr. Baaa.nta J[1IDl&r Das : Amendment No. 43 is not consequential. 

Mr. J. 4. lliUigan : It is not. I beg your pardon. I thought you 
were moving No. 44. 

The Honour&ble Sir Muhammad Za.fru11a.h Kh&n: But the name 
U The Indian Tea Market Expansion Board " has already been accepted 
hy the House. 

Mr. Basa.nta Kumar Das : I want to introduce the words ' ifneces-
sary '. My object is to provide that if the Governor General wants to 
make ~lll  minor change in the rules it is not necessary for him to-consult 
the Board. Therefore" I have introduced the words ' if necessary' in 
order to provide that consultation of the Board would be o t Ol~ l with 
thH Governor General in Council. Sir, I move: 

" That claWle 6 of the Bill be re-numbered as clause 6 (ii), and, before the clause, 
1lII 10 re-numbered, the following be inserted : . 

, In sub-section (1) of section 1 of the said Act. for the words' Tea Cess Coni-
mittee' the words ' The Indian Tea Market Expansion Board, if neeeti-
SB.ry , shall be substituted '." 

I have already explained the object of my amendment and I hope 
tile Honourable the Commerce Membp.T will accept it. It is a v&,ry 
minor clJange and it will lead to convenience. . . 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
rnoycd: 

" That clause 6 of the Bill be re-numbered as clause 6 (ii), and, before the clavae 
as 80 re-numbered, the following be inserted : . I 

, In 8ub-llection (1) of section 1 of the said Act, for the words ' Tea CetlS Com-
mittee' the words ' The Indian Tea Market Expansion Board, if neeea-
sary' shall be substituted '." 

The lIonour&ble Sir Muhammad Za.frullah Xhan: Sir, I am 
unahle to accept this amendment because all that section 7 (1) provides 
jq thnt the Governor General jn Council after consulting the Tea Cess 
Committee, which will now be called the Indian Tea Market Expansion 
Board, and after previous publication may reake rules to carry out the 
purp08es of this Act. After he has consulted the Board he is not 
bound t.o accept the advice of the Board. Therefore, the' addition of 
the words 'if necessary' will make no jifference whatsoever. 

Mr. President (The Honourable Sir Abdur Rahim) : The qnestion 
is : 

.. That. elauae 6 of the Bill be re-numbered as eJause 6 ("), and, before the elaulMl, 
II,. 80 re-numbered, the following be inserted : 

, ID s1ib-seetion (1) of section 1 of the sP.id Aet, for tile worda ' Tea (',esa Cbm-
mittee' the words ' The Indian Tea Market Expansion Board. it neea&-" 
sary , shall be 8ubstituted '." 

The motion was negatived. 
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','Mr. Baaanta Xumar Du : Sir, I move': 
'" That in clause 6 of the Bill, sub-clall86ll (a) and (b) be re-lettered &1 lub-ela ... 

';(/1) aDd (c). and, before the l!ub-clause8, as so re-lettered, the following be inserted : 

• (0) in clause (0)-

,.' ' ( i) after the word • nomination' the wortI. 'election, reeomm8Dllation ' 
shall be inserted; 

(ii) the word ' and ' before the word 'appointment' IhaD be omitted; 

(iii) after the word 'appointment' the wortI. 'and retirement' shall be 
inserted; 

(iv) for the word 'Committee' the words 'Board as provided for in 
section 4 of the Act' shall be substituted ,_" 

, Now, if these words are placed in the original section, it would read 
thus: 
',_ .. (2) In particular and without prejudice to the generality of the foregoing 
p()Wer, such mles may provide for-

e, (a) the nomination, election, recommendation, appointment and retirement of 
the members of the Committee, and the proeedure of the Board," 

Sir, my object is to make provision that the Governor General in 
Council will be entitled to make rules for recommendation for election 
an,d retirement of the ,. Indian Tea Marketing Expall8ion Board". Now, 
it would ~  from the amendments that have been accepted, liS for 
imtancEl No, 15 that mt'mbers of the Board are to be appointed on the 
recommendations of the Bengal Chamber of Commerce and some other 
bodies. I want to say, therefore, that the Governor General in Council 
Will have po'wer to frame rules which should be followed in making these 
,recommendations. W'ith r.egard to election, Honourable Members may ask 
that there is no word' election' in any of the amendments. But Ibeg to 
draw the attention of the House to amendment No, 23 which says that 
the executive committee is to be formed, Who is to form the executive 
cornmittee? The Tea Expansion Board has to do it and so they will have 
to elect their executive committee. Therefore the Governor General 
should have power to make rules for the eleetion of the executive com-
mittee. Therefore I Sl1 hmit that this amendment is perfectly coll8equential 
to the amendments that have been already accepted. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
nloved : 
.. That in clause 6 of the Bill, sub-clauses (0) and (b) be re-Iettered &8 Bl1b-ela.UlII8 

(Il) aud (c), and, before the sub-clauses, as so re-Iettered, the following be inserted: 

• (0) in clause (0)-

(i) after the word 'nomination' the words' election, recommendation' 
shall be ~ t  

(ii) the word' and' before the word 'appointment' shall be omitted; 

(\{4) after the word 'appointment' the words 'and retirement' 4hall be 
inserted; 

(w) for the word 'Committee' the words 'Board as provided for in 
section 4 of the Act ' shall be substituted '." 

t,., The Konourable Sir Muhammad Zafrullah lthan: Sir, I beg to 
'l11bmit that the first three parts of the amendment are harmless and 
although they may be unnecessary I have, no objection to them ; but the 
last part of the amendment, that is part (tv) which says that 'for the'word 
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I committee' the words ' Board as provided for in section 40f the Act' 
!!hall he substituted, that is already c()vered. Clause 8 of the Bill says : 
•• In the preamble and throughout the said Act, for the word ' Committee ' and 

for the words • Tea CoBB Committee ' wherever they occur the word ' Board ' shall be 
lubstituted. ' , 

Clause (2) (c) has already defined a' Board' as meaning the Indian 
Tea Market Expansion Board constituted under section 4. Therefore that 
portion of the amendment is redundant and a mere duplication. With 
regard to the fil'1o:t three parts, I am indifferent. If the Honourable Mem-
ber thinks that the rule making power of the Governor General should be 
enlarged in the manner suggested by him. I have no objection. 

Mr. Basanta Kumar Das :  I am ready to delete part (if). 

Mr. President (The Honourable Sir Abdur Rahim) :  I shall put the 
question deleting part (iv). The question is : 
" That in clause 6 of the Bill, ~~  (a) and (b) be re-lettered as sub-ela1Ue8 

(b) ann (0), and, before the sub-clauses, as so re-Iettered, the following be inserted: 

• (a) in clause (a)-

(i) after the word 'nomination' the words 'election, recommendation' 
shall be inserted; 

(ii) the word • and' before the word 'appointment' shall be omitted; 

(iii) after the word 'appointment' the words 'and retirement ' shall be 
inserted '." 

The IIiotion was adopted. 

PaDdit Nil.a.kantha Das : Sir, I beg to move 
.. 'l'hat in sub-clause (b) of cla.use 6 .... " 

The Honourable Sir Muhammad Zafrullah Itha.n : It has now beeome 
SUb-clause (c). 

. Pandit Nila.ka.ntha Das :  I beg to move : 

.. 'I'hat in sub-clause (0) of clause 6 of the Bill, in the proposed elause (d); 
before the words 'tea industry , the word ' Indian ' be inserted." 

The Honourable Sir Muhammad Zafrullah Khan: I accept the 
amendment. 

Ilr. President (The Honourable Sir Abdur Rahim.) : The question is : 
.. That in sub-elause (0) of elause 6 of the Bill, in the proposed elaUIIe (d), 

before the words 'tea. industry , the word ' Indian' be inserted." 

The motion was adopted. 

lIIr. Akhil Chum D&tta: Sir, I beg to move : 
" 'fhat in sub-clause (b) of elauae 6 of the Bill, to the proposed elaWle (d) of 

lub-seetion (l) of section 7, the following proviso be added : 

• Pronded always that in any eommittee appointed out of India for administer-
ing the funds of the Board, sueh eommittee shall have direct representa-
tion of the Government of India. and the Indian planting interest. 
Further pronded always that such Committee be always responsible to 
the Board for the submission of details of-expenditure and operations 
and further such operations outside India. shall be directly inspected by 
the Board's representatives from time to time in each individual eountry 
such period .hall not eXeeed three yean in eaeh instance '." 

I may state at once that I am not pressing this amendment. I am 
moving it only to invite the attention of the Government to the suggeations 
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[Mr. Akhil Chandra Datta.] 
1 have made in the amendment. I want a specific assurance that the 
,suggestions contained in the amendment would be given effect to as early 
as possible. Three things are recommended in the amendment. Firstly 
that India should. be repre.sented on those International Boards, secondly 
that the outside Committee should be responsible to the Indian committee 
for submission of details of expenditure and operation and. thirdly that 
such operations outside India shall be primarily inspected by the Board's 
l'epresentative from time to time in each individual country. I shall be 
satisfied with an assurance that these suggestions would be given effect to. 
My request is perfectly in consonance with the sugg'{'Btions made by the 
[ndian Tea Association. On page 7 of their letter they say : 
•• 1"or the purpose of promoting the sale and increasing the consumption of tea 

ill other countries the Bureau may, at their discretion, allot moneys from the tea cess 
fund to be expended on projects under the direct administration and eontrol of other 
representative bodies provided that the Bureau shan have apI-roved of such projects 
all'd that the Bureau is represented on such bodies." 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 
.. That in sub-clause (b) of clause 6 of the Bill, to the proposed clause (d) of 

Bub-section (2) of section 7, the following proviso be added: 

• .Provided always that in any committee appointed out of India for administer-
ing the funds of the Board, sueh committee shall have direct representa-
tion of the Government of India and the Indian planting interest. 
Further provided always that such Committee be always responaible to 
the Board for the submission of details of expenditure and operations 
and further such operations outside India shall be directly inspeeted by 
the Board's representatives from time to time in each individual eountry 
such period shall not exceed three years in each instanee '." 

JIlt. J. A. Milligan: Sir, I would like to paint out to my Honourable 
friend the fact that the responsibility which is imposed by this Act on the 
new Board would make it impossible f()r them to contribute funds to any 
body which was not directly under them so that theyi could be relieved of 
that responsibility. The International Tea Market Expansion Board, as 
I ,explf.ined this morning, is composed of three members from the Indian 
tea Cess Cominittee, or M it will be the New Indian Tea Market Exp&nsion 
Board, the Ceylon Tea Propaganda Board and the Amsterdam Tea 
A.ssociation and there is no sug.gestion or intention that any Committee 
would be set up empowered to spend the tea cess fund which was n()t 
composed partly at least of representatives of the Indian Tea Cess Com-
mittee. 

Mr. Akhil Oba.ndra Datta.: In view of the assurance, I beg leave of 
the House to withdraw the amendment. . . , 

'is ': 
""., 

,. 

The amendment was, by leave ()f the ABsembly, withdrawn. 

Mr. President (The Honourable Sir AbdurRahim) : The questioB 
• 

~ ~ t elause 6, 8S amended, stand pa.rt of the Bill. " 

The motion was adopted. 
ClauEIC 6, as amended, was added to the Bill. 
Clauses 7 and 8 were added to the Bill. 
,Clause 1 was added to the Bill: ,.", 

The 'Title and the Preamble were added to the Bill. 
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llhe Honourable Sir Muhamma.d Zafrullah Kha.Jl: Sir, I beg to 
move: 

, ., ',l'hllt the Bill further to amend the Indian Tea Cess Act" 1903, as amended, be 
paued." 

: ~  at this stage I do not propose to mue a speech' except to express 

5 P.M. 
my sense of gratitude to the House, and particularly tc 
tlw.se ~  who are primarily concerned with the 

interests affected Ly the Bill, that they wert: able to come to an under-
,IH!Hlinl,! with regard to the main features of 'the Bill which has enabled 
the House to ~  it l~  expeditiously. Sir, I mOVe. 

l,. 

Mr, President (The Honourable Sir Abdur R.ahim): Motion 
moyerl : 

., Tlillt I he Bill, as amended, be p8.8B4ld." 

Mr. Akhil Cha.ndra Datta: Sir, I shall speak for half a minute. 
There is a great grievance with regard to this Bill against Mr. Milligan. 
We have been made to talk the whole day over tea but we have not yet 
received one single cup of tea. (Laughter.) Therefore, I warn him that 
we on this side of the Honse will oppose his Bill being passed unless he 

~  an assurance that he will give us a tea party. (Laughter.) 

Dr. Ziauddin Ahmad : Sir, I congratulate Mr. Milligan and I will 
draw his attention to two poiItt.'> only. One was in connection with educa-
tion. I will remind him of a story in America. Some persons madf' hrass 
buttons which were exactly like the cent in America and ther'e ",aii all 
inscription on those brass buttons that they were not to be used in th\:' 
slots of automatic machines but only as buttons. Of course the result was 
that they were extensively 11sed in the automatic machines. So whenever 
tea is mentioned in any school text-book, you may take it for granted tha:' 
people will be jolly glad to h!lve tea. They would enjoy drinking it more 
tItan :llerely reading its acconnt. There:is one more thing to which I wish 
to draw attention. I think it was a very sensible suggestion that was madE' 
by 1\11', Sri Prakasa that you ought to use the prisoners 1IS your propa· 

~t  and Mr. Milligan should supply free t<>a to all prisoners and th\' 
objrct i,: that when ther Cr)U1e out they will carryon your propa!!anda, 
Bllt 1 here is one difficulty in thi!'! proposal. Accordinr,r t{) the !'1tatement 
oi' MI', Sri Prakasa, most visitors there are on their twentif'th pilgrimage 
so th:i.t 20 prisoners are equivalent to one, you will haw to l~  2() cups 
of t(:a in order to have one propagandist. I would have ~t o l  

;,ltppOI'te.d his motion but for this drawoack. Xow. I congratnlate 
~  ='-Iillil!an and the Honourable the COlllllwrct' ~I  on their ta,'t in 
jli]otim!' 1his Hill. I support the Illotion ,md I join fhl' Deput;· Presitll'llt 
ill his remarks ahont tea-lrss a!'!srmhIy. 

Mr, J. A. Milligan: Sir, I will not detaiJl the HonsE' for more than a 
Tllil1l!tr. In April 1985 when I thanked tht' Honourable thf' Commerce 
:;.\felJlhcr and the Members of thi!'! House for the help they gave in so 
sperdily putting on the Statute-book the Tea Cess Amending Bi1l of 1935, 
my g-ratitude consisted largely of a lively sense of faYonrs to come hecause 
at tht time I indicated that we had another Bill ('oming' shortly before the 
House, I now have mllch pleasure in expressing, on behalf of the t~  

industry and on ~  mm bf>hnlf, my gratitude to the IIonollrahk tIl(' 
I ~ ~  
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[Mr. J. A. Milligan.] 
Commerce Member and to hig Secretarv and also to the Members of thh 
How;e for placing this Eill· on the Statute-book and thereby enablingtlie 
new Indian Tea Market Expansion Board to procet'd with its great wort:. 

1Ir. President (The Hon{)urable Sir Abdur Rahim) : The question 
is : 

•• That the Bill, as amended, be pa88ed." 

The motion was adopted. 

The Assemblv tht'n arljollrned till Eleyen of the Clock on 1fondz;y, 
the 12th October, ·1936. 
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